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LOK SABHA DEBATES

LOK SABHA

Friday, August 25, 1995/ Bhadra 3, 1917 (Saka)
(The Lok Sabha met at two Minutes past Eleven of the Clock)
MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Road Side Tourist Centres

[English]

‘321 ' SHRI ANIL BASU : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the Union Government have received
proposals from the State Govemments for setting up
road side tourist centres; and

(b) it so, the details thereof alongwith the decision
taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND TOURISM (DEPARTMENT OF
TOURISM) (SHRIMATI SUKHBUNS KAUR) : (a).and (b):
The Department of Tourism receives proposals from the
State Governments/UTs for setting up of wayside
amenities. The amount sanctioned for setting up of
various wayside amenities by the States/AUnion Territories
for new projects during the last three years is as follows:

(Rs. in'lakhs)
Year Amount Sanctioned
1992-93 77.47
1993-94 77.45
1994-95 65.47

SHRI ANIL BASU : In the reply, the Minister has said
that she has received proposals from the- State
Governments but regarding the proposals she has not
said anything. Then, she has said about the sanctioned
amount and the figures given here in the reply reflects
that the sanctioned amount is getting reduced year after
after, i.e., from Rs. 77.47 lakh, it has come down to Rs.
65.47 lakh. )

Sir, it is very difficult to understand that when the
Govemmentis giving so much importance to the domestic
tourism and also to the foreign tourists coming to our
country, the facilities which shouid be provided to the
tourists, the sanctioned amount is getting reduced year
after year. In view of the reply given by the hon. Minister,
| would like to put a question through you: What are the
proposals received from the State Governments and
what is the fate of those proposals? How much amount
has been sanctioned to each of the State Government as
per the proposals sent by them? Whether she has
received any proposal from the Tourism Department of

the Waest Bengal Government for setting up of a wayside
Tourist Complex by the side of Darakeswar River at
Arambagh in the District Hoogly? If yes, what.is the fate
of the proposal?

SHRIMATI SUKHBUNS KAUR : Let me explain to the
hon. Member about the amount he has mentioned. |
would like to answer the second part first. it is, in fact,
encouraging to note that private sector is also taking an
initiative and is setting up wayside amenities, and this
amount is only what the Central Govemment has given
as assistance to the State Govemnments. The State
Govemnments from their own funds also have set up
wayside amenities. But the figures, of course, | do not
have. | do not have the figures regarding how much
amount each State has spent. itheed not, in any way, be
taken as neglect on the part of the Central Government
that amount sanctioned or the figures showing that the
amount is decreasing.

Secondly, | have here the total projects which we had
taken up in the last three years. In 1993-94, for Andhra
Pradesh we have sanctioned one wayside amenities
project. if you like, | would read them out. Otherwise, | will
just give figures of West Bengal. For West Bengal, we
have sanctioned one project in 1993-94.

The total cost, on Manudweep, is Rs. 14.99 lakh. The
total amount which we have spent on the State, | can get
those figures and give later on but what we have spent
on the wayside amenities is already given.

SHRI ANIL BASU : | asked a very specific question
regarding my constituency, whether there has been any
proposal by the West Bengal Govemnment to the
Department of Tourism in the Union Govemment. She
has not replied to that. '

SHRIMATI SUKHBUNS KAUR : | will give that.

SHRI ANIL BASU : You can send it to me. Otherwise,
it will take much time of the House.

if you permit, | woulid put my quesuon in two parts.

My constituency is a constlluency ot our country
where the great sons of our country hail from, like Shri
Vidyasagar, Ramakrishna Dev, Raja Rammohan Roy,
etc. | am very much fortunate that these great sons hail
from my constituency. Lakhs and lakhs of pilgrims from
all over the country converge at the Tarakeswar Temple
of Lord Shiva at Tarakeswar during April to August
carrying Ganga water, walking onfootcoveringadistance
of 16 kms from the Baidyabati Ghatof River Ganga to
Tarakeswar. There is no proper place where they can
stay for some short time. In order to encourage domestic
tourism and for providing a wayside stay for the pilgrims,
a wayside tourist complex is very urgently necessary at
Hanipal between Tarakeswar and Baidyabati. They can
take shelter and food there. So, | would like to know
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whether Minister is ready to examine this proposal and
sanction the same on an urgent basis.

The next part is this. Has the Government decided to
set up Regional Tourist Centres to boost tourism in
various States?

MR. SPEAKER : This kind of a question, to my mind,
may not be replied. You are asking about your
constituency, about the regions, about the States and all
these things. #f so, what are the locations of such
proposed tourist centres?

SHRI ANIL BASU : All these are connected with the
tourism aspect. '

MR. SPEAKER : If you have the information, you can
give it. Otherwise, you send it to him in writing.

SHRIMAT! SUKHBUNS KAUR : | can give it, Sir.

SHRI ANIL BASU : This is connected with tourism.

1 would like to know from the hon. Minister whether the
Government has identified eight integrated tourism
projects, which are to be funded by the State
Governments, Union Governmentandtheprivate parties.

MR. SPEAKER : Please copclude now.

SHRI ANIL BASU :#-se; the details thereof. | would
also like to know whether West Bengal and Eastern India

have been included in these ten projects. If not, the .

reasons therefor.

SHRIMATI SUKHBUNS KAUR : | will give a general
answer. \

Wae have decided to set up regional centres. We had
the State Tourism Ministers’ Coniference on the 5th and
the 6th of August, in which it was decided that we would
have regional circuits so that three or four States could
jointly have a circuit. We are going to have them. It is not
only that we are going to have regional centres, as such,
there could also be a regional advisory committee, which

would be taking all the decisions in what areas we are .

going to have these centres. It is not going to be just in
one area. As far as West Bengal is concerned, | would
liketo saythat, we are givingas much financial assistance
as possible. In 1992-93, we gave Rs. 94 lakh; in 1993-94,
we gave Rs. 1.67 crore and in 1994-95, we have given
Rs. 1.45 crore.

As far as your particular consmuency is concemed,
you must appreciate that it is a State subject and it is
primarily the State Govemment, which has to send us its
proposals. We would be very happy to consider them. |
can inform the hon. Members that as many project

proposals come to us, if they fulfil all the requirements, '

we sanction money for them.
SHRI ANIL BASU : Thank you.
SHRI PAWAN KUMAR BANSAL : Mr. Speaker Sir, of

fate tourism has become an important and major source
of foreign exchange eamings. Would the hon. Minister
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be able to tell us what is the percentage of the budget that
the Government of India spends to promote tourism
further and what percentage of the States’ budget does
the Centre give to the States for this purpose?
SHRIMATI SUKHBUNS KAUR : This is a very very
important question; though it does not relate to the main
question, | would like to answer it. But before | answer

-this, 1 would like to say a few words.

SHRIPAWAN KUMAR BANSAL : It relates to tourism.

SHRIMATI SUKHBUNS KAUR : Yes, it does.

Tourism today .is the largest growing industry in the
world. Tourism receipts are growing at a larger rate than
any other commodity. | would like to mention that the
percentage is 12.7 for tourism and 11.5 for other
commodities. In India also, today itholds the third position
in the gross eamings of foreign exchange and second in
the net eamings of foreign exchange.

The other aspect is employment generation. | would
aiso like to say it in terms of labour-capital ratio. | am
giving it in a little detailed way because it is a very very
important one. If you spend Rs. 10 lakh in agriculture for
example, the jobs created are 44.7 per cent, in
manufacturing it is 12.6 per cent, in mining and others it
is 2.6 per cent.

MR. SPEAKER : Is this reply directed to the Finance
Minister?

SHRIMATI SUKHBUNS KAUR : No, Sir. In tourism, it
is 47 .5 per cent; and if you take out the segment of hotel
and restaurant, it goes up to 89 per cent. Unfortunately,
tourism has not got the importance as it should. | do not
have all the details; but | have the details for some of the
States.

MR. SPEAKER : We have left it to the private sector.

SHRIMATI SUKHBUNS KAUR : Yes, Sir.

If you take Himachal Pradesh for instance, out of their
Budget of Rs. 750 crores, its percentage is 1.03; in the
case of Madhya Pradesh it is only 0.17 per cent of their
Budget. The Minister had held mestings and we had

urged upon the State Govemments to try and give at
least 10 per cent of their Budget to tourism.

[Translation]

SHRI BRISHIN PATEL : Mr. Speaker Sir, | would like
toknowfromthe Government as to how many proposals,
have been received from Bihar Government for setting
up tourisirCentres and what is the latest position thereof.
| would also like to know the policy of the Government
regarding maintenance of Tourism Centres.

{English]

SHRIMATI SUKHBUNS KAUR : Sir, | cannot say as
to how many proposals have been received. What
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happens is that every year the State Governments send
their representatives, we hold discussions with them,
then the projects are selected and then only we fund
them. | can give the details - | have the details of wayside
amenities - for Bihar, if they would like to know. | would
like to assure the hon. Members that whatever projects
are brought to us, we do fund them as much as possible.

[Translation]

SHRI PRABHU DAYAL KATHERIA : Mr. Speaker,
Sir, | would like to draw Govemment's attention to
- Sauripur - Bateshwar which is amajor place of pilgrimage
of western Uttar Pradesh. | have written to hon. Minister
three-fourtimes in this regard. The Ministry has allocated
a sum of Rs. 40 lakh for the Hevelopment of this place.
May | know from the hon. Minister whether this amount
isbeing utilised properly by the Uttar Pradesh Government
and whether any proposal has been received from U.P.
Govemment for declaring this place as tourist centre?
SHRIMATI SUKHBUNS KAUR : Sir, this amount of
Rs. 40 lakh has been aliocated only on receipt of a

proposal from Uttar Pradesh Govemment. The hon. .

Member has met me. We are taking up the development
work in consultation with U.P. Government.

[English)

MR. SPEAKER : Shri Sultan
Salahuddin Owaisi

Shri Jagmeet Singh Brar

Shri Guman Mal Lodha

— Not present.
— Not present.
— Not present.

.. {Interruptions)

-~ MR. SPEAKER : No, please. We have gone to the
third question now. Q. No : 324, Shri Anna Joshi.

[Translation] - .-

import of Consumer ltems

. +
'324. SHRI ANNA JOSHI :
SHRI KUNJEE LAL :
Will the Minister of FINANCE be pleased to state:
(a) whetherthe Government have taken adecisionto
liberalise import of consumer goods;
(b) ifso,thedetailsthereof and the reasons therefore;
(c) its likely impact on local industries engaged in
production of such goods, outflow of foreign currency
and prices of these items in the market; and
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(d) the steps being taken by the Govemment to
increase the production of local consumer items?

(English)

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (d) : A statement is laid on the table of
the House.

STATEMENT

(a) and (b). Under the current Export and Import
Policy, as amended upto 31st March, 1995, import of
consumer goods is not permitted except against an
import licence or in accordance with Public Notice.
However, 75 items of consumer goods natute, as listed
in'the Export and Import Policy (Chapter XV, Part Il) are
freely importable. In addition, import of 75 items listed in
the Policy (Handbook of Procedures — Vol. I), are
permitted against freely transferable special import =
licences.

(c) it is too early to assess the impact of recent
amendments in the Export and Import Policy, particularly
relating to the consumer goods imports.  ~

(d) Measures taken by the Government to increase
the production of local consumer items include economic
reform policies to promote growth of incomes and
purchasing power, rationalisation of excise and customs
duties, extension of MODVAT system to a number of
consumer goods items, enhancement of the Small Scale
Industry (SSI) Excise exemption scheme, and steps to
improve availability of credit fromthe bankingand financial
institution system for the small scale sector.

SHRIANNA JOSHI : Sir, in answer to parts (a) and (b)
ofthe question, it is said that under the current Exportand
Import Policy as amended, import of consumer goods is
not permitted except for'some items.

Two lists of 75 items each have been gwen in the

"Annexure of the Policy Handbook. | would fike to know

whether 150 items mentioned in the two lists are not
available in India; or are they not of the standard of good
quality? if not, what efforts has the Govemment made to
improve their quality for that purpose and also to stop the
import?

THE MINISTER OF FINANCE (SHRI MANMOHAN
SINGH) : Mr. Speaker, Sir, these two lists of 75
commodities each represent a very small proportion of
India’s total consumption. in many cases, these things
are notproduced or they are in shart supply. Ferinstance,

“ take the case of pulses. Puises in india are.in chronic

short supply. Therefore, pulses are on the Open General

- Licence with a nominal duty of five per cent. -
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Simultaneously, the Government has launched an
integrated large-scale programme to improve the
domestic productivity of pulses.

Similarly, we have the vegetable oiis edible grade with

the exception of coconut oil placed on the OGL wnh a
concessional duty of 30 per cent.

For the public distribution system, we are importing
1.5 lakh tonnes of vegetable oils at a lower duty of 20 per
cent because prices have risen and the domestic
production is not equal to match the supply.

Several other consumer goods are needed because
they provide employment. We have a large cashewnut
production industry. We are short of domestic supply of
raw nuts. Therefore, we import large quantities of raw
nuts. Wereprocess them. We create employment through
them and we export the processed products. The
commodities that are in the list are essential commodities
which are either not produced in our country or which are
in short supply.

" 1 would like to assure the House that our current level
of protection of 50 per cent is adequate enough to take
care of the needs of domestic industry. ...(Interruptions)

SHRI ANNA JOSHI : We take it for granted on your
word that these 150 items are not produced in India
sufficiently. Is it correct?

I have asked what efforts has the Government made
for adequate supply of these things from the local market
or local producers. You have not answered that.

In part (d) of the reply, youhave said thatthe measures
taken by the Govemment to increase the production of
local consumer items include economic reform policies,
eic. After reading this, we think, one will be ...

MR. SPEAKER : We shouldcome tothe supplementary
question after reading this.

SHRI ANNA JOSHI : | am comingto thatonly. It shows
that they have given full protection and support to the
small scale industry sector which is not correct. The
small scale industry is dyingbecause of the new economic
policy.

SHRI MANMOHAN SINGH : It is absolutely wrong. ...
(interruptions)

SHRIANNA JOSHI : In all these things, since you are
for the revival of the small scale industries, one more
thing that can be added to that is to give them protection.
Why are you not giving protection to the products of small
scale industries.

SHRI MANMOHAN SINGH : it is totally wrong to say
that our Govermnment is not giving adequate protection to
small scale industries.

All the items which were reserved for the small scale
SHRI ANNA JOSHI : But you have reduced that list.
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SHRI MANMOHAN SINGH : This is not true. For all
those items which have remained reserved for the small
scale sector, we have increased the provision of credit
and reduced the licensing requirement. | would aliso like
to say about concession in excise duties.

SHRI ANNA JOSHI : What about production?

SHRI MANMOHAN SINGH : | am coming to that.

As regards concession in excise duties, the limit has
been raised from Rs. 2 crores to Rs. 3 crores. You have
asked about the figures of prodyction. | am sorry that the
BJP is so badly informed. .. (interruptions)...

SHRI ANNA JOSHI : Where is the question of BJP
here? Are you speaking on behalf of Congress or the
Govemmentof India? Whatis it? |am askingthe question
as a Member of the House .. (lnterruptlons)

MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI : Sir, as a non-politician, he is talking too
much of politics ... (interruptions)... You are not a politician;
do not talk too much of politics ... (interruptions)... )

SHRI MANMOHAN SINGH : | am going to give the
figures; please listen to me.

. SHRI RAM NAIK : We will listen to you but why this
type of acomment? | think it does not become of you. We
could understand if it could have come from any other
Minister.

MR. SPEAKER : Sometimes, you should also bear
with this from this side also.

. (Inlerruptions).;.

SHRIMANMOHAN SINGH : For the information of the
House, | will read out the production figures. All this
propaganda that is being done that because of import
liberalisation, consumer goods sector or capital goods
sector is suffering, is totally wrong. | have the figures of
consumer goods and | am reading out those figures. In
1994-95, total industrial production of consumer goods
in our country increased by 8.2 per cent.

SHRI RAM NAIK : What is the price increase?Please
tell us that also.

SHRI MANMOHAN SINGH : These are real index
figures of production.

SHRIANNA JOSHI : Sir, | want your protection. | have
asked something else.

MR. SPEAKER : You will get full protectlon and he is
giving you the protection.

SHRI MANMOHAN SINGH : The production of
consumer durables increased by 9.5 per cent and
production of non-consumer durables increased by 7.9
per cent.

Regarding your statement thatthe smal| scale industry
is languishing, the figures that | have show a growth rate
of 7.1 per cent.
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[Transiation)

SHRI MOHAN SINGH DEORIA : Sir, many essential
consumer items included in the Import List are exported
proportionately at a time when they are in short supply in
the country, which results in price rise. An example of
pulses has been cited just now. As per my information,
the pulses imported were of very inferior quality but the
price thereof in interational market was double that of
Indian pulses. The same was imported for purpose of
export after processing it. But fact is that indigenous
pulses were processed and exported. As a resutt the
prices thereof shot up to the extent that they went beyond
the purchasing capacity of common consumer. So, may
I know from the hon. Minister whether he will consider
framing a policy of banning of export and allowing free
import of essential consumer items whose domestic
prices tend to increase?

[English]

SHRI MANMOHAN SINGH : The hon. Member has
raised a specific issue with regard to pulses. My
information is that very small quality of pulses is exported.
The total amount of pulses which are permissible for
exporting from India do not exceed 10,000 tonnes. Now,
anybody who claims that the prices of pulses in India are
rising because we are allowing export of 10,000 tonnes,
| am afraid, is wrong. As against total production of 14
million tonnes, we are exporting only 10,000 tonnes.

[Translation]

SHRI MOHAN SINGH DEORIA : But the other hon.
Minister said that no export was made. An hon. Minister
had a week ago, said on the floor of this House that nd
pulse whatsoever was exported, while you say export
was made. .

[English]

SHRI MANMOHAN SINGH : Who said that? | never
said that.

[Translation]

SHRI MOHAN SINGH DEORIA : You have not said,
but your colleague has said.

[English]

SHRIPETERMARBANIANG :Sir, inmy parliamentary
constituency, there is an export point called Dawki from
where we export to Bangladesh. in the months of April-
May-June. | found that hundreds of tonnes of fine rice
and also rice which appeared to have come from PDS
were being exported to Bangladesh. Sugar was also
being exported to Bangladesh. Then, | had to go and
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meet the local officer in Shillong who showed me the
notification of the Government of India that they can
export. Is it true that after March, rice and sugar can be
expofted to Bangladesh?

SHRI MANMOHAN SINGH : This year, we have a
record production of sugar. Ithink itis in the interest of the
country to allow export of sugar. Similarly, we have today
a record amount of food stocks and if we do not allow
export, there is a great danger that the quality of these
things will rust. Therefore, it is in the national interest and
in the interest of our farmers that these export
opportunities, wherever they exist, ought to be fully
exploited.

[Translation]

SHRI UPENDRA NATH VERMA : Mr. Speaker, Sir, |
would like to know from the Government whether it is a
fact that certain consumer goods are sold in the country
after putting foreign trade mark on them?

[English]

SHRI MANMOHAN SINGH : This is a question about
counterfeiting. | amafraid that 1 do nothave the information.
The hon. Member should put a specific question to the
concemed Ministry.

SHRIBASUDEB ACHARIA : Sir, reduction in customs
duty has harmed a number of indigenous industry. | can
cite one example because | had met the Commerce
Minister and the Finance Ministers regarding reduction
in customs duty, in the case of flint button, from 80 per
centto 35 per centand bringing it from restricted category
to libralised category. Now, the price of imported flint
button, either from Russia or China, is cheaper than
indigenous Flint button manufactured in Bharat Opthalmic
Glass Factory Limited at Durgapur. This unit has been
referred to BIFR. lf it is revived, even after its revival, this
unit willincur losses because imported flint button will be
cheaper than the indigenous one. When the Impornt
Policy was being finalised. | requested the Finance
Minister and he said that even this 35 percent was higher
than the intemational standard and to approach the
Commerce Minister. This request was made by the
Industry Minister also, namely, flint button should be
brought to restricted category. In view of this, may | know
from the hon. Minister whether this particular item wilt be
brought to restricted category in order to save the only
one industry in our country, the Bharat Opthalmic Glass
Factory Limited, Durgapur?

SHRI MANMOHAN SINGH : This question relates to
the Ministry of Commerce. But, in general, | would say
that in fixing the tariff policies, the import policies as well
as other tax items, one has to balance the interest of the
producerandthe consumer. Alithese years. we have run
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an economy which has not paid adequate attention that
after 50 years, the Indian consumers are entitled to
quality goods at reasonable cost of production.

SHRI BASUDEB ACHARIA : is it by destraying our
own.industry?

SHRI MANMOHAN SINGH : Therefore, | think,-by
giving a level of protection which is excessive, | do not
think we are helping the interest of our country.

[Translation)]

SHRI RAJVEER SINGH : The hon Minister has
allayed the fear of danger to the small industry. The
Govemment has not increased excise duty or other
taxes. They continue at the old rate. As a result, the
foreign companies coming to India are taking advantage
of it. Our small industry is unable to stand competition
with foreign companies due to high excise incidence.
May | know whether small industries such as soap,
chappal or biscuit manufacturing units will be exempted
from excise duty? : ‘

[English]

SHRI MANMOHAN SINGH : Sir, as | had mentioned,
- our Excise Duty Policy specifically provides for protection
for small-scale industries. Upto Rs. 30 lakhs, they are
totally exempt in most cases from the payment of duty.
Between Rs. 30 lakh and Rs. 50 lakh, the small-scale
units get 10 per cent duty lower than the duty payable by
the large-scale units. Between Rs. 50 and Rs. 75 lakh
they get 5 per cent lower duty tharr payable by the large-
scale units, and these concessions can be carried on to
atotal tum-over — which until this year's Budget was Rs.
2 crore — | have raised it to Rs. 3 crore.

So, the present Policy makes adequate provision for
protecting the interests of small-sale industries. | have
turther stated that in this year's Budget, the measures
that we are taking to see that the credit needs of the
small-scale industries are fully ‘met, are: Two hundred
dedicated branches are being set up to cater specifically
to the needs of the small-scale industries where there is
a cluster of these industries.

And, | would further say, Sir, that the liberalization of
Import Policy and removal of licencing procedure have
helped the small-scale industries the most. These are

-not the people who could have licencing offices in Delhi.
In the old licencing system, everything required a permit.
The small-scale industry was the biggest sufferer and i

- think we have removed lhose suﬁanngs of the small- -

scale industries.

[ 'f'ranslation]

SHRI RAMASHRAY PRASAD. SINGH : Sir, there is
considerable potential in India particularly in Bihar for
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production of pulses and oil seeds which we are importing.
If the areas having potential for the production of these
commodities are developed and the farmers are offered
greater incentives, we can stop importing these items.
Willthe Government chalk outa programme for production
of pulses and oil seeds in Bihar which has a large
potential for the same?

MR. SPEAKER : You can request the State
Govemment.

[English]

SHRI UMRAO SINGH : Sir, | would like to know from
the Finance Minister, whether watches and watch
movements are freely allowed to be imported under the
OGL and under less duty; and if so, is it a fact that such
an importis affecting greatly our localmanutacturers and
they are closing their own manufacturing units.

[Translation]

MR. SPEAKER : You can have the answer from the
written public document.

[English]

DR. KARTIKESWAR PATRA : Hon. Speaker, Sir, the
Government is taking measures to increase production _
of local consumer items. | would like to know, what are
the reasons for the Union Government to go in for the
liberalization in import of consumer goods and in what
percentage..

[Translation]
MR. SPEAKER : This has already been answered.

Earning of IA AND Al

+ .
* 326. SHRI RAJVEER SINGH :
SHRIMATI SHEELA GAUTAM:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

{a) the total revenue eamed by the Indian Airlines and
Air India during the last three years;

(b) the percentage. of the revenue eamed by the
Indian Airlines and Air india from flights to Gulf countries,

. Pakistan and Bangladesh; and

{c) the details of the measures taken by the indian

" Airlines and Air India to increase their revenue from this

sector?

" [English]

THE MINISTER OF CIVIL AVIATION AND TOURISM
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(SHRI GHULAM NABI AZAD) : (a) to (c) : A Statement is
laid on the Table of the House.

STATEMENT

(a) and (b) : The details of total revenue earned and
percentage of revenue eamning on the India-Gulf, India-
" Bangladesh and India-Pakistan Sectors during the last 3
years are,as under -

Air Indiia

Year Total India India
Revenue Gulf Bangladesh
(Rs. in crores)

1992-93  2583.19 339% 0.1%

1993-94  2767.96 30.6% 0.2%

1994-95  3102.18 (prov.) 28.6% No operation

Indian Airlines _

Year Total India India- India-

Revenue -Gulf Pakistan Bangladesh

1992-93 1578.83 4.50% 0.81% 0.31%

1993-94 1816.37 6.00% 0.21% 0.37%

1994-95 2040.75 7.40% 0.14% 0.31%

(Prov.)

(c) Air India and Indian Airlines are taking steps to
improve their product, image and ontime performance to
attract more passengers and increase their revenus; the
number of services will also be increased depending
upon additional entitlements and traffic demand.

[Transiation]

SHRIRAJVEER SINGH : Sir,the reply shows increase
in revenue every year. May | know whether this increase
is due to increase in fares or because of increase in the
number of passengers transported by Indian Airlines and
Air India? Secondly, what is the total loss suffered by
these airlines despite increase in their revenue?

SHR! GHULAM NABI AZAD : Mr. Speakaer, Sir, as far
as revenue aspect is concemed, it increased in respect
of both airlines but atthe same time, the losses also went
up. There are several factors which contributed to this
cause. The Air India eamed a profit of about Rs. 333
crore during the first two years which went down to 201
_crore during the following year and it went down further
dunng the third year. We had to pay about Rs. 200 crore
as depreciation during the last two years for the new
aircraft procured by us. The plague epidemic last year
also contributed towards a loss of Rs. 100 crore to Air
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India. We also had to pay a sum of Rs. 70 crore by way
of depreciation for the purchase of an aircraft last year.
Thus the total loss amounts to Rs. 370 crore. This was
the main reason for this loss. As far as Indian Airlines is
concemed ithad been running on profittill 1990. But after
that it started incurring loss.

AN HONOURABLE MEMBER : The loss started after
you took over the portfolio.

SHRI GHULAM NABI AZAD : in 1990, it incurred a
loss of Rs. 320 crore. The Airlines had to be grounded
and the loss for the first year amounted to Rs. 197 crore.
The devaluationof rupee s also one factor. This accounted
for.a loss of Rs. 70 crore in foreign exchange. But the
major factor for less is reduction in local market. The
entry of private airlines caused us aloss of Rs. 545 crore.
We also suffered a loss of about Rs. 47 crore because of
agitations launched by pilots. We have incurred and are
incurring losses because of the Indian Airlines and Air
India.

About passengers, there is not much variation. The
Air India carried 2.2 million passengers in 1992-93, 1.99
million in 1993-94 and 2.2 million passengers in 1994-95.

SHR!I RAJVEER SINGH : Sir, as the hon. Minister has
said, the increase in passenger traffic was nominal in
spite of procurement of new aircrafts and payment ot
depreciation. There were losses but he tried to make up
the same. The efficiency has declined in these airlines
particularly in Indian Airfines. | had brought an incident to
his notice but no action was taken. The moming flight
was due to take off at six but no decision was taken about
the crew who would fly the aircraft. The passengers
made a hue and cry for 3-4-hours and only then the crew
took charge of the aircraft. The people are preferring
travelling by private airlines because of low efficiency in
government aitlines. May | know from the honourable
Minister whether he will try to remove these shortcomings
andfix accountability either onhimself orthe management
for this inefficiency?

SHRIGHULAMNABIAZAD: Sir, Ith'nk hon.Members
belonging to all the parties will appreciate that inflight
service has lmproved during the last one year ..
(Interruptions).

There is no flight for Bareilly now. How does he know
when he does notmake use of the flight. Only those know
who trave! daily.. (Interruptions)

[English]
SHRI ANIL BASU : No improvement has taken place

(Interruptions)
SHRI GHULAM NABI AZAD : I think, the hon. Member
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is saying that considerable improvement has taken
place. Thank you.

[Translation]

SHRI RAJVEER SINGH : Sir, the hon. Minister has
ridiculed our poverty. We have been requesting the hon.
Ministerforthe lastseveral years to provide an aerodrome
at Bareilly which is a tourist centre, a centre for onward
joumney to hill stations of west Utttar Pradesh. He made
promises but did nothing. He is applying salt to our
wounds. Instead of providing an aerodrome in our area
he is making a joke of us.

SHRI GHULAM NABI AZAD : Sir, the hon. Member is
afriend of mine. If he travels far and wide, he will realise
how much change has taken place during the last two-
three years.

As far as ‘on time performance’ is concemed the
position has changed on this front also. It is true that
some times, flights are cancelled. It is known to entire
House that during the last 2-3 years, about 146 of our
pilots have joined foreign and private airlines. But our
fleet has increased considerably during these last 2-3
years and we are managing with half the strength of
commanders. | think the hon. Members must pat us for
operating the fleet with efficiency.

SHRI RAJVEER SINGH : The staff strength has been
reduced to half, but still loss is mounting.

[English]

SHRI A. CHARLES : Sir, from the answer it is seen
that the Guulf sector is the most profit making sector of the
Air India. The Indian Airlines, of course, runs only a tew
flights in this sector. But, in spite of the fact that this is a
profit making sector, sufficient number of flights are not
operated in this sector from Trivandrum. There is a
persistentdemand fromthe State and through the reliable
sources | have come to know thatthe Air India, Trivandrum
has requested for operation of about a dozen flights in

- this sector. The workers working in the Gulf sector have
to wait for weeks together to get a berth. So, | would like
to know from the hon. Minister, whether in view of the fact
that the Gulf sector is a profit making sector, at least
sufficient number of flights — as demanded by the Air
India — will be operated in this sector.

MR. SPEAKER : Does it come out of this question?

SHRI A. CHARLES : Yes, Sir.

SHRIGHULAM NABIAZAD : Sir, actually the question
relates to Gulf only. So, | think this is the most relevant
part of the question.

I agree with the hon. Member that 30 to 33 per cent of
the revenue of the Air India comes from the Gulf region
alone. Keeping this in view, yesterday | had a meeting
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with the officials and | requested them that as far as in-
flight service, on-time performance and conduct and
behaviour of the cabin crew is concemed, it has to be
improved. We have decided to recruit special officers for
the Gulf region and the reason being this is the region
which contributes one-third of the revenue of the Air
india.

So far as Gulf region is concerned, we are running
flights from Bombay, Delhi, Trivandrum, Madras,
Hyderabad and Calicut. Out of these routes the maximum
number of passengers are being carried on the route
from Trivandrum to Gulf. In 1992-93 we carried 1,37,000
passengers and in 1993-94 about 1,80,000 passengers
were carried on this route. So far as Delhi, Madras,
Hyderabad and Calicut is concermed, the number is
much less. The factthat while 1,80,000 passengers have
been carried from Trivandrum to Gulf as against 44,000
from Calicut and 7,000 from Madras, that itself shows
thatmuch more flights are operating between Trivandrum
and Gulf.

Sir, we would love to operate more flights in this sector
butwe have a problem of runways. We are in the process
of extending the runways. We also have a problem of the
terminal building. We are in the process of constructing
a new terminal building. Meanwhile, Trivandrum will get
the first priority as far as the Gulf region is concerned.

SHRI MUMTAZ ANSARL! : Mr. Speaker, Sir, it has
been stated by the hon. Minister of Civil Aviation that one
of the mostimportant reasons for reduction in the income
of the Indian Airlines and the Air India is the depreciation.
As a student of Economics | fail to understand this theory
because depreciation is a regular charge on the profit
and loss account of any concermn. He has told in the
Housethatbecause the newaircrafthavebeen purchased
from foreign countries, they charge heavy depreciation
on these aircraft. | would like to have some sort of a
clarification on the principle of depreciation. How can
they charge heavy depreciation on new aircraft because
so far as | understand, this is a regular expenditure?

SHRI GHULAM NABI AZAD : When we buy new
aircraft, we take loan from the foreign banks. On that
loan, we have to pay the interest. So, it is basically the
interest that we have to pay.

SHRI MUMTAZ ANSARI : Sir, imterest cannot be
considered as a part of the depreciation. Depreciation is
adifterent item and interest is altogether a different item.

SHRI GHULAM NABI AZAAD : That is why | said that
the depreciation includes interest and all that.

[Translation)

SHRI HARISINH CHAVDA : Mr. Speaker, Sir, the
services of Air-India and Indian Airlines are very poor.
The private airlines want to charge lower fares. But he is
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not prepared to reduce the fares because of monopoly.
Many private airlines are prepared to provide efficient
service provided he is prepared to permit them to reduce
their fares. Therefore, | would request the hon. Minister
to allow them to reduce their fares in the interest of the
people of the country. May | also request the hon.
Minister to take up construction of an airport in our
backward region which was inaugurated by former
Minister, Shri Gadhavi 20 years ago?

SHRI GHULAM NABI AZAD : Sir, this is absolutely
incorrect to say that private airlines are prepared to
. operate on lower fares. Rather, they say thatfares are on
avery lower side, Same is the case of indian Airlines; the
reason being that the aviation fuel cost in India is 166%
more than that is obtaining in other countries. Keeping
this in view our fare structure is the lowest. So, there is
no question of reduction in fares.

SHRI HARISINH CHAVDA: There are two-three
companies which want to reduce their fare. If you permit,
| shall name them.

SHRI RATILAL VARMA : Two or three companies
already have lower fare structure.. (Interruptions)

SHRI HARADHAN ROY : The hon. Minister has said
that because of the entry of foreign companies both of
ourairlines incurredaloss Rs. 70 crore and Rs. 535 crore
which together comes to more than Rs. 600 crore. [f this
kind of loss continues, our airlines will have to be wound
up. What s the official policy in this regard? Why does not
the government ban operation of flights by foreign
companies and operate its own airlines? This he has to
answer.

SHRI GHULAM NABI AZAD : Sir, there is some
misunderstanding. No foreign airline company is operating
here. They are Indian Companies..

(Interruptions)

You will have to differentiate between private and
foreign companies.

[English]

SHR!I AMAL DATTA : Sir it seems to me that both Air
India and Indian Airiines have been following their earlier
policy of trying to market their services in only the ethnic
routes where Indians are by farthe majority of passengers.
This policy has been followed from the very inception, |
do not know why. We have before us examples of very
smali countries, of course not very small economies, like
Singapore and Hong Kong. One is a case of 27 lakh
people and the other is a case of 50 lakh people. They
have been flying very successfully airlines much bigger
than Air India because they are not flying their own
people, they are flying other people. This is a service they
are selling to the whole world.
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Ifeelthat Dr. Manmohan Singh’s policy of globalisation
somehow has not got into the area where they should
have gone global and where nobody would have minded
their going global. In other cases when Indian economy
goes global, some interest is hurt and so we do not want
to do it. Does Air India, or Indian Airlines, or the Ministry
have any policy of extending these services to non-
traditional routes and try to sell this service to the entire
world.

SHRI GHULAM NABI AZAD : Sir, | am very thankful
to the hon. Member that at least he is talking of
globalisation of late.

SHRI AMAL DATTA : In this area only.

SHRI GHULAM NABI AZAD : After all they have fallen
in line with our policy.

SHR! AMAL DUTTA : You have no policy and that is
what | am saying.

SHRI GHULAM NABI AZAD : It is true that we are still
carrying mostly the ethnic passengers but we wouid
definitely like to go to the areas where we have not been
going.

SHRiI AMAL DATTA : What is the policy?

SHRI GHULAM NABI AZAD : The reason was the
constraint of the fleet. But in the very recent past we have
gone to a number of areas. We have gone to South
Africa; we have gone to Australia after a long time. We
are acquiring some more aircraft. As and when new
aircraft are acquired we will be going to some other
areas.

SHRI AMAL DUTTA : You charter them; you can
double the aircraft in 24 hours if you charter.

[Translation]

SHRIHARIKISHORE SINGH : Sir. one ofthe reasons
for the difficulty being faced by Indian Airlines and Air
India in their operation in other countries, particularly in
Gulf-countries is that the other airlines charge lower
fares and the passengers prefer travelling by those
airlines. Thatis why the volume of traffic of indian Airlines
and Air-India is not increasing. Will the hon. Minister take
steps to stop this under cutting of prices?

SHRIGHULAMNABIAZAD :He has asked specifically
about Gulf-countries. As far as my knowledge goes
there is an agreement between Air-india and Indian
Airlines and all the Gulf airlines that they shall charge the
same amount of fares. All are operating under this
agreement.

DR. G.L. KANAUJIA : Sir, the hon. Minister has said
that no Airline is preparedto reduce the fares . i thatis so,
whether he will give an assurance to that effect? All the
routes on which our airlines are operating, are profitable
and hence he is not allowing other airlines to operate on
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them. In case he allows them, the Indian Airlines will
suffer further losses. What has he to say oh this?
SHRI GHULAM NABI AZAD : If the hon. Member
gives me inwriting that such and such airlinesis prepared
to operate on fares lower than that of Indian Airlines, |
shall issue permission within 24 hours, but the
responsibility for operation on lower fares will be his.

(Interruptions)

MR. SPEAKER : He is promising funds.

SHRI GHULAM NAB! AZAD : | promise.

SHRI RAJVEER SINGH : Lest he may cancel their
licence. (Interruptions).

[English]

MR. SPEAKER : That is not the policy of the
Govemnmment.

SHRISRIBALLAV PANIGRAHI! : Mr. Speaker, Sir, the
loss of Indian Airlines is attributed mainly to two reasons,
one is the grounding of A-320. | think grounding of A-320
aircraft has resulted in a loss of about Rs. 197 crore.

Secondly because of competition from the private
airlines, these services were not introduced. Sir, | would
like to know at this.point of time from the hon. Minister
whetherthe decision to ground A-320 aircraft was correct
or was that not avoidable at that point of time. It is
because, now, these aircraft are running properly.

Thirdly, is there any element of connivance between
them - because, now, there are allegations - because of
which many of our pilots after retirement or after resigning,
are ioining private airlines on very lucrative scales with
the result that you have to sufter losses? In addition to
this, because of this competition, | want to know whether
there is more saturation is some of the airlines. There are
many areas which havebeen left without any air services.
So, | want to know whether the Government is thinking
of regularising or rationalising these air services.

SHRI GHULAMNABI AZAD : As far as part (a) of his
question is concemed, | would like to say that the
grounding was done, unfortunately, on the basis of
political consideration.

As far as Part (b) of his question is concemed, | would
like to say that the loss was not only on account of the
coming in of private airlines but as | have said earlier, the
loss was also on account of a number of reasons viz.,
shortage of pilots and so on. Because of shortage of
pilots, optimum utilisation of the aircraft was not possible.

As far as Part (c) of his question is concermned, | would
like to say that rationalisation of alithe routes had aiready
been done. Both the Government-owned airlines andthe
private airlines have to operate both in the profit-making
and loss-making routes.
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[ Translation)

SHRI ARVIND TRIVEDI : Sir, | would like to know
whether introduction of private airlines is not one of the
factors for losses being incurred by the Air-India and
Indian Airlines. What are the arrangements the
Government has made to check the private airlines from
changing higher fares than that of Indian Airlines and
whether the excess amount so charged goes to
Government account? What measures have been
stipulated to bring down the fares? The two airlines
operating on Delhi-Bombay sector are charging more
thanthe Indian Airlines and we have to pay the difference
from our own pocket. This has to be checked. -

SHRIGHULAMNABI AZAD : There are contradictions
in it . His friends say that private airline operators are
charging less and he complains that they are charging
more. Itis notcorrect to say that both airlines are running
is loss. Air India is not incurring loss. As for. charging
higher fare, there is no-provision to control the fares. It is
forthe airlines to charge less or more keeping in view the
market factors.

[English]

DR. VASANT NIWRUTTI PAWAR : Mr. Speaker, Sir,
| would like to ask in relation to Pan (a) of the question,
whether the Government has effected any changes in
the policy of seating capacity of the aircraft so that they
can cater to the needs of the sub-trunk routes like Nasik-
Bombay and Bombay-Pune-Nasik.

SHRI GHULAM NABI AZAD : Sir, because the hon.
Member is very much concerned about it, | had promised
him the services of one of the aircraft. So, last year, we
had announced that we will not allow big aircraft like A-
737 and above to operatetili the infrastructure is through,
but we will allow bigger aircraft only through the private
airlines which are scheduled ones.

As far as new-comers are concerned, we will not aliow
the bigger aircraft but we will allow the 30-seater aircraft.
Our experience inthe past was that the 30-seater aircraft
were either not available for operation or if they were
available, they were not making profits.

So we have decided to extend this facility from 30
seater to 50 seater.

MR. SPEAKER : The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

[English]
Jute Prices

'322. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government have invoked the
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provisions of Jute Licencingand Con_trol Order, 1961 and
Essential Commodities Act, 1955 to impose restrictive
measures on raw jute stocks;

(b) if so, the details thereof; -

(c) whetherthe prlces of TD-5 touched the alltime high
recently,

(d) if so, the extent upto whlch the aforesaid steps
have helped in curbing the rising jute prices; and

() the other steps being taken to check the price rise
of raw jute?

THE MINISTER OF TEXTILES (SHR! G." VENKAT
SWAMY) : (a) to (8) There was an increase in prices of
raw jute, including TD-5 grade of raw jute, during the last
quarter of the 1994-95 jute season primarily because of
mismatch between supply and demand. This was
accentuated by uncertain crop prospects for 1995-96
season due to adverse weather at sowing time and,
consequently, the anticipated delayed arrival of the crop
inthe market. In order to curb the upward trendin raw jute
prices, at that time, several steps were taken by the
Govemment; viz :

(i) Mills holding inventory of 8 weeks consumption

requirement and above were directed under the
Jute (Licensingand Control) order 1961to suspend
further purchase;

(ii) Raw jute traders holding stocks in excess of 500
gntls. were asked to declare their stocks of Jute
Commissioner's Office;

(iii) Import of raw jute is allowed under OGL; and

(iv) The State Government of West Bengal was
requested to mobilise its licensing/enforcement
machinery.

The upswing in prices of raw jute has since been
arrested and prices have been showing a declining
trend.

[Translation]
Legal Undertaking Clause For Export Obligation

'323. SHR{ JAGMEET SINGH BRAR :
.SHRI GUMAN MAL LODHA :
Will the Minister of COMMERCE be pleased to state:

(a) whether the attention of the Government has
been drawn to the newsitem appearing in the Observer
dated June 9, 1995 under caption “Legal undertaklng
clause for export obligation goes”;

{b) if so, the details thereof; and
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(c) thelikely impact on our export by providing such
facilities to the exporters during the next two years?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (c) :
Yes Sir. The said news item appeared in “The Observer”
dated 9th June, 1995.

Bond with surety and security is now required to be
fumished to the Customs authorities for the duty amount
saved under the Duty Exemption Scheme and EPCG
Scheme. So far as fulfiiment of export obligation is
concemed, the applicantis required to give a declaration/
undertaking in the prescribed form for obtaining licences
issued under these schemes. This has been done to
obviate the need to give bank guarantee to both the
licensing authority as well as to the Customs authority
and will, therefore, facilitate exports.

[English]
Joint Ventures For Export of Tea

325, SHRI RAM KAPSE : Will the Minister of
COMMERCE be pleased to state :

(a) whetherthe Indian Tea producersehave decided
to sign joint ventures to get a share of their tea in the
Global market during 1994-95 and 1995-96 till date;

(b) whether the Govemnment have received any
representation from the tea planters of Assam in this
regard during the above period;

(c) if so, the details thereof; and

(d) theactiontaken by the Governmentin this regard
and to redress the grievances of these planters?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) to (d) :
During 1994-85 and ill June, 1395, only one case of joint
venture between Tata Tea Ltd. and a subsidiary of Lyons
Tetley Group of Companies has been reportedto promote
Indian teaabroad. No representations have been received
either by the Government or Tea Board fromtea planters
of Assam conveying their grievances with regard to joint
ventures. However, the Indian Tea Association has
recently sentacommunication informingthe Government
that for promoting a brand of pure indian teas in the
Russian market, it has proposed to form a consortium of
Indian tea producers and it would also be 'holding
negotiations with M/s ITC Global Holdings (IGH) with
regard to marketing of ‘India Blend’ tea in Russia.
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[Translation}

Price Rise

'327. SHRIVILASRAONAGNATHRAO GUNDEWAR:
SHRI RAJNATH SONKAR SHASTRI :

Will the Minister of FINANCE be pleased to state :

(a) whether inspite of the coming down of the rate of
inflation and wholesale price index during 1995-96, the
prices of items of daily need and essential items are
increasing;

(b) if so, the reasons therefor; and

(c) theconcretemeasures the Govemmentpropose
to take to bringdown the prices of essential commodities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V.CHANDRASHEKHARAMURTHY):
(a) to (c) Fairly steady deceleration in the inflation rate
observed after March this year implies that the rise in
prices is much lower so far in the current financial year.
In the first four months (April-July) wholesale prices rose
by 2.8 per cent compared to 5.5 per cent rise in the
corresponding period last year. Out of 447 commodities
whose wholesale prices are monitored, nearly 109
commodities recorded absolute decline in price after
February, 1995. The overall increase inthe prices of 30
essential commodities registered a rise of 5.5 per cent
which is less than the rise of 8.4 per cent recorded by this
group in the corresponding period last year. Within this
group, absolute fall in wholesale price was recorded in
wheat, gram, mustard oil, vanaspati, fish, atta, coconut
oil, safety matches and coffee.

The rise in the index of essential commodities has
largely been contributed by the escalation in the prices of
vegetables, rice, pulses, tea and gur which is partly
seasonal in nature.

Govemment remains vigilant and has taken a number
of steps to moderate the prices of essential commodities.
These are:

(i) continuation of FCB's open market sales of rice
and wheat through current fiscal year to check
market price.

(i) allowing impont of edible vegetable oils (except
coconut oil) under OGL at a reduced duty of 30 per
cent.

(iii} importing 1.5 lakh tonnes of palmolein at
concessional duty of 20 per cent for supply through
PDs. .

(iv) continuing OGL import policy for sugardnd allowing
imports for augmenting PDS stocks.
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(v) increase by 5 per cent the levy sugar allocation for
PDS.

(vi) import of pulses under OGL with duty reduced to 5
per cent.

(vii) stock limits for imported essential products waived.

(viii) adjustment in trade and tariff policies in the current
financial year to contain inflation in the prices of
industrial products.

(ix) aiming to reduce the fiscal deficit in 1995-96 to 5.5
per cent of GDP as against 6.7 per cent (Revised
Estimates) in the last financial year.

(x) Moderating the growth of money supply.

Smuggling of Gold

'328. SHRI RAM TAHAL CHOUDHARY : Wili the

Minister of FINANCE be pleased to state :

(a) whether recently some officials of Airlines have
been found involved in the smuggling of gold;

(b) it so, whether the Government have conducted
any enquiry in this regard;

(c) if so, outcome thereof;

(d) the action taken by the Government in this regard;

(e) thenumber of cases of smuggling of gold unearthed
during the year 1994 and during the current year till date;

() whether the number of such cases is on the
increase;

(g) if so, the reasons therefor; and

(h) the remedial steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (h). Two cases have been detected in
the last 12 months where employees of airlines were
involved in the smuggling of gold. On 13.12.1994, 466.6
gms. of gold valued at Rs. 2.10 lakhs was recovered from
an employee of a foreign airline while she was clearing
through Customs at Sahar Airport, Bombay. On
31.7.1995, 2.124 Kgs. of gold valued at Rs. 8.01 lakhs
was recovered from a carrier at |.G 1. Airpont, Delhi, who
was being assisted by an employee of an airline. The first
case has already been adjudicated with the confiscation
of the gold and imposition of personal penalty of Rs.
25,000 on the offender. The second case is still under
investigation. The total number of cases of smuggling of
gold detected at international airports in the country are
as follows:-

1994 606 cases
1995 447 cases
(Till 31.7.95)
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Reports indicate a decline in the quantum of gold
attempted to be smuggled through international airports.

Anti-smuggling activities remain intensified at all
intemational airports. Close watch is kept on suspect
persons and sensitive areas. Close coordination among
all agencies involved in the detection and prevention of
smuggling is being maintained.

Shortage of Bank and Currency Note Paper

'329. SHR!I RAJENDRA AGNIHOTRI :
SHRI S.S.R. RAJENDRA KUMAR :
Will the Minister of FINANCE be pleased to state :
(a) whether there is acute shortage of bank and
currency note paperin the different currency note presses
resulting in the shortage of small denomination Notes in
the country;

(b) if so, the reasons and factors responsible for the
shortage; and

(c) the efforts being made to meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V. CHANDRASHEKHARAMURTHY):
(a) No, Sir.

(b) and (c¢) : Does not arise.

Closure of Textile Mills

‘330. SHRIMAT!I GEETA MUKHERJEE : Will the
Minister of TEXTILES be pleased to state :

(a) whether a large number of textile mills in the
private sector have been closed down rendering over
two lakh employees jobless;

(b) if so, the details thereof;

(c) whether the Joint Action Committee comprising
majortrade unions in textiles industry has demanded the
Govemment to convene a tripartite meeting to study the

problem of closure of textile mills in private sector; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) and (b). No mill is closed under.|.D. Act. 31
Cotton/Man-made Fibre Textile Mills were reported to be
closed under Official Liquidation and 114 Cotton/Man-
made Fibre Textile Mills were temporarily closed mainly
due to financial problems, strikes and lock-out etc.
190766 works were affected due to closure of 145 mills.

(c) No, Sir.

(d) Does not arise.
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Restructuring of R.R.Bs.

"331. SHRI RABI RAY :
DR. K.D. JESWANI :

Will the Minister of FINANCE be pleased to state :

(a) whether the NABARD has decided to give
representation to the States in the Committee constituted ~
for restructuring of Regional Rural Banks;

(b) if so, the details thereof;

(c) whether a Standing Committee has also been
constituted to examine the issues covering managerial -
and restructuring of R.R.Bs on a continual basis; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). Yes, Sir. The Committee has
been broad based by including representatlvesfrom four
State Governments.

(c) and (d). In order to examine the major policy
issues concerning the managerial and financial
restructuring of RRBs taken up during 1994-95 and
continued in 1995-96 and to monitor the progress of the
said exercise, an Expert Group has been constituted by

- Reserve Bank of India (RBI) with the Chairman and

Managing Director of Syndicate Bank as its Chairman.
An Officer each of Gowvt. of India, RBI, National Bank for
Agriculture and Rural Development, Bank of Baroda,
Oriental Bank of Commerce, Syndicate Bank, Canara
Bank and Chairman, Gorakhpur Gramin Bank are
members of the Group.

The Group has been set up to make recommendations
on policy issues to the RBI on an ongoing basis and
report progress in the restructuring exercise at quarterly
intervals.

Return of Exported ltems Due to Poor Packaging

‘332 SHRI ATAL BIHARI VAJPAYEE :
DR. LAXMINARAYAN PANDEYA :

Will the Minister of COMMERCE be pleased to state:

(a) whether a large quantity of the various export
items and engineering products are being retumed by
the foreign countries or are damaged due to packaging
defects;

(b) if so, the total value of engineering products,
readymade garments and food items retumed or
damaged in transportation during each of the last three
years; and

(c) the measures taken by the Govemment so farto _
improve the situation in this regard and outcome thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) 1o (C) :

1. A per information available with the concermed
Export Promotion Councils, no specific report has

. so far been received by them in this regard.

2. Recognising the importance of proper packaging
of export products to sateguard contents from
damages in transit, Export Promotion Councils and
other institutions encourage Indian exporters
through Training Programmes, Seminars,
Workshops and Exhibitions to improve the quality
of packaging to be of intemational standards. The
Indian Institute of Packaging provide technical
consultancy and testing services on packaging. In
particular, the Institute of Packaging has evolved
packaging systems for garments in association
with the Apparel Export Promotion Council (AEPC)
and a code of practice for export of machine tools
in collaboration with the Indian Machine Tools
Manufacturers Association. In addition, the
Agricultural Processed Food Products Export
Development Authority has developed standard
packagingfor anumber offresh fruits and vegetable
products.

3. Thevarious Export Promotion Schemesalso enable
exporters to avail the latest packaging equipment
and raw-materials at concessional/zero duty for
improving packaging of export items.

Surplus Land of National Textiles Corporation

'333. DR. MAHADEEPAK SINGH SHAKYA :
SHRI NAWAL KISHORE RAI :
Will the Minister of TEXTILES be pleased to state:
- (a) the total area of surplus land disposed by various
National Textile Mills in the country particularly in
Maharashtra during the last two years, mill-wise and
State-wise;
(b) the criteria applied for disposal of the land; and
(c) the total amount realised as sale proceeds from
these disposals.
THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a). No land has been soild by NTC Mills during
the last two years.

(b) and (c). Do not arise.

Sale of Cars by Al

[4

"334. SHRISANTAKUMAR MANDAL : Wilithe Minister
of CIVIL AVIATION AND TOURISM be pleased to state:
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(a) whether the Government are aware that Air india
have sold out cars at throw away price to its retiring
officers;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the rules and practice for the disposal of the used
cars of Air India? .

THE MINNSTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). The decision
of the Air India Board permitting retention of cars by
retiring executives has been stayed. Instructions have
also been issued to take back cars already given to
retired executives, if any.

(c) The practice followed by Air India for disposal of
used cars is as under :- '

Once the decision for scrapping the cars is taken by
the competent authority, M/s Metals Scrap Trade
Corporation (MSTC), a Government of India undertaking
with whom Air India has entered into a contract, handles
the disposal of old/used cars of Air India. Public
advertisement is issued in newspapers and sales offers
received by M/s Metals Scrap Trade Corporation are
scrutinised and evaluated by Air India. The cars are sold
to the highest bidder, through M/s MSTC Ltd.

[Translation]

Modernisation of Airports in Gujarat

'335. SHRIN.J. RATHVA :
SHR! KASHIRAM RANA :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) whetherthe Union Government have received any
proposal from Gujarat for modemisation of airports in the
State;

(b) i so, the details thereof and the expenditure likely
to be incurred thereon;

(c) the decision taken by the Union Government in this
regard;

(d) whether any time frame has been fixed for
completion of the work this year; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (e). The State
Govemment of Gujarat have requested the Airports
Authority of India (AAl) for extension of runway of
Ahmedabad airport from 9000 ft. to 12000 ft. and for
taking over of Surat airport for its upgradation.
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AAI has requested the State Government to acquire
about 100 acres of {and at Ahmedabad airport for the
runway extension.

Surat airport belongs to the State Government of
Gujarat. Keeping in view the availability of funds and
priority of projects taken/to be taken, it is not possible for
AAl to take over this airport for its upgradation.

Debt Burden

'336. MOHAMMAD ALI ASHRAF FATMI :
SHRI KHELAN RAM JANGDE :

Will the Minster of FINANCE be pleased to state :

(a) year-wise amount of interest paid by the Union
Government on the domestic and foreign loans,
separately, during the last three years;

(b) the year-wise amount of interest which was to be
paid during the above period, butcouid notbe paid intime
and the reasons for not making the payment thereof; and

(c) the steps proposedto be taken by the Government
to reduce the expenditure on the payment of interest on
such loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). The amount of interest paid by the Union
Government on the domestic and foreign loans during
the last three years is given below year-wise :

(Rs. crore)
1992-93 1993-94 1994-95
(RE)
Interest on - *
Internal debt and '
other liabilities 27546 33016 39830
Interest on )
external debt 3529 3724 4110
Total 31075 36740 44000

(b). Government has not defaulted on paying the
interest dues on its borrowings.

(c). As part of its efforts to reduce the burden of
interest and principal repayments on debt, Government
is seeking to reduce its fiscal deficit. The fiscal deficit
which was 8.4 percent of GDP in 1990-91, 7.7% of GDP
in 1993-94 and 6.7% of GDP in 1994-95 (RE) has been
kept at 5.5% of the GDP in 1995-96(BE). This reduction
will have a positive impact on Govemment interest
liability. Reduction in the rate of inflation will also help to
reduce interest rates in general and interest liability on
new government debt.
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[English]

Decline in Price of Coffee in International Market

‘337. SHRIMATI SUSEELA GOPALAN : Will the
Minister of COMMERCE be pleased to state:

(a) whether there has been any decline in the prices
of coffee in the international market as a result of good
crop in Brazil ;

(b) if so, the impact of this fall on price of Indian coffee
in the international market as well as domestic market;

(c) the tall in price per kilo in the country;

(d) whether the Government envisage further fall in
the price of coffee; and )

(e) if so, the steps taken to prevent further fall in the
prices of coffee which will adversely affect the small and
medium farmers?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (e).

" Due to reported crop loss in Brazil owing to frost, there

was an unprecedented rise in the intemational price of
coffee in 1994 reaching a peak of 220.10 US cents’lb for
Arabica in September, 1994 from a level of 71.21 US
cents/lb for Arabica in January, 1994. While official
estimates about coffee production in the current season
in major coffee-producing countries are not available,
there have been no reports of any significant crop loss in
any of these countries. Due to steady supply of coffee in
the international market, the prices had come down to a
level of 129.92 US cents/Ib for Arabica in the intemational
market in the first week of July, 1995 but have since
shown amodest upwardtrend and are currently hovering
in the range of 140 to 150 US cents/b for Arabica.
Domestic as well as export prices of indian coffee have
been influenced by the price behaviour in the intemnational
market. The cetails of prices of coftee seeds in the
domestic market over the lastfour months are as follows:

Monthly Plantation {A}  Arabica Chy. Robusta Chy.
Average
Price
(IN RUPEES PERKG.)
April 130 108 103
May 12t 111 98
June . 109 103 91
July 97 89 85

While no further sharp fall in the price of coffee in the
intemational market is envisaged, price trends in the
domestic and international markets are being monitored
closely for appropriate action as and when required.
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Investment by USA
"338. SHRIMATI MAHENDRA KUMARI : -Will the
Minister of FINANCE be pleased to state :

(a) the number and names of the American companies
which have invested capital in India and the State-wise
amount invested by them;

(b) whether the capital investment by USA is likely to
be increased during the forthcoming years;

(c) if so, the expectations thereof; and

(d) the steps being taken by the Govemment to attract
more capital inflows from USA?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) (a) to (d). Governmenthave accorded approval
to 627 foreigh collaboration proposals involving equity
participation of over Rs. 10,200 crores from American
Companies during the period from 1-8-91 to 30-6-95.

2. Names of these companies are published by the
Indian Investment Centre as a supplementto theirmonthly
Newsletter. Copies of the Newsletter are regularly
fumished to the Parliament Library. The details include
the name of the Indian company, item of manutacture,
the name of the foreign collaborator, country of origin of
the foreign investment and the guantum of investment
approved in each proposal.

3. A statament showing State-wise break up of foreign
investment from American companies is attached.

4. As the approvals for foreign direct investment
proposals are accorded on the receipt of application from
the entrepreneurs, future projection cannot be made.

5. The Policy measures for attracting foreign
investment are detailed in the Satatment of Industrial
Policy tabled in both Houses of Parliament on 24th July,
1991. Government constantly reviews the policy frame-
work for foreign investment so as to make it increasingly
investor friendly and interationally compaetitive.

STATEMENT

Foreign Direct Investment Cases Approved of USA for
the period August, 1991 to June, 1995

Aug: 1991 - June, 1995

State
No. Invest.
* (Rs. Crore)
OTHERS 238 2799.87
MAHARASHTRA 94 2003.05
 WEST BENGAL 20 1993-87
TAMIL NADU 56 1200.95
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DELHI 47 631.44
ANDHRA PRADESH 19 42529
GUJARAT 30 260.58
MADHYA PRADESH 6 237.11
HARYANA 21 133.84
KARNATAKA 40 124.48
UTTAR PRADESH 17 98.83
PONDICHERRY 3 97.46
CHANDIGARH 4 69.51
BIHAR 3 69.27
RAJASTHAN 7 33.15
GOA 4 23.13
ARUNACHAL PRADESH 1 10.50
KERALA 7 9.70
PUNJAB 4 5.91
HIMACHAL PRADESH 2 1.87
DADRA & NAGAR HAVELI 1 0.84
ASSAM 2 0.72
ORISSA 1 0.10

627 10231.46

Import of Cotton

*339.SHRI PHOOL CHAND VERMA :

_ Wili the Minister of TEXTILES be pleased to state :

(a) the quantity and value of cotton imported during
the last three years and the quantity and value of cotton
likely to be imported during the current year; .

(b) the impact of this import to domestic market; and

(c) the concrete steps taken to minimise the import of
cotton?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a). The quantity and value of cotton imported
during the last three years and for the current year is as
follows :

YEAR QUANTITY (LAKH BALES) VALUE
A , (In Rs. CRS)
1991-92 3.00. 194.00
1992-93 1.15 90.00
1993-94 3.00 306.00
1994-95 4.50 543.15
(Provisional)

(b) and (c) Cotton is being imported by textile mills
under O.G.L. which helps the availability of the raw
material according to demand. The current policy is
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based on demand, supply and prices of cotton which is
constantly reviewed.

[English]

Financial Assistance by ICICI to State Products

'340. SHRI S.M. LALJAN BASHA : Will the Minister of
FINANCE be pleased to state :

(a) whether the Industrial Credit and Investment
Corporation of India has offered to finance infrastructural
facilities to certain projects of State Governments;

(b) it so. the details thereof;

(c) whether any such project has been cleared so far
in the recent past;

(d) if so, the details thereof;

(e) whether the offer of ICICI has been circulated to all
the States; and

(f) if so, the response of the State Govemments
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY): (a)to (f) : The Industrial Creditand Investment
Corporation of India Ltd. (ICICI) has reported that it has
notdirectly financed any State Government infrastructure
project so far. ithas also not made any offer to any State
Government in this regard. ICICI has, however, further
reported that it has, at the request of State Governments
of West Bengal and Kerala, taken initiative to form joint
venture companies in these States. These companies
are expected to play the role of a facilitator in promoting
development of infrastructure through private
participation. This is proposed to be achieved through
study of infrastructure requirements, carrying out
feasibility studies, structuring infrastructure projects as
commercially viable entities and inviting private capital
into such projects.

Security Press, Mysore

'3296. SHRIMATI CHANDRA PRABHA URS : Wil the
Minister of FINANCE be pleased to state :

(a) the time by which the Government Security Press,
Mysore is likely to start functioning;

(b) whether a number of farmers have given their
lands for the above press;

(c) whether there is any proposal to give jobs to those
who have become landless and also to locaipeople in the
proposed Security Press; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
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MURTHY). (a) The first phase of production in New Note
Press, Mysore is expected to start by March, 1996.

(b) The New Note Press, Mysore had not acquired any
land. But land measuring approximately 328 acres had
been acquired by Kamataka Industrial Area Development
Board (KIARD) and allotted to the New Note Press,
Reserve Bank of India and an amount of Rs. 1.78 crores
had also been paid by them towards cost of the land.

(c) and (d) : In the matter of recruitment to various
posts in New Note Press, the Government of India’s
guidelines are followed.

Transfer of Yarn by Spinning Mills

3297.SHR! SANDIPAN BHAGWAN THORAT : Will
the Minister of TEXTILES be pleased to state :

(a) the number of spinning mills which submit their
retums regarding transfer of yam under bank yam
obligation;

(b)the amountof yam transferred with quantity thereof;

(c) the number of cases filed against the defaulting
spinning mills which did not fulfil hank yam obligation,
State-wise;

(d) whether the Govemment propose to remove hank
yam obligations rule; and

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) A total number of 428 Spinning Mills
fuffilled their Hank Yam Obligation by transfer during the
quarter January — March 1995.

{b) Total quantity of 203.64 lakh kg. ofhank yam was
transferred.

(c) State-wise details of First Information Reports
(FiRs) filted against the spinning mills which defaulted in
fulfillingtheir Hank Yam Obligationfor the quarter January-
March 1995 till 16th June, 1995 are given below :—

Sl. No. State No. of FIRs filed
1. Andhra Pradesh 11
2 Assam 1
3 Bihar 1
4. Haryana 2
5. Kamataka 2
6 Kerala 1
7 Madhya Pradesh 16
8. Maharashtra 81
9. Orissa 4
10. - Rajasthan 3
11. Tamil Nadu 38
12. West Bengal 1
Total : 161
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(d) No, Sir.

(e). In order to meet the demand of hank yam for
handloom sector and to ensure stability in its prices it is
not possible to relax the stipulation laid down by the
Govemment of India on the Packing of hank yam by
spinning mills including cooperative spinning mills.

Schemes For NRIis

3298. SHRI RAM TAHAL CHOUDHARY : Wil the
Minister of FINANCE be piezsed to state :

(a) whetherthe Reserve Bank of Indiahas constructed
aworking group to analyse into the various schemes and
incentives provided to Non-Resident Indians;

(b) if so, the details thereof; and

(c) the time by which the working group is likely to
submit its recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). Yes, Sir. A Working Group was
setup by Reserve Bank of India (RBI) on 14.10.1994 with
representations from RBland Govemment. The Working
Group was constituted to review the various Schemes

and incentives available to Non-Resident Indians (NR!s)
" for investment in India, the operative procedures and to
recommend modification/amendment to the schemes
and procedures as considered necessary, to the
Govemment of India.

(c) The Working Group has submitted their
recommendations to the RBI in' May, 1995.

[Translation)
Mine Accidents

3299. SHRISURESHANAND SWAM! : Willthe Minister
of LABOUR be pleased to state :

(a) the number of accidents occurred in various mines
in the country mine-wise and the number of persons
injured and the number of those who died therein so far
during the year 1994-95; and

(b) the remedial steps taken by the Government to
prevent recurrence of such accidents?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) The number of accidents which occurred in various
coal mines and non-coal mines and the number of
persons injured died therein are as under :-

‘Number of
Accidents Persons
Fatal Serious Killed Injured
Coal Mines 142 760 169 822
. Non-Coal Mines 67 2671 98 283

“Provisional
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(b) Provisions for safety of persons employed in
mines are contained in the Mines Act, 1952 and the rules
and regulations framed thereunder. These Laws are
kept under constant review and amended from time to
time. During the year 1990, the Coal Mines Regulations,
1957, were comprehensively amended. The Directorate
General of Mines Safety also issues guidelines in the
form of circulars to the managements for improving
safety measures. These provisions are required to be
complied with by the mine managements. The officers of
the Directorate General of Mines Safety inspect the
mines periodically to oversee the status of compliance of
the safety provisions, and take action as provided for
under the Mines Act, 1952, in case of default.

Besides the legislative measures, the Government is
promoting a number of other initiatives, such as :

(a) Holding of conferences on Safety in Mines;

(b) Self regulation by ma'nagements;

(c) Workers' participation in safety management;

(d) Tripartite and Bipartite reviews at various levels;
(e) Training of workpersons;

(f) Observance of safety weeks and safety campaigns;
(g) National Safety Awards.

[English]

Exemption of Excise Duty to Paper Industries

3300. SHRIDHARMANNA MONDAYYA SADUL: Will
the Minister of FINANCE be pleased to state :

(a) whether the Government had provided an
exemption in excise duty for 10 years to the industrial
units set up for manufacture of paper from sugarcane
bagasse (from sugar factories) in the past;

(b) if so, the number of such paper units set up and
provided exemption in excise duty till 1994;

(c) whether the requests for excise duty exemption for
setting up of units to manufacture bagasse-baseddurable
particle board are pending consideration;

(d) if so, the details thereof and the reasons therefor;
and

(e) the time by which the decision is likely to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). Writing and printing paper containing not
less than 75% by weight of pulp made from bagasse was
exempt from excise duty from 8.12.80 to 28.2.94. A
similar exemption was enjoyed by uncoated kraft paper
from 8.7.81 to 28.2.94.

(b). Such information is not maintained. However, itis
reported that more than 300 units were availing full
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exemption from excise duty on writing paper, printing
paper and uncoated kraft paper containing not less than
75% by weight of pulp made from rice straw, wheat straw,
jute (including jute-waste), mesta or bagasse, prior to the
1994-95 Budget.

(c)to (). Requests received for extending excise duty
exemption to the bagasse-based particle and fibre boards
industry for a period of 5 — 10 years have been examined
~ and it has not been found possibie to accede to the

.request.

Auction of Coffee by Coffee Board

3301. SHRI BOLLA BULLI RAMIAH : Will the Minister
of COMMERCE be pleased to state:

(a) whether the Coffee Board have made any plans to
have a regular fortnightly auction from May 17, 1995
onwards;

(b) if so, whether the earlier decision of weekly auction
have not been held since February 22, 1995 and the
reasons for changing the decision;

(c) the total quantity of coffee pooled by the Coffee
Board so far and likely to be pooled by the end of the year;
and

(d) to what extent this decision of fortnightly auction
would be beneficial to coftee growers?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) and (b).
.Yes, Sir. Coffee Board have introduced fortnightly auction
since May, 1995 in place of weekly auction due to sub-
stantial reduction in the volume of pool coffee after
introduction of Free Sale Quota. Due to non-availability
of stock with the Coffee Board, weekly auction could not
be held since Feb., 1995.

(c) The total quantity of coffee pooled with the coffee
Board at the end of 1994-95 season (i.e. as on 30.6.95)
was 10,846 tonnes. The quantity likely to be pooied
during 1995-96 willdepend on the new crop and therefore,
cannot be estimated now.

(d) The frequency of holding auction whether on
weekly basis or on fortnightly basis is dependent on the
coffee stocks available in the pool in marketable fundi.e.
cured form). There is no direct correlation between
frequency of auction and benefits accruable to coffee
growers since the entire realisation fromthe sale proceeds
of coffee goes to the growers after deducting Board's
marketing expenses.

[Translation]

Income Earned Through Taxes

3302. SHRI SURAJBHANU SOLANKI: Will the
Minister of FINANCE be pleased to state:
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(a) whether the Finance Commission lays down
formula for the distribution of income eamed through
taxes and duties between Centre and States;

(b) if so, whether the amount received by each State

during-the period of recommendation is also calculated -

on the basis of that formula;

(c) whether any action being taken by the Government
to make good the losses being suffered in recommended
transferable amount by backward and poor States; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) (a) and (b). The Tenth Finance Commission
has recommended that 77.5% of the net proceeds of
Income-tax, 47.5% of the net proceeds of Union excise
duties be distributetl amongstthe States. Under Additional
excise duties the entire proceeds other than the portion
attributable to Union Territories are distributed
amongst the States. These taxes and duties are
distributed amangst the States in accordance with the
percentage shares recommended by the Tenth Finance
Commission.

(c). The total devolution to States as per the award
of the Tenth Finance Commission for the period 1995-
2000 is estimated to be Rs. 2,26,643 crores as compared
toRs. 1,06,036 crores recommended by the Ninth Finance
Commission during 1990-95. There is increase in the
devolutions to all States as recommended by the Tenth
Finance Commission as compared to Ninth Finance
Commission. As such, there is no proposal under
consideration of the Government to give additional
Non-Plan grants to States in addition to what is
already recommendedby the Tenth Finance Commission.

(d). Question does not arise.

[English]

Committee for the Weltare of Beedi Workers

3303. SHRI A. VENKATESH NAIK : Will the Minister
of LABOUR be pleased to state:

(a) whether any Committee under his Ministry enquired
into welfare measures of Beedi workers;

(b) whether officials of his Ministry gave evidence
before such a Committee;

(c) whether his Ministry officials tavour cigareties over
beedi;

(d) if so, the reasons thereot: and

(e) the steps proposed to rebut such arguments?

THE MINISTER OF LABOUR (SHRI1 P.A. SANGMA):
(a). The Lok Sabha Standing Committee on Labour &
Wellare (1994-95) held a detailed discussion last year on
the weltare of beedi workers.
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(b) Yes Sir.
(c) No. Sir.
(d) and (e). Does not arise.

Projects selected for Loan Assistance by RBI -

3304. SHRI D. VENKATESWARA RAO :
SHRI BOLLA BULLI RAMAIAH :

Will the Minister of FINANCE be pleased to state:

(a) the number of projects selected for loan assistance
by the Reserve Bank of India during 1993-94 and
1994-95;

(b) the extent upto which the private sector investment
has helped for real growth in private corporate sector;
and

(c) the details of the investments by the private sector
companies and the States where such investment needs
to be diverted, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) :(a). Reserve Bank of India (RBI) has reported
that it does not undertake any direct project financing.

(b) and (c). RBl has reported thatiit has not undertaken
any study to assess the impactof private sector investment
on the growth in private corporate sector. RBI does not
also have the details of the investment. by the private
sectorcompanies. However, the Department of Statistical
Analysis and Computer Services of RBI conducts annual
studies on Corporate Investment Forecastand publishes
the results in RBI bulletins. The study based on the
projects sanctioned assistance during 1993-94 was
published in June 1994 issue of the RBI bulletin. A copy
of the RBI bulletin will be placed in the Parliament House
Library.

Removal of Officer ot SIDBI

3305. SHRI RAM NAIK : Will the Minister of FINANCE
be pleased to state:

(a) whether the Small Industries Development Bank
of india (SIDBI) issued a press release stating the names
of the top officers who were removed,;

(b) i so, the names and designations ot these officers:

(c) the reasons for issuing the press release in this
case and the charges labelled against these officers;

(d) whether departmental enquiry has been orderedin
these cases; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
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MURTHY) (a) to (e). Small Industries Development Bank
of India (SIDBI) has reported that a press release
authorised by the then Managing Director was issued on

July 14, 1995. In the press release, four General

Managers, one Chief Accountant, one Legal Adviser and
one Manager were stated to have been removed. The
charges against the above mentioned officers included,
inter -alia, refusal of posting to North East Region,
reluctance to posting at Head Office and breach of SIDBI
Staff Regulations.

A Committee consisting of two Executive Directors
was constituted by chairman SIDBI for reviewing the
cases of above mentioned officers. The recommendations
of the committee together with the appeals/intentions by
some of the aggrieved officers to join back the bank was
considered by SIDBI and it was decided that out of the
above mentioned officers, two may be reinstated in the
bank’s service. It was also decided that Chairman SIDBI
may, keeping in view the circumstances of the case, take
a decision in one case.

Shares of UTI in Loss Making Companies

3306. DR. R. MALLU : Will the Minister of FINANCE
be pleased to state :

(a) whether the Government are aware that various
large companies in which Unit Trust of India has shares
are siphoning off funds and showing losses in foreign
exchange transactions; and

(b) if so, the details thereof and the reaction of the
Union Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b) The information is being collected
and will be laid on the Table of the House.

Export of Horticulture Products

3307. SHRI A. INDRAKARAN REDDY : Will the
Minister of COMMERCE be pleased to state the total
quantity of horticulture products exported alongwith its
value and the foreign exchange eamed therefrom during
each of the last three years, country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : The total
quantity and value of horticulture products exported
during the last 3 years i.e. 1992-93, 1993-94 and 1994-
95 are as under :
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QTY : IN MTS [Translation)]
VALUE : RS. IN CRORES
1992-93 1993-94 1994-95 Sugar Mills
Qty. Value Qty. Value Qty. Value

484471 429 420426 430

(Source :DGCI&S, Calcutta
and Agricultural and
Processed Food Products
Export Development
Authority (APEDA))
Countrywise details of exports of horticulture products
are available in the Monthly Statistics of the Foreign
Trade of India published by the Directorate General of
Commercial Intelligence & Statistics, Calcutta, copies of
which are available in the Parliament House Library.
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Advances by Public Sector Banks

3308. SHRISYED SHAHABUDDIN : Will the Minister
of FINANCE be pleased to state :

(a) the total advances and loans during 1994-95 by
the public sector banks;

(b) the total advances and loans under DRY;

(c) the break-up of the (b) above by social groups;

(d) the break-up of the (b) above by economic sector;
and

(e) the total amount outstanding under DRI as on April
31, 1995 and its break-up in the above terms?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). As per the information furnished by
Reserve Bank of India (RBI), the netbank credit by Public
Sector Banks as on last Friday of March 1995 was Rs.
169037.54 crores.

(b). Reserve Bank of India has reported that the data
regarding the total amount disbursed under the DRI
Scheme during 1994-95 is not available. However, the
amount disbursed under the DR! Scheme for the year
1992-93 (latest available) was Rs. 155.16 crores.

(c) and (d). Reserve Bank of India has reported that
the present data compilation system does not generate
information in the manner askedfor. The data compilation
system generates information for Scheduled Castes/
Scheduled Tribes (SCs/STs) only. The amount of loans
disbursed by the public sector banks under DRI Scheme
to SCs/STs for the year 1992-93 (latest available) was
Rs. 83.43 crores.

(e). The total amount outstanding under DRI Scheme
as on the last Friday of March, 1995 in respect of Public
Sector Banks was Rs. 701.84 crores, of which SCs/STs
accounted for Rs. 420.79 crores.

3309. SHRI MOHAN SINGH (DEORIA): Will the
Minister of TEXTILES be pleased to state :

(a) The quantum of sugar produced by sugar mills in
Uttar Pradesh and Bihar which are under the control of
Ministry of Textiles during the current crushing seasons;

(b) The quantum of sugar sold out of it and quantum
of sugar stored in godowns;

(c) the outstanding dues of farmers against these
mills; and

(d) the steps taken by the Government to clear these
dues?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (d). No sugar compgny is under the
administrative control of this Ministry. However, on
account of holding 47% shares in Cawnoore Sugar
Works Ltd., BIC is managing their mills. lts production
during 1994-95 was 6.50 lakh quintals, the quantum of
sugar sold and stock as on 4.8.95 is 3.04 lakh quintals
and 3.47 lakh quintais respectively. The outstanding
dues to the farmers are Rs. 21.55 crores.

Since the above sugar company is not nationalised
company, Govemment does not normally provide any
budgetary support to it.

[English]

Turnover in S.T.C.

3310. DR. VASANT NIWRUTTI PAWAR : Will the
Minister of COMMERCE be pleased to state:

(a) the total tumover of the State Trading Corporation
of India Ltd. during each of the last three years and th
trade done, country-wise; ] ’

(b) whether there is any decline in the trading activities
of STC with Gulf countries, Russia and some European
countries; and

(c) if so, the steps the Govermnment propose to take to
improve the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) Total

tumover of STC during each of the last three years is as
under :—

Year Rs. crore
—_ 1992-93 1013
1993-94 1117
1994-95 1861
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As the countrywise details for trade during 1994-95 have
yet to be compiled, details for the year 1992-93 & 1993-
94 for exports (FOB Value) and imports (CIF Value) are
annexed as statements.

(b) and (c). STC's exports to Gulf countries, Russia
and European countries have increased from a level of
Rs. 260 crores in 1992-93 to Rs. 372 crores in 1993-94.
Similarly against import of Rs. 19 crores in 1992-93 from
these areas, STCs imports reached the level of Rs. 38
crores in 1993-94. Further steps being taken by STC for
increasing trade with Russia include :

(i) barter trade through escrow A/c mechanism;

(i) consignment sale/stock and sale of fast moving
items like tea.

STATEMENT
COUNTRYWISE (FOB VALUE - RS. CRORES)
EXPORTS
REGION/COUNTRY 1992-93 1993-94
NORTH AMERICA
CANADA 5.40 271
US.A. 80.08 61.20
LATIN AMERICA
ARGENTINA 129 3.10
BRAZIL 0.97 10.16
CHILE 0.05 0.06
COLOMBIA 0.14 0.09
EQUADOR - 0.01
GUATEMALA - 0.14
MEXICO 0.86 3.04
PANAMA REPUBLIC - -
PARAGUAY - 0.55
PERU - 0.02
URUGUAY 0.11 0.16
VENEZUELA - 0.05
EL SALVADOR - -
COSTA RICA 0.02 0.03
EAST AND WEST EUROPE
BULGARIA 0.23 -
CZECHOSLOVAKIA - 0.75
HUNGARY 0.57 0.06
POLAND 0.11 9.18
RUMANIA - 0.55
YUGOSLAVIA 0.41 0.41
SOLVENIA 0.40 -
CROATIA - 0.08
BELGIUM 1092 8.76
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DENMARK 2086 0.45
" GERMANY 69.62 93.99
FRANCE 19.04 27.11
IRELAND - 0.19
ITALY 11.36 18.62
NETHERLANDS 15.55 25.51
UNITED KINGDOM 24.93 33.11
AUSTRIA 2.48 4.49
NORWAY" 0.51 0.50
PORTUGAL 0.65 1.73
SWEDEN 8.73 5.62
SWITZERLAND 27.68 27.19
CYPRUS 0.11 -
FINLAND 0.32 0.76
GREECE 0.96 1.42
MALTA - 0.01
SPAIN 4.45 8.64
TURKEY 10.79 3.99
RUSSIA 14.46 24.07
C.1S - 23.19
AFRICA
AR.E. 1.33 1.32
ALGERIA - 1.15
ETHIOPIA - 0.35
GHANA 0.52 0.04
CIRUTI 2.22 -
KENYA 0.02 0.37
LIBYA - 2.35
MAURITIUS 0.10 0.01
MOROCCO 0.68 0.14
MOZAMBIQUE - 262
NIGERIA 0.72 143
SEYCHELLES 0.83 1.40
SUDAN - 0.13
TANZANIA REPUBLIC IC 0.05 1.1
TUNISIA - 0.48
UGANDA 0.14 0.24
ZAMBIA 0.08 0.26
ZIMBABWE 0.34 0.50
AFRICA - 0.07
JAMAICA - -
NAMIBIA 0.02 0.08
WEST INDIES 0.02 -
TOGO - 0.07

0.10
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REGION/COUNTRY 1992-93 1993-94 POLAND 384 .
WEST ASIA RUMANIA - -
BAHRAIN 0.03 0.09 BELGIUM 0.11 .
IRAN 8.57 19.89 GERMANY 245 . 731
.IJSO'T?ADEkN (; 11 g:: FRANCE ’ A
KUWAIT 362 4.03 ITALY - 054
LEBANON ) 0.9 UNITED KINGDOM 063 0.82
OMAN & MUSCAT 0.24 . EEC - :
QATAR 0.12 0.05 AUSTRIA - 0.08
SAUDI ARABIA 12.57 17.21 SWEDEN 1.38 -
SYRIA 1.91 052 SWITZERLAND - 0.12
U.AE. 571 30.87 FINLAND 0.01 -
YEMEN ARAB REPUB. 0.78 1.31 TURKEY - 2.14
ASIA EXCT. W. ASIA RUSSIA 11.37 25.92
AFGHANISTAN 1.50 2.50 AFRICA
BANGLADESH 0.56 4.22 TANZANIA REPUBLIC . 1.94
TAIWAN 556 5.81 ASIA EXCL. W. ASIA
CHINA PEOPLES REP. - 19.10 BANGLADESH 0.05 i
HONGKONG 7.82 15.29 CHINA PEOPLES REP. ] ]
INDONESIA 420 8.04 HONGKONG ) 0.02
JAPAN 42.96 60.32 ‘
KOREA REPUBLIC 5.30 9.06 INDONESIA 3.45 182
MALAYSIA 10.53 7.46 JAPAN , 0.08 0.21
MALDIVE ISLANDS 0.16 1.45 KOREA REPUBLIC 0.56 -
NEPAL 8.84 34.62 MALAYSIA 40.71 49.19
NEW GUINEA . - SINGAPORE - 0.01
PAKISTAN 1.95 1.60 SRI LANKA . 0.09
PHILIPPINES 9.34 0.1 AUSTRALIA & NEWZEALAND
SINGAPORE 1943 35.30 AUSTRALIA o 6.75
SRI LANKA 32.06 20.98 NEWZEALAND N i
THAILAND 4.21 16.64 146.65 207.82
VIETMAM REPUBLIC 0.04 043
AUSTRALIA & NEWZEALAND
AUSTRALIA 11.21 15.91 Export of Rice to Bangladesh
NEWZEALAND 0.31 1.70 :

521.97 751.13 3311, SHRIJITENDRA NATH DAS : Will the Minister
COUNTRYWISE (CIF VALUE - RS. CRORES) of COMMERCE be pleased to state:
IMPORTS (a) whether the Govermment are aware that the rice is
REGION/COUNTRY 1992-93 1993-94 being exported to Bangladesh from West Bengal;
NORTH AMERICA (b) it so, whether the Govermment have given any
CANADA 2357 5.207 permitflicence in this regard;
U.S.A. 58.44 104.19 (c) if so. the details of condition thereof; and
LATIN AMERICA (d) if not, the steps taken by the Government to stop
MEXICO - - the export of rice from West Bengal?
EAST & WEST EUROPE " THE MINISTER OF STATE OF THE MINISTRY OF
CZECHOSLOVAKIA - 0.49 COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (d):

HUNGARY - 0.91

Exim policy provides tor export of rice without any price
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and quantity restrictions. The Food Corporation of india
has also been permitted to export/sell for export upto 2.0
million tonnes of fine and superfine varieties of rice from
the public stocks. Such exports would also include
export of rice to Bangladesh. Statewise-data on exportis
not being maintained.

[Translation]

Minimun Wages

3312.SHRI SURENDRA PAL PATHAK: Will the
Minister of LABOUR be pleased to state:

(a) whether the Government have taken any decision
on its proposal for national minimum wages;

(b) if so, the details thereof; and
(c) if not, the reasons theretor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) to (c): The issue relating to national minimum wage
has been considered by various fora in the past. A Group
of State Labour Ministers in September, 1985 decided
that it might not be feasible to frame a National Wage
Policy at the present stage. This subject was also
considered by the Indian Labour Conference (ILC) held
in November, 1985. The ILC expressed the view that “till
suchtime anational wage is feasible it wouldbe desirable
to have regional minimum wage in regard to which the
Central Govemment may lay down the guidelines. The
minimum wages should be linked with rise in cost of
living.” Accordingly, the Government have issued
guidelines on Regional Minimum Wages in July, 1987 to
allthe State Governments and U.T. Administrations. The
State Governments/U.T. Administrations were requested
to provide for variable Deamess Allowance linked to
Consumer Price Index, as a part of minimum wages, to
be revised every six months. The country was divided
into six regions namely, Eastemn Region, North-Eastern
Region, Southem Region, Northem Region, Western
Region and Central Region. The first round meetings of
the Regional Minimum Wages Advisory Committee.
renamed as Regional Labour Ministers’ Conference,
were held during 1987 and 1992. The second round of
Conferences of the Regional Labour Ministers were heid
in 1994 & 1995.

[English]

Conversion of Cooperative Banks into
Commercial Banks

3313. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of FINANCE be pleased to state; (a) whether the
Govermnment propose to allow scheduled urban
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cooperatives banks to convert themselves into
commercialbanks as has been reported in the “Hindustan
Times", dated June 6, 1995; and

(b) it so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY):(a) and (b): The information is being collected
and will be laid on the Table of the House.

Setting up of National Tourism Board

3314. SHRIDHARMANNA MONDAYYA SADUL: Will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether some of the leading Hotel Managements
have requested the Union Governmentto set up National
Tourism Board and also creation of special funds for
development of tourism in the country;

(b) if so, details therefor; and

(c) the reaction of the Govemment thereto?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No Sir.

(b) and (c): Does not arise.

Private Banks

3315 : SHRI SHIV SHARAN VERMA:
SHRI D. VENKATESWARA RAO:
SHRI BOLIA BULLI RAMAIAH:

Will the Minister of FINANCE be pleased to state:

(a) whether leading corporate houses of the country
interested in setting up private banks, are mounting big
pressure on the RBI to change its latest selection norms
which virtually disallows the established companies from
entering into the banking sector:

(b) if so, the details thereof and whether RBI has
decided a three formula for selection of the private sector
banks;

(c) if so, the details thereof; and

(d) the number of banks likely to be set up in private
seactor in the country in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c): No, Sir. Reserve Bank of India (RBI)
has reported that as per the policy being followed by it in
taking up for consideration the applications for setting up
new banks in the private sector, initially preterence was
given to financial institutions because of their built-up
expertise in credit appraisal, good track record in respect
of managerial competence and profitability. Thereatfter,
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preference was givento non-bankingfinancial companies
because they undertake a broad spectrum of activities,
such as, investment dealings, equipment leasing, hire
purchase and housing finance, financing consumer
durables etc. and to promoters having professional
banking background. Weightage was also given to
promoter groups seeking to establish new banks in the
under-developed and under-banked areas and those
with business focus on rural deveiopment.

. (d) R8I has reported that although it is not considering
putting a cap on the number of private sector banks to be
set up, it is not possible to indicate, at this point of time,
the number of banks likely to be set up in the private
sector in the country.

Cancellation of Calcutta Silchar Flights

3316. SHRI DWARAKA NATH DAS: Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Government are aware that Indian
Airlines flights from Calcutta to Silchar are cancelled off
and on causing serious inconveniences to the
passengers;

(b) if so, the reasons therefore

(c) whether landing and take off facilities of flights are
also not improved at Silchar Airport:

(d) if so, the steps taken by the Government to
improve these facilities;

(e) whether the Govemment propose to allow to
private airlines to operate from Calcutta to Silchar; and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b): During the
period January, 1995 to July, 1995, only 7 flights of Indian
Airlines between Calcutta and Silchar were cancelled.
out of a total number of 173 flights scheduled, 3 flights
were cancelled due to agitation of pilots and 4 due to non-
availability of Commanders.

(c) and (d): Precision Approach Path Indicator (PAPI)
and Very High Frequency Omni Range (VOR) equipment
are already available at Silchar airport. Airports Authority
of India has also drawn up plans to provide additional
tacilities for landing and take off within a year.

(e) and (f): NEPC Airlines has already started operating
four services a week on Calcutta- Imphal-Guwahati-Sil-
char sector.

Bombay-Calicut Flight

3317. SHRIMULLAPPALLY RAMCHANDRAN: Will
the Minister of CIVIL AVIATION AND TOURISM be
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pleased to state:

(a) whether the Bombay-Calicut Indian Aifines flight
has been converted from the domestic to an intemational
flight;

(b) if so, the reasons therefor;

(c) whether the Government are aware that the
domestic passengers on the above flight are facing
immense difficulties and delay; and

(d) if so, the remedial steps the Government propose
to take in this regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b): With a view
to provide connections toffrom Calicut to passengers
travelling between Calicut and other countries over
Bombay, the Bombay-Calicut-Bombay service of Indian
Airlines has been converted into an intemational service.

(c) No complaints have been received against the
above arrangement.

(d) Does not arise.

Demands of Beedi and Cigar Workers

3318. SHRI RAMCHANDRA MAROTRAO
GHANGARE: Will the Minister of LABOUR be pleased to
state:

(a) whether the Government have received any
representation from the All india Beedi, Cigarand Tobacco
Workers Federation, Ahmednagar (Maharashtra);

(b) if so, the main demands raised by them;

(c) whether the Government have permitted the multi-
national cigarette Companies including prominent indian
Cigarette Companies to manufacture macro-cigarettes
since 1994 and also reduced excise duty on them from
Rs. 120/- to Rs. 60/- per thousand,;

(d) if so, whether the Govemment are aware that
these steps have thrown lacs of indigenous beedi workers
mostly women outof employmentandforced their tamilies

- to starvation; and

(e) if so, the steps the Government contemplate to
save the beedi industry of the country?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA)
(a) and (b): Yes, Sir. The main demands raised therain
relate to minimum wages, deamess allowance, supply of
raw material, implementation of Labour Laws, abolition
of contract labour, issue of identity card, pension and
insurance scheme in respect of beedi workers and
implementation of 1991 Supreme Count decision in
respect of Tamil Nadu in all States etc. . .

(c) to (e): The Government have received
representations from the manufacturers of beedis and
the Associations of beedi workers stating that the present
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rate of specific excise duty on non-filter cigarettes of
length not exceeding 60 mm is affecting the beedi
industry and workers. Since the incidence of excise duty
on cigarettes is substantially hlgher than on beedis, it is
unlikely that the system of central excise duty levied on
cigarettes based on the length has adverse effect on the
beedi industry and workers.

Consultancy Service to Run Hotels and Resturants

3319. SHRI INDRAJIT GUPTA: Will the Minister of
CiVIL AVIATION AND TOURISM be pleased to state:

{(a) whether ITDC is providing Consultancy services
on tumkey basis for running hotels and restaurants in
India and abroad;

(b) whetherthe Managementof ITDC is inviting private
contractors to run its own restaurants in ITDC hotels
itself; and

(c) if so, the details of restaurants in ITDC hotels given
on contract basis during the last three years or likely to
be given in the current financial year and the amount
spent by ITDC on the construction and renovation for
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such restaurants?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) ITDC provides
consultancy services for running hotels & restaurants in
India and abroad.

(b) and (c): The restaurants are leased out with a view
to cater to the requirements of speciality cuisines for
which either ITDC do not have the expertise or operation
of the activity is not economical due to high overhead
cost etc. The details of the restaurants leased out during
the last three years alongwith their cost of construction/
renovation are given in the attached statement. Presently,
ITDC is also considering leasing out the following
restaurants:-

Name of the Hotel Name of the Restaurants

1. Ashok Hotel, New Delhi (i) Discotheque
(i) Mexican Cuisine Restaurant
(iii) Kashmiri Food Restaurant

2. Hotel Janpath, New — South Indian Restaurant
Delhi
3. Hotel Samrat, New — South Indian Restaurant

Dethi

Statement

Details of Restaurants/ Space for Restaurant leased out to private parties in ITDC Hotels for the last three years

(1992-93, 1993-94 and 1994-95)

Name of the Hotel Name of the Restaurant Amount Spenton ConstructionO
Renovation
(Rs. in lakhs)
1. Ashok Hotel, Jewel of the East 26.58
New Delhi (Chinese Restaurant)
2. Ashok Yatri Niwas, Bagia bar-be-que Nil
New Delhi (Avadh Dishes) - (The restaurant was given on

3. Hotel Janpath,
New Delhi

4. Hotel Agra Ashok,
Agra

5. Temple Bay Ashok
Beacch Resort,
Mamallapuram

Food Plaza

(Fast Food Restaurant)
Mandarin

(Chinese Restaurant)
Taj Restaurant

{Multi Cuisine)

Ashoka Restaurant
(Snack Bar)

contract basis on as is where is
basis).
16.16

15.68
31.00
Nil.

(The Restaurant was given on
contracton as is where is basis)
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Embezzlement in Parishad Cooperative Bank

3320. DR.LAL BAHADUR RAWAL: Will the Minister
of FINANCE be pleased to state:

(a) whether the attention of the Government has been

. drawn to the news-item appearing in the “Times of India”

dated July 18, 1995 under the caption “Judicial Custody
for 4 in Parishad bank case”;

(b) if so, whether the RBIhas empoweredthe Parishad
Cooperative Bank to pay upto Rs. 30,000/ to depositors
and creditors of the bank;

(c) if so, the details thereof;

(d) whether the above facilities are also applicable to
those depositors who were earlier issued pay orders on
maturity;

(e) if so, the details thereof and if not, the reasons
therefor; and

(f) the time by which the payments for the aforesaid
pay orders is likely to be made?

THE MINISTER OF STATE OF THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) Yes, Sir.

(b) to (f): Information is being collected and will be laid
on the Table of the House.

Economic Offences

3321. SHRIM.G. REDDY: Willthe Minister of FINANCE
be pleased to state:

(a) whether the Central Bureau of investigation has an
economic offences cell;

(b) if so, the details of the functions thereof;

(c) whether there are any instances when the C.B.I.

movedon hewspaper reponts without specific complaints
from share holders or Government officials;

(d) if so, whether C.B.l. has acted to stem fraud and
corruption in instances where massive fraud was reported
in newspapers-in large companies in private sector who
have received aid and assistance fromfinancial institutions
like IFCI, etc.; and

(e) the details of action taken by the C.B.l. tomove and
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apprehend culprits who committed massive frauds of
crores of rupees during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b) : Central Bureau of investigation
(CBl) have reported that the Economic Offences Division
inCBl has been entrusted with investigations into offences
falling under various Sections of Indian Penal Code and
Special Acts notified under Delhi Special Police
Establishment Act predominantly pertaining to serious
frauds in Banks, Stock-Exchanges. Financial institutions,
violation of Foreign Exchange Regulations Act, Customs
Act, etc.

(c) to (e) : CBI by its charter of duties and functions
operates to register and investigate criminal cases
pertaining to corruption related criminal misconduct of
public servants under the control of Government of India.
Similarly, economic offences like frauds in the Banks and
other Financial Institutions under the control of
Govermnment of India are also investigated by CBl on a
regular basis. CBI have reported that it had registered
911 cases of bank frauds during 1992-94. CBI have
reported that no case has been registered by it solely on
the basis of newspaper reports.

Loan under DRI

3322 SHRI OSCAR FERNANDES: Will the Minister
of FINANCE be pleased to state the number of people
andthe quantumof loans disbursed under DRI (Differential
Rate of Interest) to weaker sections of the society
during each of the last three years, bank-wise and State-
wise.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): All the beneficiaries of Differential Rate of
Interest (DRI) Scheme have been categorised as
belonging to ‘Weaker Sections’ in priority sector.
Statements showing position of disbursements Bank-
wise and State/Union Territory-wise under the DRI
scheme by all Indian Scheduled Commercial Banks
during the years ended March, 1991, March, 1992 and
March, 1993 (latest available) are given in the attached
statement-| and Il respectively.
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Bank-wise position of disbursements both in terms of number of accounts and amount disbursed under the
Differential Rate of Interest (DRI) Scheme by all Indian scheduled commercial banks during the years ended

March, 1991, March, 1992 and March, 1993 (latest available)

(Amount Rs. in Lakhs)

S. Name of the Years ended March
No. Banks 1992
No. of Amount No.of Amount No. of Amount
Alcs disbursed Alcs disbursed Alcs disbursed
1 2 3 4 5 6 7 8
1. State Bank of
India 313166 2655.13 147290 2943.72 75379 1482.57
2. State Bank of
Bikaner & Jaipur 10611 276.98 3563 186.96 1985 540.40
3. State of Bank of
Hyderabad 10709 265.09 12963 233.43 20233 463.20
4. State Bank of Mysore 5422 231.14 2064 48.11 3136 63.97
5. State Bank of Patiala 6315 711.44 4209 868.38 4263 879.68
6. State Bank of
Saurashtra- 4585 196.13 1702 35.16 6013 73.29
7. State Bank of
Travancore 68511 1282.50 70311 1375.35 66946 1399.99
8. -State Bank of Indore 1182 32.31 498 24.39 1809 263.07
A. SBI GROUP 420501 5650.72 242600 5715.50 179764 5166.17
9. Allahabad Bank 23288 941.93 11372 532.27 4959 437 .81
10. Andhra Bank 11603 579.58 6177 461.35 4586 174 .95
11. Bank of Baroda 22628 557.91 _ 10485 1465.49 5019 2411.93
12. Bank of India 22866 973.19 34735 1552.20 18265 582.50
13. Bank of Maharashtra 3212 146.41 2286 - 952.13 1775 108.63
14. Canara Bank 65294 1284 .96 _ 54436 2083.45 49418 1362.95
15. Central Bank of india 20197 473.83 19618 426.54 576 18.39
16. Corporation Bank 6048 25429 3579 g7.10 4020 136.01
17. Dena Bank 1020 39.39 1731 12.84 3994 119.81
18. Indian Bank 15996 547.30 85779 1888.50 45233 1248.73
19. Indian Overseas Bank 21592 279.06 8835 302.62 5460 155.60
20. New Bank of india 1501 105.41 533 23.18 509 17.73
21. Oriental Bank of Commerce 6108 284.10 5070 565.55 9518 589.95
22. Punjab National Bank 33490 1575.07 23052 1618.21 16757 - 1216.87
23. Punjab & Sind Bank 693 58.26 725 146.84 371 42,47
24. Syndicate Bank 16987 280.08 4628 65.56 3071 132.37
25. UCO Bank 6218 129.13 2260 45.97 3945 95.63
26. Union Bank of India 16821 38245 7873 185.75 6992 884.76
27. United Bank of india 4822 13450 17345 459.97 5599 22769
28. Vijaya Bank 911 2414 330 8.03 132 29.87
B. Nationalised Banks 301295 9050.99 300849 12893.55 190339 9989.65
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1 2 3 4 5 6 7 8

C. Public Sector Banks 721796 14701.71 543449 18609.05 370103 15155.82
29. Bank of Madura 305 2.40 1.26 1.07 109 0.92
30. Bank of Rajasthan 197 274 12 0.50 28 1.46
31. Bank of Karad 55 1.78 18 0.66 - -
32. Bareilly Corporation Bank 22 0.75 12 0.57 15 0.62
33. Benares State Bank 52 1.32 1 0.05 - -
34. Catholic Syrian Bank 1226 36.08 1348 33.26 1132 38.83
35. Kumbakonam C.U. Bank 50 15.99 51 15.57 55 15.61
36. Karur Vysya Bank 303 15.09 303 15.08 2 0.10
37. Lakshmi Vilas bank 28 0.22 16 0.22 16 0.51
38. Nedungudi Bank 432 9.39 192 5.38 245 10.15
39. Ratnakar Bank 7 0.18 1 0.06 - -
40. Sangli Bank 366 12.77 298 11.46 169 6.82
41. Tamil Nadu Mercantile

Bank 1099 35.75 1000 30.45 712 24.08
42. Federal Bank 1433 30.90 673 16.54 627 20.19
43. Kamataka Bank 1265 29.12 376 9.19 174 422
44. Nainital Bank 17 0.69 16 0.69 13 0.55
45. Bharat Overseas Bank 878 23.72 408 10.11 870 25.19
46. South Indian Bank 1595 37.25 1114 27.76 884 24.76
47. Lord Krishna Bank 76 0.61 15 0.14 11 0.09
48. Vysya Bank 1183 34.33 997 47.20 445 64.90
49. Jammu & Kashmir Bank 3261 112.52 3261 112.52 3261 112.52
50. United Western Bank 493 16.86 182 7.26 253 7.98
51. Punjab Coop. Bank - - 2 0.06 2 0.06
52. Dhanalakshmi Bank 26 0.67 15 0.21 98 0.24
D. Indian Private Banks - 14369 +421.13 10437 346.01 9031 359.80
E. All Scheduled Commercial )

Banks 736165 15122.84 553886 18955.06 379134 15515.62

Statement-ll

State/Union Territory-wise position of disbursements both in term of number of accounts and amount disbursed
under the Differential Rate of interest (DRI) Scheme by all Indian Scheduled Commercial Banks during the years
ended March, 1991, March, 1992 and March, 1993 (latest available)

{Amount Rs. in lakhs)

Sl. Name of the 1991 1992 1993
No. Regions/States/ No. ot Amount No.of  Amount No. of Amount
Union Territories Alcs Disbursed Alcs Disbursed Alcs Disbursed
1 2 3 4 5 6 7 8

NORTHERN REGION 50487 1908.90 46180 295235 23544 2158.14
1. Haryana 10018 380.18 7286 185.65 3042 120.95
2. Himachal Pradesh 4531 154.13 3754 145.67 3153 126.84
3. Jammu & Kashmir 3453 116.53 3368 116.35 3306 118.00
4. Punjab 11981 668.13 8326 486.51 6608 397.40
5. Rajasthan 15621 423.83 16106 890.80 6412 285.56




. 3323.SHRIA. VENKATESH NAIK: Will the Minister of
LABOUR be pleased to state:

(a) whether the Government have received any
representations from Beedi Unions protesting against
false propaganda being done by cigarette companies;

(b) if so, whether this misleading reports on the
comparative demerits of beedies have been planted in
the newspapers;

(c) whether the Govemment have undertaken any
enquiry into the matter; and

- (d) if so, the details thereotf?

THE MINISTER OF LABOUR (SHR! P.A. SANGMA):
(a) to (d): The information is being collected and will be
laid on the Table of the House.

59 Written Answers AUGUST 25, 1995 Written Answers 60
1 2 3 4 5 6 7 8
6. Chandigarh 848 33.98 528 133.72 204 9.71
7. NCT of Delhi 4035 132.12 6812 993.65 819 1099.68
NORTH EASTERN REGION 13145 282.06 7374 176.25 3498 94.50
8. Assam 6063 123.02 3654 95.48 1220 30.38
9. Manipur 472 10.68 258 6.53 743 15.13
10. Meghalaya 2400 54 .11 798 17.28 423 13.65
11. Nagaland 620 25.44 451 14.14 418 3.39
12. Tripura 1197 26.54 599 15.40 609 20.78
" 13. Arunachal Pradesh 248 5.14 179 4.77 21 0.60
14. Sikkim 1920 32.51 1259 20.80 64 0.57
15. Mizoram 225 462 176 485 - -
EASTERN REGION 191555 2380.23 166047 3638.23 71858 1517.60
16. Bihar 25453 748.75 14733 563.96 17603 347.83
17. Orissa 154404 582.92 103753 2158.12 41985 865.61
18. West Bengal 60470 1045.05 47390 912.99 10358 287.84
19. Andaman & Nicobar 228 3.51 171 3.16 1912 16.32
CENTRAL REGION 61443 2273.27 72678 3708.90 30881 4223.65
20. Madhya Pradesh 13426 423.18 6766 233.48 157 176.52
21. Uttar Pradesh 48017 1850.09 65912 3475.42 6724 4046.53
WESTERN REGION 58034 1864.89 44789 1227.89 47138 1153.26
22. Gujarat 16337 670.52 9257 319.80 11564 358.47
23. Maharashtra 39313 1125.99 33738 860.26 34904 773.26
24. Daman & Diu 105 2.58 10 0.22 19 0.26
25. Goa 2275 65.60 1784 47.61 651 21.27
26. Dadra & Nagar Haveli 6 0.20 - -
SOUTHERN REGION 361501 6413.49 216818 7251.44 202215 6369.07
27. Andhra Pradesh 64123 1402.35 45738 2884 .63 55411 2448.31
28. Kamataka 52835 1353.69 30599 1468.64 23593 1212.66
29. Kerala 143580 2111.29 65227 1783.72 78211 1712.90
30. Tamil Nadu 8655 1502.14 54814 1092.21 43980 973.95
31. Pondicherry 2336 42.61 437 21.86 1009 20.67
32. Lakshdweep 62 1.41 8 0.38 11 0.58
Total 736165 1512284 553886 18955.06 379134 15515.62
Representation from Beedi and Cigar Workers [Translation]

Trade with Malaysia

3324. SHR! SUSHIL CHANDRA VERMA: Will the
Minister of COMMERCE be pleased to state:

(a) the details of balance of trade between india and
Malaysia during each of the last three years; and

(b) the steps taken by the Government to boost our
export to that country, area-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRIP.CHIDAMBARAM): (a) The details
of balance of trade between India and Malaysia during
the last three years is as follows:-
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(Value in US$ Million)

Year Exports Imports  Balance of Trade
1992-93 187.04 405.23 (-)218.19
1993-94 246.00 247.00 (-) 1.00
1994-95 284 .83 486.68 (-) 201.85

(Source : DGCI&S)

(b) Anumber of trade/business level delegations from
India have been encouraged to visit Malaysia to boost
our exports. The products covered by the delegations
included oil and gas, handicrafts, telecommunications,
electrical goods and electronics, power, dyestuffs and
intermediates, coffee, etc. Indian companies have also
been participating in various exhibitions and trade fairs in
Malaysia in order to increase our exports.

[English]
Draft Facilities in Regional Rural Banks

3325. SHRI HANNAN MOLLAH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Regional Rural Banks have been
allowed to introduce draft facilities;

(b) if so, the date since when these banks have been
allowed such facilities:

(c) the details of the Regional Rural Banks that have
started giving such draft facilities to their customers;

(d) whethermaijority of the Regionat Rurai Banks have
failed to introduce such facility due to non co-operation
of the sponsoring banks; and

(e) if so, the action taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (e): Reserve Bank of India (RBI) had
vide its circular dated 20th May, 1980 allowed Regional
Rural Banks (RRBs) to issue drafts in consultation with
their sponsor banks taking into account the needs of the
area and capability of their branch personnel. National
Bank for Agriculture and Rural Development (NABARD)
vide a circular dated 22nd December, 1993 advised all
Regional Rural Banks to make appropriate arrangements
with their sponsor banks in this regard. NABARD has
reported that as per information made available by 166
Regional Rural Banks, this facility has been extended by
34 RRBs. Other RRBs are consulting the sponsor banks
for working out appropriate arrangements.

Salbani Mint

3326. SHRI SATYAGOPAL MISRA: Will the Minister
of FINANCE be pleased to state:

(a) the present status of the Salbani Mint, West Bengal
which is under construction; and
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(b) the time by which it is likely to be commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRt M.V. CHANDRASHEKHARA
MURTHY): (a) No Mint is being set up at Salbani in West
Bengal.

(b) Does not arise.

Benefits/facilities to Sale Agents

3327.SHRIVISHWANATH SHASTRI: Wilithe Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether different airlines besides approved
commission give a number of other benefits/facilities to
their sale agencies; and

(b) if so, the details thereof alongwith the agencies
functioning for the booking of air-tickets for different
airlines at present? .

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b): Besides the
agency commission, Air India and Indian Airlines give
upto two tickets at 75% concession per year to the full -
time employees of each agent and 50% concessions to
accompanying spouse. In addition Air India also gives
productivity linked bonus ranging from 1 to 7 percent to
selectedagents in certain regions based on their revenue
performance. Information regarding other airlines is not
available.

Corruption and Mismanagement of ITDC

3328. SHRI LOKANATH CHOUDHURY: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state: ‘

(a) whetherthe Govemmenthave receiveda complaint
letter dated 22nd March, 1994 from All India ITDC
Employees’ Union duly demanding a high level probe
into various acts of corruption and mismanagement by
the then GM, ATT, ITDC; '

(b) if so, the details of the complaints/irregularities
pointed out by. the above-mentioned Union; -

(c) whether any probe-has been made based on the
complaint referred above, if so, by whom and result
thereof as on date; and

(d) the action taken, if any, against the officials found
guilty?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) to (d). A letter dated
22.5.94 was received by the Govt. from Ali India ITDC
Workers' Union demanding probe into alleged acts of
corruption etc. by the then GM of Ashok Tours and
Travels Division of ITDC. The allegations made therein
and the position thereon is as follows :-
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Result of the Investigation

1.  Unauthorised consumption of food in ITDC hotel
2. Possession of disproportionate assets

3. Promotion of the officer concerned in spite
of blamished records

4. He was involved in the fake L.T.C. tours' case

An amount of Rs. 646 was recovered from the officer.

The investigations revealed that the officer had committed
certain procedural lapses and not reported certain

transactions and sale of jewellery to the competent authority.

Therefore, he was cautioned to be more careful in future.

This promotion was in accordance with the Rules which
provide that no disciplinary case should be pending against

the officer at the time of promotion.

No specific investigation is pending against the then GM,
Ashok Tours & Travels.

Kolar Gold Mines

3329. SHRI HARISH NARAYAN PRABHU ZANTYE:
Will the Minister of LABOUR be pleased to state:

(a) whether the Govemment are aware of the labour
unrest in Kolar Gold Mines:

{b) if so, the details thereof;

(c) the major demands of the workers; and

(d) the steps taken/proposed to be taken to rescive
the same?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) to (c): Yes, Sir. About 6500 workers of Bharat Gold
Mines, Kolar resorted to strike from 2.8.95. The major
demands of the workers are (i) interim relief (ii) payment
of difference of D.A_, (iii) payment of difference of ex-
gratia/bonus (iv) payment of advance of Rs. 15,000/-
(Rs. fifteen thousand only) per workman towards the
said benefits.

) (d) Central Industrial Relation Machinery of the Ministry
of Labour intervened in the matter and held conciliations
and efforts are being made to resolive the issues.

An appeal was also made by the Hon'ble Minister of
State, Mines to the workers not to continue the strike.

New Note Press Project

3330. SHRI AMAR ROYPRADHAN: Will the Minister
of FINANCE pleased to state:

(a) whether a company called “Bharatiya Reserve
Bank Note Mudran Private Ltd.”, has been incorporated
under the Companies Act, 1956 to take over the New
Note Press Projects from Reserve Bank of india;

(b) if so, the date of its incorporation and the reasons
in detail due to which such a company has been flouted
in violation of sections 24 and 25 of the R.B.I. Act, 1956

(c) whether it is a wholly owned subsidiary of Reserve
Bank of India;

(d) if so, the main shareholders of this company and

the places where its registered offices are likely to be
opened,; and

(e) the category-wise salary and allowances and
perks of the officials of this company and how they are
compared with the officials of R.B.I.?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) : Yes, sir.

(b) 3rd February, 1995. There is no violation of Section
24 and 25 of the Reserve Bank of India Act.

(c) Yes, Sir.

(d) All shares would be allotted by the Reserve bank
of India. The Registered office of the company is located
at Bangalore.

(a) The category-wise scales of the officials of the
company are as under :—

Designation Scale of Pay

Asstt. Manager Rs. 2075-100-2875-125-
3750

Deputy Manager Rs. 2400-125-3150-150-
4200

Manager Rs. 3200-150-3650-175-

Asstt. Gen. Manager
Deputy Gen. Manager
General Manager
Industrial Workmen
Grade |

Grade It

Grade |
Grade IV

Grade V

5225

Rs. 4000-175-5750
Rs. 4800-175-6200
Rs. 6100-200-6900

Rs. 850-25-1000-40-1200
Rs. 950-40-1150-EB-50-
1500

Rs. 1200-50-1500-60-1800-
EB-80-2040.

Rs. 1400-60-1640-80-2200-
EB-100-2600

Rs. 1640-80-2040-100-
2540-120-2900
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Other allowances connected with the pay scales,
such as Dearness Allowance. Hourse Rent Allowance,
elc. are also on the lines of Government Rules. The other
service conditions have not been finalised by the Board
of the company. The above pay sales are lower than
RBI's pay scales.

[English]
Airport at Ajmer

3331. SHRIMATI KRISHNENDRA KAUR (DEEPA)
Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Airports Authority of Indiahas received
apropasalfromthe Governmentof Rajasthanto construct
a new airpon at Ajiner,

(b} if so. whether the Government are contemplating
to implement this scheme on the condition of allotment of
land free of cost by the State Government:

(c) whether such condition has been laid down for any
other airport also: and

{(d) the time by which work for Amer airport is likely to
be started and by when the airport becomes operational?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD)" (a) Yes. Sir.

(b) to (d) : The proposa! of construction of airport at
Ajmer is not included in the 8th Five Year Plan. However,
Airports Authority of India will examine its economic
viability and then take a final decision in the matter.

Employment Abroad

3332. SHRISURESHANAND SWAM!: Willthe Minister
of LABOUR be pleased to state:

(a) the number of indian labourers went abroad to get
employment during 1994-95:

(b) the names of the countries where they went: and

(c) the number of labourers left their jobs abroad and
came back to India?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) and (b) : During 1994-95, Protectors of Emigrants
have granted emigration clearances to 4936 labourers
for jobs mainly for Kingdom of Saudi Arabia. United Arab
Emirates. Oman and Bahrain.

(c) This information is not being maintained in this
Ministry.

[English]

Removal of Cotton from Essentioal Commodities
Act

3333. SHRi AMAR PAL SINGH: Will the Minister of
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TEXTILES be pleased to state:

(a) whetherthe Governmentpropose to remove textiles
from the list of items under the Essential Commeodities
Act;

(b) if so. the details thereof; and

(c) the reasons therefor?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Presently, there is no proposal for removal
of textiles from the list of items under the Essential
Commodities Act.

(b) and (c) Do not arise.

Committee for Financial Institutions

3334. SHRI PRAKASH V. PATIL : Will the
Minister of FINANCE be pleased to state:

(a) whether the Government have set up a high level
committee to discuss infrastructure financing by financiat
institutions:

(b) if so. the details of members of this high level
committee;

(c) whether industrial finance would suffer due to this
requirement of infrastructure tinancing; and

(d) the steps proposed to assess such needs?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b) Yes, Sir. An Expert Group on
commercialisation of infrastructure projects has been
set up in October. 1994 with representatives from the
various Departments of the Central Government, from
National Stock Exchange, Securities and Exchange
Beoard of India. Housing & Urban Development
Corporation of India. Infrastructure Leasing and Financial
Services Ltd., Mahanagar Telephone Nigam Ltd..
Industrial Creditand Investment Corporation of India Ltd.
and from Private Sector.

(c) and(d) : The Expert Group would examine problems
relating to Institutional. legal framework and specific
sector constraints that are presently inhibiting the flow of
resources to the sector and in panticular recommend
suitable ways and means to facilitatle private sector
participation. private-public sector partnership in financing
infrastructural projects and way of hamessing private
international capital flows for infrastructural development
also.

[Translation]

Beautitication of Haridwar

3335. SHRI CHINMAYANAND SWAMI: Will the
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Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) whetherthe Union Govemment have received any
project from the State Government of Uttar Pradesh for
financial assistance to beautify Haridwar;

(b) if so, the details thereof; and

(c) the reaction of the Government thereto?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (b): No, Sir.

(c) Development and beautification of tourist places

“including pilgrim centres is primarily the responsibility of
the State Govemments. Forthe development of religious
places of Haridwar the State Governmenthad sanctioned
the fdllowing schemes during 1992-93:-

(Rs. in lakhs)
Sr. Name of the schemes Amount
No. sanctioned
1. Tourist rest house 29.25

2. Signboard (guide map) 1.50
3. Renovation of Subash Ghat 35.00
4. Construction of concrete road 29.53
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Development of Tourism in Coastal Areas of Tamil
Nadu and Kerala

3336. SHRI N. DENNIS: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:

(a) whether the Government propose to develop the
tourism industry in coastal areas of Tamit Nadu and
Kerala;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THEMINISTER OF CIVIL AVIATION AND TOURISM.
(SHRIGHULAMNABIAZAD); (a) to (c): The development
of tourism in the State including the coastal areas is
primarily the responsibility of the State Govt. of Tamil
Nadu and Kerala. However, in the coastal areas, the
Department of Tourism, Government of India sanctioned
three projects/schemes amounting to Rs. 69.21 lakhs for
Tamil Nadu and six projects/schemes sanctioned for Rs.
159.90 lakhs during first three years of Eighth Five Year
Plan. The details of the projects/schemes sanctioned
with amount and year of sanction for development of
Beach Tourism are given below:

(Rs. in lacs)
Name of the project/scheme Year of Amount -
sanction sanctioned
TAMIL NADU
1. Yatri Niwas at Rameshwaram’ 1992-93 44.78
2. Water sports equipment for Muttukadu backwater and Pulicat Lake 1993-94 14.94
3. Tourist Reception Centre at Tranquebar 1994-95 29.49
KERALA '
4. Beach Resort at Paravoor 1993-94 26.13
5. Beach Resort at Cherthala 1993-94 24.69
6. Yatri Niwas at Alleppey 1994-95 38.93
7. Upgradation-cum-extension of Hotel
" Samudra at Kovalam 1994-95 37.50
8. Purchase of boats for Kovalam and Quilon 1994-95 17.65
1994-95 15.00

9. Assistance for boat race at Emakutam

Loan Waiver Scheme of NABARD

3337. SHRI M.V.V.S. MURTHY: Will the Minister of
FINANCE be pleased to state:

(a) whether the National Bank for Agriculture and
Rural Development has requested the Union Govemment
to examine the proposal of urging the Election Commission
to treat announcement of interest and loan waiver

schemes by political parties on the eve of election as an
electoral malpractice; and

(b) if so, the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) Yes, Sir.

(b) The matter is under examination.
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World Bank Funding

3338: SHRI DAU DAYAL JOSH!: Will the Minister of
Finance be pleased to state:

(a) whether the World Bank is withdrawing assistance
from rehabilitation work going on in Marathwada region;

(b) the reasons for change in policy by the World Bank;

(c) the amount proposed to be given by the World
Bank for the said work and the amount already received
therefrom; and

(d) the total amount received for the project from other
countries? .

THE MINISTER OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) No Sir.

(b) Question does not arise.

(c) The World Bank has agreed to extend an IDA credit
of US $ 246 miillion. Out of this $ 26.853 million have been
received from the World Bank as on 30.6.95.

(d) Rs. 56.54 crores was received in cash.

[English]

Generation of Employment

3339: SHRI M. RAMANNA RAI: Will the Minister of
LABOUR be pleased to state:

(a) the number of employment generated in public
sector and private sectorindustries sincethe liberalisation
of Indian economy; and

(b) the public sector industries which have generated
maximum skilled and unskilled jobs?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) and (b): The Employment in the organised sector {all
public sector establishments and those non-agricuttural
establishments in the private sector employing 10 or
more workers) as on 31st March, 1991, 1992, 1993 and
1994 was as under:-

Year Employment (in lakhs)

(as on 31st Public Private. Total
March)
1991 190.57 76.76 267.33
1992 192.10 78.46 270.56
1993 193.26 78.51 27177
1994(P) 193.85 78.66 27251
P: Provisional.

Total may not tally due to rounding off.

The information relating to increase in skilled and
unskilled jobs is not available. However, substantial
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increase in Employment has not been noticed in the
public sector. ) '

Delhi-Chandigarh and other Flights

3340. SHRI PAWAN KUMAR BANSAL: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) whether the daily flights of indian Airlines operated
between Delhi-Chandigarh, Chandigarh-dammu-
Srinagar besides operating Chandigarh-Leh sector and
Vayudoot daily service on Delhi-Chandigarh-Ludhiana
flights have been discontinued now;

(b) if so, the reasons therefor;

(c) whether the Government propose to resume these
services; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Sir.

(b) The services were discontinued due to poor load
factor and shortage of operating crew.

(c) No, Sir.

(d) Does not arise.

Selection of Vendors for Airports

3341. PROF. UMMAREDDY VENKATESWARLU:
Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) the norms prescribed for selection of vendors
at various places in the premises of airports in the
country;

(b) whether vendors are not under any restraint with
regard to and type of merchandise sold; and

(c) the steps the Government propose to take to have
better supervision of vendors at Airports so as to reduce
the price of beverages and eatables to normal rates and
not more than labelled maximum price?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR{ GHULAM NABI AZAD) : (a) The Airports Authority
of India selects vendors on the basis of tenders. At
times, proposals of reputed brand names are also
considered.

(b) and (c) There is a specific clause in the licence
agreement to sell merchandise at rates approved by the
Airports Authority of India from time to time. The prices
of merchandise sold at the airports are fixed
commensurate with the facilities provided and their
location in the airponrt.
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ILO Norms for Jute Sector

3342. DR. KRUPASINDHU BHOI: Will the Minister ot
LABOUR be pleased to state:

(a) the details of Intemational Labour Organization
Convention of Plantations:

(b) whether the Government propose to implement
ILO convention for Jute Sector; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) to (c): On plantations, the Intemational Labour
Organisation adopted Convention No. 110 in 1958 and
a Protocol in 1982. These standards regulate the
conditions of employment of plantation workers and
cover. interalia, issues such as Wages. Annual Holidays.
Weekly Rest. Maternity Protection, Workmen's
Compensation, Housing Medical Care, Rightto Organise
and Collective Bargaining, Labour Inspection. etc.

Although the ILO has not adopted any international

labour standards specifically for the Jute Sector. the
above standards, inter alia. covers fibres such as Jute.
India has not ratified the above Convention and Protocol
so far, as the Standards therein cover cultivation of a
large number of agricultural and horticultural crops which
are presently not covered under the Indian Plantation
Labour Laws.

Air Freight Subsidy for Export of Food ltems

3343. SHRI SOBHANADREESWARA RAO VADDE:
Will the Minister of COMMERCE be pleased to state:

(a) whether the Govemment have introduced Air-
Freight Subsidy for the export of food and agro-products
to establish a strong foot-hold in the foreign markets: and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE
(SHRI P. CHIDAMBARAM):

(a) No, Sir.

(b) Does not arise.

Joint Ventures of Essar Group

3344 SHRI LAKSHMAN SINGH: Will the Minister of
FINANCE be pleased to refer to the reply given to
Unstarred Question No. 761 on August 4,1995 and
state:

(a) whether India and Russia have agreed that a part
of India’s rupee debt repayments to Russia could be
utilised towards Russian investments in joint ventures in
India;

(b) if so, the details thereof;
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(c) whether the Government have received any
proposal from Russian companies for investment in joint
ventures in India;

(d) if so. the details thereof:

(e) whether the Government have received any
proposal from M/s. Essar Gujarat Ltd., for investing in a
joint venture with Russian companies;

(f) if so. the details thereof;

(g) whether a proposal of M/s. Essar Gujarat Ltd. for
investing US $ 80 million in joint venture company in Italy
has also been received; and

(h) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b): The two Governments have
agreed to this. in principle. the details in this regard are
yet to be finalised.

(c) to (f): Government have received a proposal for a
jointventure in Indiafrom M/s. Essar Gujarat Ltd. involving
the use of rupee debt funds. Preliminary suggestions
from some Russian companies have also been received.

(g) and (h): Yes. Sir M/s. Essar Gujarat Ltd. had
submitted a proposal for an investment of US $ 76.8
million in a steel venture in ltaly.

[Translation]

Industrial Unit Involved in Securities Scam

3345. SHRI NITISH KUMAR:
SHRI NAWAL KISHORE RALl:

Will the Minister of FINANCE be pleased to state:

(a) whether several industrial companies involved in
the securities scam of 1992 have violated the Companies
Act. 1996:

(b) if so. the details of such units:

(c) the action taken against these industrial units;

(d) whether some officers involved in the scam are still
working with these companies: and

(e) if so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (e): Information is being collected and
will be laid on the Table of the House.

Air Traffic Control through Satellite Technology

3346. DR. AMRIT LAL KALIDAS PATEL: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state:
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(a) whether the Government have a programme to
develop air traffic control system based on satellite
technology:

(b) if so. the details thereof: and

(¢) the names of the international airports in the
country where this system is likely to be introduced?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes. Sir.

(b) The Airports Authority of India have taken up the
projects of Automatic Dependent Surveillance System,
Global Positioning System and Satellite Communication
Network for voice and data communication for
development of Satellite based Air Traffic Control
Systems.

(c) The systems are to be provided at Bombay,
Calcutta, Madras & Delhi international airports.

[English]

Assistant Administrative Officers in L.I.C.

3347. SHRI RAMASHRAY PRASAD SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the Life Insurance Corporation of india
have recently invited applications for the post of the
Assistant Administrative Officers from the candidates
having a minimum 50% marks in the aggregate in
Bachelor's degree ignoringthe claims of other candidates
having less than 50% marks in graduation:

(b) if so, whether the Government are aware of a large
number of cases in which the High Courts and the
Supreme Court have issued directives to the concerned
departments that the candidales must be allowed/called
at a minimum qualification for the purpose irrespective of
considering higher marks in the degree examination or
educational Board's examination: and

(c) if so, the remedial steps proposed to be taken in
this regard? .

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) Yes. Sir.

(b) and (c): Requisite information is being collected
and will be laid on the Table of the House

Beedi Workers

3348. SHRI RAM VILAS PASWAN: Will the Minister
of LABOUR be pleased to state:

(a) the estimated number of Beedi workers and the
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number of workers covered under the Employees’ State
Insurance Corporation:

(b) the number of hospitals and dispensaries that
cater to the health needs of Beedi workers; and

(c) the steps taken to provide benefits of weltare
schemes set up specifically for Beedi workers?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) The approximate number of beedi workers is 42.59
lakhs. out of which 21.725 workers have been covered
under the Employees’ State Insurance Scheme.

(b) A chain of 155 dispensaries and 3 hospitals have
been set up under the Beedi Workers Welfare Fund all
over the country exclusively for beedi workers.

(c) Beedi Workers are provided with various weltare
facilities such as education, housing, medical and
recreation under the Beedi Workers Welfare Fund Act,
1976.

Restructuring of BIFR

3349. SHRIR. SURENDER REDDY: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government have ever made an
assessment of the achievements of the BIFR in removing
sickness in industries in the country:

(b) if so. the details thereof for the last three years;

(c) whether the attention of the Government has been
drawn to the proceedings of the seminar on “Industrial
Development Review of India’ organised by
Confederation of Indian Industry in New Delhi on July
18.1995 wherein the functioning and efficiency of the
BIFR was severely criticised;

(d) it so. the details of the recommendations made at
the aforesaid seminar; and

(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b): The Board for Industrial and
Financial Reconstruction (BIFR) has reported that
references received underthe Sick Industrial Companies
(Special Provision) Act. 1985 (SICA) are dealt with in
accordance with the provisions of that Act. BIFR has
streamlined its procedures. reduced the time lag hearing
and shortened the overall duration of proceedings so as
> ensure expeditious disposal of references. The BIFR
hasturtherreportedthat 1703 references were tegistered
with it as on 30.06.1995. The break-up of these cases is
a under:

1. References registered 1703

2 Dismissed as non-maintainable 359



75 . Written Answers

3. Rehabilitation schemes

approved/sanctioned 483
4. Winding up recommended 383
5. Others (two references from 15

Courts and in eleven networth
turned positive and two cases

dropped)
6. Decisions taken (total of

2to5) 1240
7. Pending at various stages 463

BIFR has reported that the time taken for disposal of
cases is coming down. While the average time taken for
disposal of cases registered with BIFR during 1987 to
1991 was 739 days, the average time taken for disposal
of case registered during 1992 and 1993 was 457 days
and 196 days respectively. For the year 1994, the
average time taken for cases already disposed of was
105 days.

(c)to (e): Aseminaron Industrial Development Review
of India was organised by Confederation of Indian Industry
(Cll) on July 18, 1995 in cooperation with the Economist
Intelligence Unit (EIU) and United Nations Industrial
" Development Organisation (UNIDO) to mark the
release of the book entitled India- Industrial Development
Review.’ Certain observations were made during the
course of the seminar on various issues relating to
industrial development including functioning of BIFR.

Revival of Sick P.S.U.s

3350. PROF. SUSANTA CHAKRABORTY:
SHRIMATI MALINI BHATTACHARYA:

Will the Minister of FINANCE be pleased to state:

(a) whether any packages for revival of sick Central
Public Sector Units have recently been approved by
BIFR; -

(b) if so, the details thereof: and

(c) the status of their implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c): The Board for Industrial and
Financial Reconstruction (BIFR) has reportedthat revival
packages under section 18 (4) of the Sick Industrial
Companies (Special Provisions) Act, 1985 have been
sanctioned by it during the period January 1995 to July
1995 in respect of the following four central public sector
undertakings (CPSUs):

1. Vignyan Industries Limited

2. Bharat Brakes and Valves Limited

3. Bengal Chemicals and Pharmmaceuticals Limited
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4. Bengal Immunity Limited

Revival schemes in respect of the above CPSUs are -
under various stages of implementation.

Drug Trafficking

3351. SHRIHARI KISHORE SINGH: Will the Minister
of FINANCE be pleased to state:

(a) whetheralarge amountofmoney is being generated
due to drugtrafficking, posing a threat to internal security;

(b) if so, the details thereof; and

(c) the steps contemplated by the Govermment to
prevent it?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY:)

(a) and (b) : Drug trafficking generates lucrative profits,
which are often used for nefarious activities.

(c) Instructions have been issuedto allthe enforcement
agencies to maintain the utmost vigil and step up
enforcement efforts under the stringent provisions
contained in NDPS Act. Training is being imparted to
officers to improve their effectiveness. Vehicles and
communication equipments have been provided. A part
of indo-Pak border has been fenced. BSF and Coast
Guard, who are deployed on land and coastal borders
have been vested with the powers under the Customs
Act to interdict narcotic drugs on the border in addition to
the Central and State Govemment enforcementagencies
empowered under the NDPS Act.

[Translation]

Consignment of Drugs

3352. SHRICHANDRESH PATEL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government are aware that a
consignment of drugs and Narcotics amountingto around
5 crore rupees has reached and unloaded in Jamnagar
district of Gujarat two months ago and the same has
been sailed off to America via Dubai-Somalia via ship
carrying sheeps and goats as reported in some
newspapers of Gujarat;

(b) if so, the details thereof;

(c) whether the Government have conducted any
enquiry into this development through police, CID, CBI
and other various intelligence agencies;

(d) it so, the outcome of the enquiry; and

(e) the action taken against the guilty persons?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (e): The information is being collected
and will be laid on the Table of the House.

[English]
Smuggling of Uranium

3353. SHR! JAGAT VIR SINGH DRONA: Will the
Minister of Finance be pleased to state:

(a) whether the Government are aware of the
smuggling of 10 kg. of Uranium worth Rs. 50 crores
smuggled to Dubaivia Varanasi-Gazipur (U.P.) recently;

(b) it so, whether any inquiry was constituted;

(c) if so, the results thereof;

(d) if not, the reasons therefor: and

(e) the steps being taken to avoid re-occurrence of
such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY): (a) to (e): Information is being collected and
will be laid on the Table of the House.

Complaints against UTI|

3354, SHRIGEORGE FERNANDES: Willthe Minister
of FINANCE be pleased to state:

(a) whetherthe Governmenthavereceived complaints
of irregularities and shabby deals against the UTI;

(b) if so, the details thereof: and

(c) action taken by the Government on the basis of the
complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b) There have been complaints on
certain investment decisions of the Unit Trust of India.
However, UTI has confirmed that their operations are
guided by the UTI Act, UTI General Regulations and
SEBI guidelines wherever applicable. These regulations
provide for prudential exposure norms and limits on
various investments. All investment decisions of UTl are
also subject to the approval of the Board of Trustees/
Executive Committee.

(c) Does not arise in view of answer to (a) and (b)
above.

Seizure of Heroin

33565, SHRIJ. CHOKKA RAO: Willthe Minister
of Finance be pleased to state:
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(a) the quantity of heroin seized during 1994-95; and

(b) the steps taken to prevent the flow of heroin in the
country? .

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM.V.CHANDRASHEKHARAMURTHY):
(a) 887.000 kg ot heroine was seized during 1994-95.

(b) Instructions havebeen issuedto allthe enforcement
agencies to maintain the utmost vigil and step up
enforcement efforts under the stringent provisions
contained in NDPS Act. Training is being imparted to
officers to improve their effectiveness. Vehicles and
communication equipments have been provided. A part
of Indo-Pak border has been fenced. BSF and Coast
Guard, who are deployed on land and coastal borders
have been vested with the powers under the Customs
Act to interdict narcotic drugs on the border in addition to
the Central and State Governmentenforcement agencies
empowered under the NDPS Act.

Acetic Anhydride, a precursor chemical for
manufacture of heroinhas been declared as a ‘Controlied
Substance’ under the NDPS Act and a regulation order
hasbeenissuedtoregulate the manufacture, distribution,
sale, imports, exports and consumptions of Acetic
Anhydride. Controls have been imposed onthe movement
ofthe chemical within 50 kms of Indo-Pak border and 100
kms of Indo-Myanmar Border under the Customs Act.

Fraud by the Finance and General investment
Companies

3356. SHRI ANAND AHIRWAL: Will the Minister of
FINANCE be pleased to state:

(a) the number of finance and general investment
companies allowed by the Government to operate in the
country;

{b) whether some complaints have been received by
the Government against such credit and General
Investment companies for playing defraud with the hard
eamed money of the poor people of Himachal Pradesh
to the tune of lakhs of rupees; and

(c) if so, the action proposed to be taken by the
Government against the defaulting companies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c): Information is being collected and
will be laid on the Table of the House.

Co-operative Societies under Income Tax Act,
1961

3357. SHRI ANAND RATNA MAURYA: Will the
Minister of FINANCE be pleased to state:

(a) whether the co-operative societies, which collecta
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huge amount of funds from the members and other
sources come under the purview of Income Tax Act.
1961: .

(b) it so. the details of the provisions in this regard:

(c) the details of the income tax paid by co-operative
societies in Delhi during the last three years, year-wise
and society-wise:

(d) whether several co-operative societies in Delhi
which collect lakhs of rupees every year but do not pay
any income tax;

(e) if so. whether the income tax authorities have
investigated into the funds collected by such co-operative
societies and the expenditure ot these societies on
special occasions/celebrations;

(f) if so, the details and the outcome thereof: and

(g) whether the Government propose tn handover the
matter of such misuse of public money by these societies
to CBI for making the fullest probe intc the affairs of such
societies in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR{ MV CHANDRASHEKHARA
MURTHY): (a) and (b) . Undersection 139 of the income-
tax Act, 1961, every person, including a cooperative
society, is liable to fumish the return of income in the
prescribed form and verified in the prescribed manner. if
its total income exceeds the maximum amount which is
not chargeable to tax. The income of a cooperative
society is computed in accordance with the provisions
contained in Chapter-IV of the Act.

Further under section 80P of Income-tax Act, income
of centain types of co-operative societies 1s eligible for
deduction to the exten! specified in the section. The
deduction is admissible subject to the conditions
prescribed in the section

(c) The information is being collected and shall be laid
on the Table of the House.

(d). (e) and (f) The co-operative societies have been
filing retums and paying taxes wherever applicable. The
returns of income filed by the co-operative societies are
first processed under section 143 (l) (a) of the Act and
after making specitied prima facie adjustments. an
intimation is sent to the assessee specitying the sum
payable or refundable. In case the assessing officer
considers it necessary or expedient 1o ensure that the
assessee has not understated the inicoine or has not
computed excessive loss or has not underpaid the tax in
any manner, he may selectthe case for detailed scrutiny.
During scrutiny proceedings the accounts including
various receipts and expenses are examined in details
If the receipts are not properly disclosed or inadmissible
expenses are claimed. action under the various penal
provisions of Income Tax Act is taken.
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() There is no such proposal.

Contracts Signed for Export of Rice

3358. SHRI ANANTRAO DESHMUKH: Will the
Minister of COMMERCE be pleased to state:

(a) the number of contracts signed for the export of
rice during the current financial year:

(b) the details of these contracts; and

(c) the total quantity of rice exported so far and the
steps taken to export rest of quantity in time under the
above contracts?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE {SHR! P. CHIDAMBARAM): (a) to (b): As
per the EXIM Policy both basmati and non-basmati rice
are freely exportable without any quantity and price
restrictions. There is also no obligation on part of the
exponrters to register their contracts with any designated
agency. The data on export contracts signed by the
exporters is not maintained.

(c) : Upto May 1995. 589139 MT of rice (Basmati and
non-Basmati) valued at Rs. 486.82 crores was exported.
(Source; DGCI&S. Calcutta). Meetings have been held
with Food Corporation of India. Ministry of Surface
Transport and Minstry of Railways to co-ordinate
movement of export cargo.

Air Link with Washington

3359. DR. K.V.R. CHOWDARY:
DR. LAXMINARAYAN PANDEYA:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the details of new domestic and international
flights started by the Indian Airlines and Air India during
199495 ‘

(b) whetherthe Government propose to startdirect air
service for Washington:

(c) if so. the details thereof:

(d) whether the number of domestic and foreign
passengerson Indian Airlines and Arr indiahas increased
considerably due to improvement in flights and
management of these two airlines:

(e) if so, the details thereof during the lastthree years:
and

(f) the future scheme proposed by the Government so
that both the national airlines could compete with other
international airlines efficiently?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD). (a) The details of new
domestic and international flights started by Air India and
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Indian Airlines during 1994-95 are Annexedas statement.

(b)and (c): Underthebilateral Air Transport Agreement
withthe Government of USA, Washington is notpresently
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Bombay-Bangalore-Singapore-
Perth services commenced

Bombay-Trivandrum-Singapore

available to the Indian Carriers as a point of call.

(d) and (e): Passengers carried by Air India and Indian
Airlines are as follows:-

Air India
1992-93 2.20 million
1993-94 1.95 million
1994-95 2.20 million
Indian Airlines
(in million)
Year Domestic  International Total
Passengers Passengers Passengers
1992-93 7.28 0.54 7.82
1993-94 7.23 0.65 7.88
1994-95 6.92 0.71 7.63

(f) Air India and Indian Airlines are taking steps to
improve their product, image and on time performance to
attract more passengers and increase their revenue: the
number of services will also be increased depending
upon additional entitlements and traffic demand.

STATEMENT
New Flights started in 1994-95

indian Airlines

Domestic: Bombay-Puttaparthy-Coimbatore-

Bombay.
International: (1) Madras-Kualalumpur-Singapére-
Madras
(2) Bombay-Madras-Singapore
(3) Hyderabad-Sharjah
(4) Bombay-Ahmedabad-Sharjah
(5) Calicut-Kuwait (Via Sharjah)
Air India
. (1) Additional flight to Toronto
(2) Third A-310 terminator service to
Hong Kong
(3) Increase in the number of flights to
Riyadh.
(4) Increase in the number of flights to
Nairobi
(5) Additional services to Dubai

services commenced.
(8) Madras-Kuwait-Paris-London
services introduced
(9) Kuwait linked to Goa and
Trivandrum
(10) Additional fight to Paris introduced.

Industrial Co-operative Agreement with South
Korea

3360. SHRIMAT! DIPIKA H. TOPIWALA: Will the
Minister of FINANCE be pleased to state:

(a) whether India and South Korea have recently
signed an industrial co-operation agreement;

(b) if so, the details thereof; and

(c) the benefits likely to be accrued to India as a result
of the agreement?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) Yes, Sir.

(b) An agreement of mutual cooperation between the
National Small Industries Corporation Ltd., India and the
Small & Medium Industry Promotion Corporation, Korea
has been signed on 24.7.1995. The agreement aims at
the development of small and medium-sized industries
of both countries through exchange and dissemination of
information on goods, services and partnership/joint
venture possibilities: assisting in holdingtrade exhibitions.
fairs. seminars and technology transfer; and exchange
of visits by industrial missions of both the countries.

(c) This is likely to result in the development of small
and medium industries.

Stock Exchange

3361. SHRI SARAT PATTANAYAK: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government propose to make
securities audit for companies whose shares are listed or
are being listed on stock exchanges to prevent
malpractices;

(b) if so, the details of the proposals in this regard; and

(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY):(a) No, Sir.

(b) and (c): Do not arise in view of reply to (a) above.
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Bonds and Tax Free Bonds

3362. SHRI SOMJIBHAI DAMOR:
SHRI CHHITUBHAI GAMIT:
SHRI DILEEP BHAI SANGHANI:
* Will the Minister of FINANCE be pleased to state:

(a) whether any proposal from the Sardar Sarovar
Narmada Nigam Ltd. for issue of NRI Bonds and
Tax Free Bonds is pending with the Government for
cleamace;

(b) if so, the time since when it is pending with the
Union Government andreasons for such alongpendency;
and

(c) the time by which it is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE SHRI: M.V. CHANDRASHEKHARA
MURTHY): (a) to (c):- No Sir. Sardar Sarovar Narmada
Nigam Ltd. had sought peamission to issue tax-free
bonds as well as bonds to NRis on repatriable basis. As
issue of tax-free bonds is currently restricted to only
those undertakings which are wholly or partly owned by
Central Govemment, Sardar Sarovar Narmada Nigam
Limited was advised thatit could considerissuingtaxable
bonds to domestic and NRI investors subject to the
guidelines of the Securities and Exchange Board of India
in this regard. -

Seizures of Contraband Hashish

3363. SHRIBOLLA BULLIRAMAIAH: Willthe Minister
of FINANCE be pleased to state: ‘

(a) whether on January 2, 1995 two big seizures were
made by Dekhi Customs Authorities at the Indira Gandhi
Intemational Airport when a German woman and a
British national were caught carrying contraband hashish
worth crore of rupees in the international market which
were being smuggled out of India;

(b) whether any international gang is operatlng in
various parts in India; and

(c) if so, the steps the Government propose to puta
check in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) (a) and (b) No such seizures were made on
January 2, 1995. However, on 31st December, 1994, Air
Customs, IG| Airport, New Delhi seized 56.624 kg of
hashish from a German lady. On the same day in a
separate case, one British national was arrested for

possession of 6.905 kg of hashish. No precise valuation

of hashish which is often of indeterminate strength and
" composition and is liable for destruction, can be made.
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Investigations into these cases did notreveal involvement
of any international gang.

(c) India has bilateral agreements with many countries
in order to effectively address all aspects of drugs
problem. Excellant cooperation is maintained with
intemational agencies involved in combating drug
trafficking. Instructions have been issued to all
enforcement agencies to maintain the utmost vigil and
step up efforts under the stringent provisions contained
inthe NDPS Act. Training is being imparted to officers to
improve their effectiveness.

Export and Import of Cotton

3364. SHRI M.R. KADAMBUR JANARTHANAN: Will
the Minister of TEXTILES be pleased to state the details
of the EXIM Policy to be followed regarding export and
import of cotton during 1995-962

THE MINISTER OF TEXTILES(SHRI G VENKAT
SWAMY) Until further changes, based on domestic and
international demand and supply of cotton, the current
EXIM Policy for cotton continues.

CBI Raid on International Airport, Hyderabad

3365. SHRI ASTBHUJA PRASAD SHUKLA:
DR. K.V.R. CHOWDARY: .
Will the Minister of FINANCE be pleased:
(a) whether the Central Bureau of Investigation

“conducted a surprise raid at the Intemational Airport in

Hyderabad;
(b) if so, the details of the seizures made therein;

{c) the steps to be taken by the Govermment in this
regard;

{d) whether the Government have received any
complaints that incoming passengers were being
harassed by customs officials; and

(e) if so, the steps taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c): Yes, Sir. A raid was conducted by
the CBI at the. Intemational Airport in Hyderabad on
20.7.1995. Indian currency valued at Rs. 22,700, as well
as foreign currency of various countries, valued totally at
Rs. 36,400 (approximately), and some small valued
miscellaneous items were seized. A case has been
registered by the CBl on July 25,1995 under the relevant
provisions of the Prevention ot Corruption Act, read with
IPC, against the Customs officials.
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(d) and (e) Prior to the raid, only one complaint has
been received from an incoming passenger against a
Customs officer during the last one year. The complaint
was investigated and it was found to be pseudonymous.

Airlink of Madurai with other Countries

3366. DR. V. RAJESHWARAN: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whetherthe Govemmentpropose to airlink Madurai
airport with Gulf countries, Colombo and Singapore;

(b) if so, the details thereof; and

_ (c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR! GHULAM NABI AZAD): (a) No, Sir.

(b) Does not arise.

(c) Madurai Airport is not an intemational airport at
present.

Branches of Cooperative Banks

3367. SHRI DILEEP BHAI SANGHANI: Will the
Minister of FINANCE be pleased to state:

(a) the amount of money deposited in cooperative
banks and loans given by them during the last three
years, State-wise;

(b) the details of the branches of cooperative banks
proposed to be opened in the country, State-wise and
location-wise, particularly in Gujarat; and

(c)the steps beingtaken toimprove inthe performance
of these banks in the country?

THE MINISTER OF STATE IN MINISTRY OF
FINANCE (SHRIM.V.CHANDRASHEKHARA MURTH]I):
(a) to (c): Information is being collected and to the extent
available will be laid on the Table of the House.

Showrooms of Central Cottage Industries
Corporation of India '

3368. SHRI BHERU LAL MEENA: will the Minister of
TEXTILES be pleased to state:

(a) the number of showrooms being run by the Central
Cottage Industries Corporation of India Ltd. at present,
State-wise;

(b) the number of showrooms closed down during the
last three years, State-wise, particularly in Bangalore;

(c) the reasons for the closure of the showrooms and
the number of employees rendered jobless as result of

BHADRA 3, 1917 (Saka)

Written Answers 86

closure of these showrooms;

(d) whether any representations have been received
by the Government protesting these closures; and

(e) it so, the action taken by the Government on these
representations?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) (a) Central Cottage Industries Corporation of
India Ltd. (CCIC), New Delhi is running five show-rooms
at present, one each at New Delhi, Bombay
(Maharashtra), Calcutta (West Bengal), Madras (Tamil
Nadu) and Secunderabad (Andhra Pradesh).

(b) Only one showroom at Bangalore (Kamataka) has
been closed down during the last three years.

(c) The Showroom at Bangalore (Kamataka) had to
be closed down due to the irresponsible attitude and lack
of discipline on the part of the employees. Following the
closure, the services of 15 employees were terminated.

(d) and (e): Yes, Sir. The Govemment has taken up
the matter with the Labour Secretary, Govemment of
Kamataka for an amicabie settlement.

Credit Curbs on Industries

3369. SHRI RAM SINGH KASHWAN:
SHR! DATTATRAYA BANDARU:
SHRI SULTAN SALAHUDDIN OWAISI:
SHRI D. VENKATESWARA RAO:
Will the Minister of FINANCE be pleased to state:
(a) whether the industrialists have recently requested
for easing the existing credit curbs on the Industry; and

(b) if so, the details thereof and the reaction of the
Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b): The Reserve Bank of India (RBI)
has reported that after the credit policy for the firsthalf of
1995-96 was announced on April 17, 1995, industry
organisations such as the Federation of Indian Chamber
of Commerce and Industry (FICCI), the Associated
Chamber of Commerce and Industry (ASSOCHAM) and
the Confederation of Indian Industry (Cll) had expressed
their apprehensions that tight money policy as envisaged’
in the credit policy would lead to, curbs on credit to
industry and adversely affect industrial expansion.

RBI has reported that the credit policy is so framed as
to meet all the genuine credit requirements of the
economy. The expected growth in deposits would enable
banks to meet the credit needs of all sectors of the
economy.
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[Transiation]

Russian Loan

3370. SHRIRAMESHWAR PATIDAR: Willthe Minister
of FINANCE be pleased to state:

(a) the salient features of agreement signed between
India and Russia for disposal of outstanding loans;

(b) the total amount of loan of Russia in rupees as on
July 31,1995 and the convertible amount as per the
agreement regarding rupee-rouble exchange rate:

(c) the time by which this agreement is likely to be
implemented;

(d) whether the Government propose to take more
loan from Russia: and

(e) if so, the details there?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) The state credits given to Iindia by the
former Soviet Union are being repaid as perthe agreement
arrived at between India. and the Russian Federation in
January, 1993. Under the agreement. the rouble
denominated debt, as on 1.4.92, was converted into
rupees using the exchange rate on 1.1.90 as per the
Inter-Govemmental Protocol of 1978 (Rouble 1 = Rs.
19.9169). This is repayble as per the schedule and terms
of the relevant credit agreements. The principal debt as
on 1.4.92 was also converted into rupees using the
exchange rate on 1.4.92 as determined by the Protocol
of 1978 (Rouble 1 = Rs. 31.7514) and the difterence
between the rupee value of the rouble debt converted at
the two rates was rescheduled for repayment in annual
instaiments over 45 years. The rescheduled portion
carries no interest. Repayments of the rupee debt are
made into a Central Account of the Russian Bank for
Foreign Economic Relations (BFER) with the RBI, and
balances used exclusively for exports of goods and
services from India to Russia.

(b) The rupee debt to Russia outstanding as on July
31,1995, is Rs. 20669.34 crores (Rupeestwenty thousand
six hundred sixty-nine crores and thirty-four lakhs).

(c) The Agreement is already under implementation.

(d) and (e) : There is no final decision in this regard.

[English]

Withdrawal of Flights to Kanpur

3371. SHRI KESRI LAL Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state:
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(a) whether the Indian Airlines has withdrawn all its
flights to Kanpur during the last five years:

(b) if so, the reasons therefor;

(c) whether the Government propose to revive all the
flights to Kanpur again; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRIGHULAMNABI AZAD) (a) and (b): Dueto shortage
of operating crew, indian Airlines had withdrawn its
services to Kanpur effective from 20th May, 1992.

(c) No, Sir.

(d) Does not arise.

[Translation)

Office of the Garment Export Promotion

3372. SHRI BHUBANESHWAR PRASAD MEHTA:
Will the Minister of TEXTILES be pleased to state:

(a) whether any proposal in regard to opening an
office of Garments Export Promotion Council in Bihar is
lying pending with the Government;

(b) it so, the details thereof; and

(c) the action being taken by the Government on said
proposal?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) (a)to (c): At present there is no proposal under
consideration of the Government for opening an office of
the Apparel Export Promotion Council in Bihar.

[English]

Bid Money for import of Urea by STC and MMTC

3373. DR. MUMTAZ ANSARI: Will the Minister of
COMMERCE be pleased to state:

(a) whether the bid money for import of urea and other
fertilizers and bid bonds are accepted only in dollars by
the Minerals and Metals Trading Corporation of india Ltd.
and State Trading Corporation of India Ltd.;

(b) if so, the reasons therefor;

(c) the reasons for not treating at par the bid money in
Indian rupee or bank guarantee issued by the Indian
prime banks in lieu of foreign bid bonds; and

(d) the steps taken or proposed to be taken by the
Govemment 1o accept bid money from the bidders in
Indian currency and against bank guarantees of indian
nationalised banks?
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THE MIN!STER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) (a) to (d): Yes,
Sir. The normal commercial practice followed by MMTC
and STC for import of urea and other fettilizers is to
accept bid bonds in US dollars only for the following
reasons:
(i) To ensure better commitment from the foreign
suppliers for delivery of contracted material;

(i) Risk forsale of thus rests with the foreign suppliers;
and

(ili) In case of default, bid bond is realised in foreign
currency.

NTC Mills in Gujarat

3374. SHRI MAHESH KANODIA: Will the Minister of
TEXTILES be pleased to state:

(a) the number of textile mills in Gujarat being run by
the National Textile Corporation Limited together with
the names thereof;

(b) the total number of textile mills being run in the
private sector together with the names and the locations
thereof:

(c) the actual production and capacity of NTC and
private mills at present separately;

(d) whether the production and capacity of NTC mills
is lower than the private sector mills;

(e) if so, the reasons therefor; and

(f) the steps taken by the Govemment to increase the
production and capacny of public sector mills of the
State?

THE MINISTER OF TEXTILES (SHRI.G. VENKAT

- SWAMY) (a) and (b) : As on 31.3.1995 in the State of
Gujarat, NTC has under it 12 mills while there are 96
cotton/man-made textile mills under the private
management. A statement of these mills alongwith their
location is attached. '

(c) to (e): The 12 NTC mills have a capacity of 275624
spindles and 5565 looms, while the private sector miills
have an installed capacity of 3096970 spindles, 17064
rotors and 34084 fooms. In the NTC miills, there has been
virtually no activity for the last about 2% years, their

production during 1994-95 being merely 3.55 lakh kgs. of

. yam and 66.6 lakh meters of cloth. The lower capacity
and virtual absence of production in the NTC mills is due
to acute shortage of working capital besides other factors,
such as, obsolete machinery, high man machine ratio,
high cost of raw material, excess man power, etc.

(f) Govemmenthave approveda revised Turn Around
Strategy for modemisation of NTC mills, including those
in Gujarat. In view of the fact that the cases of 8 out of 9
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subsidiaries of NTC including.NTC (Gujarat) are before
the BIFR, the modemisation plan has been submitted to
the BIFR for its approval before implementation.

STATEMENT

List of NTC Mills in Gujarat.
1. Ahmedabad Jupiter Textile Mills, Ahmedabad
2. Ahmedabad New Textile Mills, Ahmedabad
3. Himadri Textile Mills, Ahmedabad
4. Jehangir Textile Mills, Ahmedabad
5. New Manokchowk Textile Mills, Ahmedabad
7. Rajnagar Textile Mills, No. 1 & 2, Ahmedabad
8. Mahalaxmi Textile Mills, Bhavnagar
9. Petiad Textile Mills, Petlad
10. Rajkot Textile Mills, Rajkot
11. Viramgam, Textile Mills, Viramgam
12. Fine Knitting Mills, Ahmedabad
(Not restarted)
List of private mills in Gu;arat
1. Ahmedabad new cotton Mills Co. PB Nb. 19 Near
Khokra Mehmedabad, Ahmedabad.
2. Ahmedabad Jubilee Mills Ltd Outside Danapur
Gate PB No. 12, Ahmedabad.-
3. Ahmedabad Shri Ramkrishna Gomtrpur Road,
Ahmedabad.
4. Aruna Mills Lid, PB No. 1005 Naroda Road,
Ahmedabad
5. Aryodaya Ginning & MFG Mills Asarwa Road
Ahmedabad.
6. Aryodya SPG & WVG Co. Lid. Asarwa Road,
Ahmedabad.
7. AsokaMills Ltd., Naroda Roadhaﬂwaypura PBNo.
1050, Ahmedabad.
8. Ahmedabad MEG Calico PTG Co PB No 12
outside Jamalpur Gate, Ahmedabad:
9. BharatSuryodaysMulsCo UdDaxmralmuiRoad
Ahmedabad. .
10. Broach Textiles Milis No. 1,2.3Mahatma8am
Road, Bharuch. .

11. Commercial Mmmw noa*ldgd\
ChokyAsarwaRommm

" 12. Continential Textites Mills Lid.. Narqdanoadpa

No. 1060 Railpura, Ahmedabad.
13. Gaekwar Mills Ltd., msmsar

14. Gandhidham SPG & Mfg. Co. Ltd., Alipur
Gandhidham. Kutch.
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5.

6.
17.

18.

18.
. Navsari Cotton & Silk Mills Vijalpore Road, Navsari.
21.

24.
25.

27.

28.

29.

31.
32.

35.

37.

39.

41.

42.
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Hatesing MFG Co. Ltd., out side Saraspur Darwaja
Railwaypura, Ahmedabad.

Kalol Mills Ltd., Kalol

Maharana Mills Ltd., PB No. 11, Porbandar
Saurashtra.

Arvind Intext Ltd. PB No. 36 Rajpur Road,
Ahmedabad.

Navijyot Textiles Mills Ltd., North Gujarat Kadi.

New Gujarat Synthetics Ltd., outside Dariapur Gate,
Ahmedabad.

. Niranjan Mills Ltd., Falsawadi, Surat.
23.

Omex Investors Ltd., Outside Raipur Gate,
Ahmedabad.

Prasad Mills Ltd., PB No. 22, Ahmedabad.

The Prithvi Cotton Mills Ltd., Mahatma Gandhi
Road, PB No. 1, Bharuch.

. P.G. Textile Mills Ltd., PB No. 189, Outside Pani

Gate, Baroda.

Raj Prakash Spg. Mills Ltd., Tarapur Road, Near
Lalbuag, Cambay.

Rustam Mills Inds, Ltd., PB No. 131 Dudheshwar
Road, Ahmedabad.

Shri Amrura Mills Ltd., Outside Saraspur Gate,
Gomtipur Post Ahmedabad.

. Shri Bansidhor Spg. & Wvg. Mills, Naroda Road,

Railwaypura, Ahmedabad.

Vivekanand Mills Lid., Rakhial Road, Anmedabad.
Star of Gujarat Textiles Mills, PB No. 143, Near
Girdhamagar, Rly. Crossing, Ahmedabad.

. Vijaya Mills Co. Ltd., PB No. 1049, Naroda Road,

Ahmedabad.

. Shri Yamuna Milis Ltd., PB No. 38, Pratap Nagar,

Baroda

Ajit Mills Lid., Rakhial Road, Ahmedabad.
Gujarat Spg. Mills Rakhial Road, Ahmedabad.
Patel Mills Co. Ltd., PB No. 5015, Gomtipur Road,
Ahmedabad.

Shri Mahuwa Co-op. Spg. Mills, PB No. 40, Kundia
Road, Mahuva, Bhavnagar.

Shri Ambica Mills Ltd., PB No. 112, Near Kankaria
Road, Ahmedabad.

. Nutan Mills Ltd., Via Vara's Roja Anil Road,

Ahmedabad.

Maheshwari Mills Ltd., Shahibag Road,
Ahmedabad.
Soma Textiles, Rakhial Road, Railwaypura,
Ahmedabad.

. The Maneklal Harllal Mills, Saraspur Road,

Railwaypura, Ahmedabad.
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45,
46.
47.
48.
49.
50.

51.
52.
53.

54.
55,
56.
57.
58.
59.
60.
61.

62.

65,

67.
. GSL india Limited, Amletha Village, Rajpiia Taluka,

69.

70.
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New Shorrock Mills, Asarwa Road, PB No. 2006,
Ahmedabad.

The Maneklal Harilal Mills Ltd., PB No. 4, Mithipur
Khokhra, Mehemedabad, Ahmedabad.

The New Raipur Mills Co. Ltd., Gomtipur Road,
Ahmedabad.

The Ahmedabad Advance Mills, Outslde Delhi
Gate, PB No. 18, Ahmedabad.

Reliance Industries Ltd., 103/106, Naroda Industrial
Estate, Naroda, Ahmedabad.

The Arvind Mills Ltd., Outside Raipur Gate, PB No.
42, Ahmedabad.

Arvind Polycot Ltd.,Saraspur Road, PB No. 1061,
Ahmedabad.

Asarwa Mills Ltd., Asarwa Road, Ahmedabad.
The Arvind Mills Ltd., Naroda Road, Ahmedabad.
Kanoria Chemicals & Industries, Rakhial Road,
Ahmedabad.

The Raipur Mig. Co. Ltd., Outside Saraspur Gate,
Ahmedabad.

The Bombay Dyeing & Mtg. Co. Ltd., PB NO. 4,
Ranijitsagar Road, Jamnagar Unit, Jamnagar.
Arunodaya Mills Ltd., PB No. 40, Vegetable Road,
Morbi, Saurashtra.

Shanudeep Ltd., Surat Cotton Nawab Wadi
Bengampura, Surat.

The Mafatial Fine Spg. & Wyg. Covejalpur Road,
Navsari

Shri Amarsinhji Mills Ltd., Wankaner, S.J.S. Marg.
Rajkot.

Kaytee Cotsynth Industries Ltd., Charadva Vili.
Halwad Tal., Surendranagar.

New Shorrock Spg. & Mfg. Co. Lid., Kapadvanj
Road, Nadiad Kaira.

L.D. Textile Ind. Ltd., Plot No. 2802/3, G.I.D.C.
Estate, Ankleshwar, Bharuch.

. Garden Cottons & Yams Lid., Varachha Road,

Surat.

. Vishaldeep Spinning Mills Ltd., 5 Parshuram

Society, Lalpur, Morbi.
P.M. Polytex Limited, Opposite Station Petlad, PB
No. 15.

. The Bharat Vijay Milis Limited, Near Seven -

Gamalas, Kalol, Mehsana.
The Mahendra Mills Ltd., Kalol, North Gujarat.

Bharuch.

Sree Bhagawati Spg. and Wvg. Khambalia,
Jamnagar.

Sree Mandvi Spg. Mills Ltd., Bhuj Mandvi Road,
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Manadvi, PB No. 4 Ranjitsagar Road, Kutch.
Suketu Textiles, 3-A, Sounder Nagar, Zilla Udyog
Sah Sangh Ltd., Wadhwan.

Excel Spinners, A-1, Shed No. 11-12-13 and 28,
Vapi Industrial Area, Valsad.

Bengal Tea & Fibres Ltd., 1402 GIDE Estate,
Dholka, Ahmedabad.

Santaram Spinners Ltd., Survey No. 1433, Near

‘Rajpur Bus Stand, Kadi (Taluka), Mehsana.

Sunil Mills Ltd., Padra Road, Baroda.

M/s Citizen Yams P. Ltd., 904/1, GIDC Chhatral,
Mehsana.

Dewvti Fabrics Ltd., PB No. 5, Bindusarovar Road,
Sidhpur.

Madhu Textiles Ahmedabad Ltd., Laxmipura Viillage,
Near Nandgaon, Kadi Taluka, Mehsana.

M/s Shyam Prakash Spg. Mills Ltd., Station Road,
Petlad, Kheda.

M/s. Bhagat Textiles Ltd., 103, GIDC, Kherala,
Bawla. Ahmedabad.

Mihar Textiles Ltd., Khokhra Memedabad,
Ahmedabad.

Ahmedabad Kaiser-i-Hind Mills, Outside Raipur
Gate, Ahmedabad.

New Gujarat Synthetics Ltd., Naroda Road,
Railwaypura, Ahmedabad.

Y.S. Synthetics Projects Ltd., Near Kankria Road,
Ahmedabad.

Navijivan Mills Ltd., Station Road, Kalol N.G.

The Arvind Mills Ltd. (EOU), Naroda Road,
Ahmedabad.

Shri Arbuda Mills Ltd., Rakhial Road, Ahmedabad.
Rohit Mills Ltd., Maninagar PO, Khokha,
Memedabad, Ahmedabad.

Asarwa Overseas Bagodara Dholka Road
Walthrea, Ahmedabad.

. Gujarat Ambija Cotspin L'td., Vi#-Dalpur Tal-Pranti,

Sabarkantha.
Jagruti Synthetics Ltd., 42/1 Gangadevi Road,
Umnergoan, Valsdad.

Hanjer Fibers Ltd., Him Mandvi Road, Bhatkol
Village  Surat.

. Modem Terry Towels (EOU), P.O. No. 16, Sanand-

Kadi. Rd, Sanand, Ahmedabad.
Kamadgiri Synthetics Ltd., 31/3, Gangadevi Road,
Umbergoan, Valsad.

Ashima Denims, Near Anupam Cinema, Khokra
Memedabad, Ahmedabad.
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96. Pabari SpinningMills Ltd.,No. 1107, GIDC Industrial
Estate, Bamanbors, Surendranagar.

[Translation]

Investment by Taiwan

3375.SHRICHETAN P.S.CHAUHAN: Wilithe Minister
of FINANCE be pleased to state:

(a) whether the investors of Taiwan have shown
interest for making investment in Indian industry;

(b) if so, the details thereof;

(c) whether any agreement pertaining to Industry has
been signed between Taiwan and India; and

(d) it so, the details thereof and the time by which the
above agreement would be enforced?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) and (b): indianindustry has been receiving
investment from Taiwanese investors. The details of the
total approvals for Foreign Direct Investment (FDI) from
Taiwanese investors granted during the period 1991-
1995 are given below:

(Rs. in Mn.) 7

1991 1992 1993 1994 1995
. (Till March)
45 1800 1001 1020 258
(c) No Sir,
(d) Does not arise.
Coarse Cloth

3376. SHR! UPENDRA NATH VERMA: Will the
Minister of TEXTILES be pleased to state:

(a) the number of units engaged in production of
coarse cloth lying closed as on date, State-wise;

(b) the number of weavers rendered unemployed as

"aresult thereof and extent upto which production of such

cloth has come down; and

(c) the steps taken by the Govemment to revive these
units and increase the production of coarse cloth?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) to (c) In view of the decentralised nature of
this Industry the Govemment ot India does not maintain
State-wise data on the number of Handioom Units
engaged in production of coarse cloth lying closed on
date. However, the over all production in the handioom
sector has gone up trom 5851 million sq. mirs. during the
year 1993-94 to 6028 million sq. mtrs. (P) during 1994-95.
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[English]

Rebate in Income Tax for Trustees

3377.SHRISURAJMANDAL : Will Minister of Finance
be pleased to state:

(a) the existing nomms to rebate Income-tax for
Trustees; and

(b) the number of trustees given income-tax rebate
during the last three years and current year upto July
19957

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY) : (a) No rebate in Income-tax is available for
Trustees under Income Tax Act, 1961.

(b) Does not arise.

[Translation]

Bank Loans to Small Traders

3378. SHRI RAM PRASAD SINGH:
SHRI MANJAY LAL:
Will the Minister of FINANCE be pleased to state:
(a) whether the Govemment have a scheme to provide
foan for construction or repair of houses and shops and
also to provide working capital to shop-keepers and
traders through banks;
(b) if so, the details thereof; and .
_(c) # not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (c): Under priority sector lending,
Reserve Bank of india (RBI) has issued guidelines for
providing loans by all scheuled commercial banks for
construction and repair of houses and for retail trade
(which includes shop-keepers and traders). The details
are as follows:-
|. Direct Housing Finance

(i) Loans upto Rupees two lakhs for construction of

houses.
() Loans upto Rs. 25,000/ for repairs to damaged
houses granted to all categories of borrowers.
H. Retail Trade

Advances not exceeding Rupees two lakhs grantedto
private retail traders (otherthan those dealingin essential
commodities) and consumer cooperative stores by
scheduled commercial banks are reckoned under the

orit tor lending.
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[English]

IA Core tfacilities opened to Private Firms

3379. DR. RAMKRISHNA KUSMARIA:
SHRI PRABHU DAYAL KATHERIA:
DR. VASANT NIWRUTT! PAWAR:

Will the Minister of CIVIL "AVIATION AND TOURISM
be pleased to state:

(a) whether attention of Union Govemment has been
drawn to the news-item captioned ‘lIA core facilities
opened to private firms” appearing in the Economic
Times dated July 26, 1995;

(b) the details of the facilities at the engine overhaul
division, jet overhaul, training centre and ground support
divisions likely to be offered to private firms;

{c) the details of the share of the Government's
participation into the said offer to private firms; and

(d) the projected profit likely to be eamed by the
Government?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Sir.

(b) to (d): Indian Airlines have pians to operate their
Jet Engine Overhaul Shop, Central Training
Establishment and Ground Support Division as profit
centres by providing services to private parties The
details of the scheme have, however, not yet been
worked out.

[Translation] )

Foreign Loan

3380. SHRI LALL BABU RAI
SHRI HARI LAL KEWAL PRASAD:

Will the Minister of FINANCE be pleased to state:

(a) the“xtent of foreign loan outstanding against the
country and the percentage of commercial loan out of it;

(b) whether the growth rate of foreign loan has come
down during 1991-93 as compared to the years afterthe
Eighth decade; and

(c) #f so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) The overall extemnal debt outstanding
including Defence Debt and NRIis deposits was estimated
to be US $ 90.452 billion at the end of September, 1994.
The percentage of commercial borrowings out of this
total outstanding was estimated to be 13.08%.
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(b) and (c): The rate of growth of extemal debt has
declined. For example, in 1990-91 india added $ 8 billion
to the stock of extemnal debt. In 1993-94, the addition was

. only US$ 740million. Theyeanmse debt stock outstanding
is as follows:

Endotthe - Debt stock outstanding
Financial year - -~ (US $ million)
1989-90 " 75904 .
1990-91 83959
1991-92 85334
. 1992-93 89986
1993-94 90723

1994-95 (upto Sept. 1994) 90452

[English]

Bank Loans to Agriculture Sector in Gujarat

3381. SHRI HARIN PATHAK: Will the Minister of

FINANCE be pleased to state:

(a) the total loan amount reieased by the Nationalised
- Banks during 1993-94, 1994-95 and 1995-96 till date in
Agriculture Sector;

_(b) the number of loan applications received from the
abncultunsts for the release of loan durlng the above
period in Gujarat;

(c) the total loan amount released by the Banks in the
agriculture sector of Gujarat during above period; and

(d) the percentage of loan granted to agncununsts to
the national figure as a whole?

‘THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) to (d): The information is being collected
and to the extent available will be laid on the Table of the
House.

[Transiation]

Value of Rupee against Rouble

3382. SHRI RAM PUJAN PATEL.: Will the Minister of
FINANCE be pleased to state:

(a) the vaiue of Indian rupee as compared to Russnan
Rouble;

(b) whether the Govemment have conducted any
study 1o ascertain the reasons for whlch value of rouble
has been declining;

. (c) whether the trade between the two countries being
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made interms of rupee and rouble as per rates prevaihng
in the market; and

(d) it so, the ratio of trade in import and export?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY): (a) The Rupee is not quoted in relation to the
rouble;

(b) Does not arise. ~

(c) India-Russia trade is taking place in free forelgn
exchange, as well as, under the special arrangements
governing the repayment by India to Russia of credits
received from the former Soviet Union, in rupees.

(d) Following are the figures relating to India’s trade
with Russia in recent years:

: (Rs. in crorss)

Export

Import
1993-94 2037 807
1994-95 . 2541 ' 1572
1995-96 525 - 536
(April-May) )

National COIInmissﬂion on Child Labour

3383. SHRI SHIVRAJ SINGH CHAUHAN: Will tha
Minister of LABOUR be pleased to state:

. (a) whether the Govemment propose to constitute a_
National Commissionon childlabourers working in various
private factories/industries in the country;

(b) if so, the details thereof; and

(c) if not, the reasons thereof? :

THE MINISTER OF LABOUR (SHRI PA. SANGMA)
(a) No, Sir.

- (b) Doas not arise.

(c) Government have already taken several steps to
tackle the problem of child labour. A comprehensive law,
the .Child Labour (Prohibition & Regulation) Act was
enactedin 1986. As perthe National Child Labour Policy,

1987, child labour is being tackle threugh (a) Legistation;

(b) General Development Programmes for the benefit of
children; and (c) through implementation of National
Child Labour Projects. In September, 1394, the National
Authority for the Elimination of Child Labour was
constituted under the Chatrmanshp of Union Labour
Minister.

In addition, to safeguarding the interest of Chiidren, .
there are protective provisions in various labour laws as
well, such as the Factories Act, 1948, the Mines Act,
1952, the Motor Transport (Workers) Act, 1961 atc. The

approach of the Government is to implement all the child
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related provisions of the laws in a harmonious fashion.
Enforcement machinery at the Central and State levels
exist to enforce the provisions of these Acts.

Employers are Tiable to be prosecuted for violations of
the provisions of the Acts. Enforcement personnel are
being given special fraining for better enforcement of
these laws. The Human Rights Commission also looks
intothe problems of child labour. Governmentis presently
engaged in the task of eliminating child labour in hazardous
occupations which is estimated at 20 lakhs. The Planning
Commission has already earmarked Rs. 34.4 crores for
the purpose during the currentyear. The year 2000 is the
target for the elimination of child labour in hazardous
occupations. As such, it is felt that there is no need to set
up a National Commission on Child Labour.

Intrest Rates on Loans

3384. SHRI RAM KRIPAL YADAV:
SHRI LALL BABU RAL:
Will the Minister of FINANCE be pleased to state:
(a) the total amount of debt outstanding against the
country and the varied rate interest of such debt;
(b) the total annual amount being paid as interest
thereon;

-(c) the total amount of loan extended by the banks
in the country in various categories and the rate of
interest being charged on such loans; and

(d) the rate of interest being charged by foreign
banks? :

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
-MURTHY): (a) The total debt and other liabilities of
Government of India including external debt on
Govermnment Account (at the exchange rate prevailingon
31.3.95) is likely to be Rs. 691511 crore by the end of
March 1996. The borrowings are at varying rates of
interest, the average rate of which in 1995-96 is likely to
be around 13.8%.

(b) A provision of Rs. 52000 crore has been made in
the Budget for 1995-96 for interest payments by the
Govemment.

(c) and (d): The information is being collected.

Recovery of income Tax

3385. SHRI DATTA MEGHE: Will the Minister of

FINANCE be pieased to state:

(a) the total income-tax outstanding at present:

(b) the names of those ten persons against whom the
maximum amount is outstanding: and
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(c) the action being taken by the Government for its
recovery?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) The total outstanding demand of Income
tax/Corporation tax upto June, 1995 is Rs. 22369 crores
(Provl)).

(b) The desired information is given below:-

Income tax Demand Out-
standing as on 31.3.95
(Rs. in crores)

Name of the Assessee

1. Shri Harshad S. Mehta 3647.93
2. Shri Hiten P. Dalal 1271.33
3. Shri Bhupendra C. Dalal 72453
4. M/s. State Bank of India 604.56
5. Shri Ashwin S. Mehta 608.17
6. Smt. Jyoti H. Mehta 525.14
7. Shri A.D. Narottam 485.39
8. M/s. The Peerless General 43942
Finance & Investment Co. Ltd.
9. M/s. Growmore Research & Assets 290.89
Management Ltd.
10. M/s. Dhanraj Mills (P) Ltd. 267.46

(c) Various actions prescribed under the Income-tax
Act are taken against the tax defaulters like attachment
of their movable and immovable properties, detention of
tax-defaulter in prison and appointing a receiver for
management of the assessee’s movable and immovable
properties. Penalties are levied for non-payment and
defaulters are prosecuted.

[English]

Corruption Practices by Vice-President (Hotels) of
* ADC

3386.SHRIVISHWANATH SHASTRI: Willthe Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whetherthe Government/ITDC Managementhave
received complaints from All India ITDC Workers Union
about certain corrupt practices involving the then Vice-
President (Hotels) of ITDC;

(b) it so, the details thereof and the action taken
thereon;

(c) whether there are also complaints about misuse of
complimentary Air tickets in ITDC; and

(d) if so, the facts thereot?

THE MINISTER OF CIVIL AVIATION AND TOURISM
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{SHRI GHULAM NABI AZAD): (a) and (b): Yes, Sir. A
complaint dated 16.8.1993 was received from All india
ITDC Workers’ Union regarding alleged involvement of

BHADRA 3, 1917 (Saka)

Written Answers 102

the then Vice President (Hotels) of ITDC in various
corruption cases. The allegations have been investigated
and the factual position is as follows:-

S.No. Allegation

Factual Position

1. Eaming illegal income in collition with private
tragsporters in Agra.

2. Misuse ofofficial position in appointment/promotion
of his relatives. ‘

3. His transfer from the Transport Unit to the Hotel
Cadre was irregular.

4. Did not make full payments to a tent house and a
rastaurant for availing of arrangements in
connection with the marriage of his daughter.

5. Shifted an air conditioner unauthorisedly to his
residence.

6. He gave unauthorised discount to a party called
'Grey Cell’ resulting in a loss of Rs. 30,000 to ITDC
and the party left without making the payment.

7. Under billing in connection with a wedding party
organised in Ashok Hotel in February, 1993.

Allegation not substantiated
Allegation not substantiated

Being a professionally qualifies hotelier, his transfer was
considered by the management to be in the interest of
ITDC.

A cautionary memo has since been issued to him.

The investigation teveals that the air conditioner was
already in position in_the flat which was allotted to the
Vice President concermed. He should, however, have
returned it on his own. A cautionary memo has since
been issued to him.

The investigation revealed that the Vice President was
competent to grant the concession to the party. The total
outstanding amount against the party was Rs. 28,920
and Rs. 10,000 have already been recovered.

Investigations have revealed that the VP (Hotels) was
not involved in this case. The charge sheets have,
however, been issued to two other officers who were
found involved in this case.

(c) and (d): In Feb., 1994, the All India ITDC Workers
Union made a complaint that the 10 complimentary
tickets given by Damania Airline for Dethi-Bombay-Delhi
sectoragainstthebusiness given by ITDC were misused.
The matter was examined and the complaint could notbe
substantiated because the tickets had been utilised by
the staff of Ashok Tours & Travsls for official purpose
with the approval of the competent authority. Suitable
reply was sent to the Union accordingly in March, 1994.

Shifting of Hindustan Computer Limited

3387. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI: Will the Minister of LABOUR be pleased to
state:

(a) whether the Government are aware of the closing
down and shifting of Hindustan Computer Limited,
Dehradun to somewhere else; ‘

(b) whether the Government are aware that a very
large number of employees are likely to be rendered
jobless at Dehradun;

(c) whetherthe Govemment have permitted Hindustan
Computer Limited to close down or shift from Dehradun;

(d) if so, reasons thereof;

(e) whether the Govemment have taken any action to
prevent injustice to the large number of employees:

(f) it so, the details thereof; and
(g) if not, the reasons therefor?
THE MINISTER OF LABOUR (SHRI P.A. SANGMA):

(a) to (g): The information is being collected and will be
laid on the Table of the House.

Increase in Working hours of Banks

3388. SHRI UDAYSINGRAO GAIKWAD: Will the
Minister of FINANCE be pleased to state:

(a) whether a large number of bank branches of public
sector banks have increased their normal working hours;

(b) if so, the details thereof, branch-wise and bank-
wise;

(c) whether the Govemment propose to ask all the
public sector and private sector banks to extend the
working hours; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY): (a) As per the information received from
public sector banks, they have not increased normal
working hours for their branches.

(b) Doses not arise.

(c) and (d): As perthe recommendation of the Goiporia
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Committee on Customer Sertvice in Banks, Reserve
Bank of India had advised all scheduled commercial
banks in February 1993 to undertake specified types of
non-cash transactions during the extended business
hours i.e. upto one hour before the close of working
hours.

Labour Laws

3389. SHRIMATI DIL KUMARI BHANDARI: Will the
Minister of LABOUR be pleased to state:

(a) the number of States and Union Territories where
the Indian Labour Laws have not been extended so far;

(b) whether the Govemnment have any measures to
ensure the welfare of labour in these States and Union
Territories;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a) Some ofthe Labour Laws enacted by the Government
of India do not extend to the States of Jammu & Kashmir
and Sikkim.

(b) to (d): These States have their own Labour
Departments which are implementing labour laws and
welfare measure for labour in these States, as per their
requirements. ’

[Translation]

Stand by Facility by Sahara india Airlines

3390. SHRI PRABHU DAYAL KATHERIA: Will the
Minister of CIVIL AVIATION AND TOURISM be be
pleased to state:

(a) whether Sahara India Airlines has announced to
provide any facility of stand by advantage;

(b) if so, the details thereof;

(c) whether Govemment, propose to provide such
facility in Indian Airlines and Air India also so as to
compete with the said airlines; and

(d) ¥ so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD)

(a) Yes, Sir.

{b): The Stand By Advantage will enable the
passengers to get a confirmed seat against last moment
vacancies/canceliations at a discount of 25% of the basic
fare.

(c)and(d): There isno proposal at presentto introduce
a similar facility on Indian Airlines and Air india flights.
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[English]

Loan to State Government
3391.SHRI LAETA UMBREY_: Will the Minister of -
FINANCE be pleased to state :
(a) the loan outstanding against the State Govemnment
at present State-wise;
(b) whether the Government have recently waived off
loans of some of the States; and
(c) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). Information is being collected and
will be fumnished.

Modvat on Glass Bottles

3392. SHRI DHARAM PAL SINGH MALIK: Will the
Minister of FINANCE be pleased to state :

(a) whether MODVAT was made available on
retumable glass bottles at the time of levy of specific
duty;

(b) whether MODVAT continues to be available on
returhable glass bottles upon change of levy to ad-
valorem excise duty; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) (b) and (c) In terms of the provisions of
Rule 57A ofthe Central Excise Rules 1944 Modvat Credit
on containers or packagingmaterials is permitted provided
the cost is included in the assessable value of the final
product. N

In the case of specific rate of duty modvat was
available as the question of inclusion of the value did not
arise.

Onchange of duty from specific to ad-valorem, eligibility
for Modvat credit will depend upon the fact as to whether
the cost of the glass bottles is included in the value of the
final product viz., bottles containing aerated water. ltis a
matter of fact to be ascertained in each case of claim for
Modvat.

Schemes by S.L.D.B.I.

3393. SHR! TARA SINGH : Will the Minister of
FINANCE be pleased to state :
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. (a) whether the Small Industries Development Bank
of India has recently chalked out number of schemes to
meét‘me demands of small scale industries sector.

(b) if so, the details thereof;

{c) ‘the .extent upto which the small scale industries
have been benefited by SIDBI during the last 3 years;

" {d) whether representations given by small scale
industries from time to-time tor 1mance facilities are
consndered and"

(o). if s0, the details thereof

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR1 M.V.. CHANDRASHEKHARA
MURTHY): (a)and (b). The Small Industries Development
Bank of india (SIDBI) has reported that it has recently
introduced Téchnology Development and Modemisation
Fund (TDMF) Scheme to provide assistance to eligible
small scale industrial (SSI) units either in the form of loan
or equity or both to modemise their production facilitles
and adoptimproved andupdatedtechnologyto strengihen

. their export capabilities.

SIDBI has also extended the National Equity Fund
Schemeto alltiny, small scale industrial units irrespective
of their location, except for units located in metropolitan
areas, and has enlarged the scope of the scheme to

cover extension, modemisation, technology upgradation -

and diversification.

(c) Assistance provnded by SIDBI under its various
schemes Huring the last three years was as under :

(Rs. Crores)

Sanctions’ “ Disbursement .
1992-93 2908.4 21458
1993-94° 3354.1 2671.3
1994-95 4699.3 3385.3

(d) and (e) : SIDBI has reported that representations
received from time to time from units in the SSI sector
have been attended to promptly by it. The suggestions
received by SIDBI are given due consideration while
framing new schemaes or modifying the existing schemes.

[Translation]

Commission on Labour Standard and
International Trade

3394. DR. CHINTA MOHAN : Will the Minister of
LABOUR be pleased to state :

(a) whether the Government had constituted a two
member Commission on Labour Standards and
Intemational Trade last year,;

(b) i so, whether the Commission has submitted its
report to the Govemment;
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(c) if so, the details thereof;

(d) whether there was no consensus between the
members regarding this report;

(e) if so, the facts in this regard;

(f) whether.the Government have extended the term
of this Commission; and

(9) it so, the period thereof and the reasons therefor?

THE MINISTER OF LABOUR (SHRFP.A. SANGMA):
(a). Yes, Sir.

(b) No final report has so far been submitted by the
Commission to the Government.

(c) to (e). Does not arise.

(f) Yes, Sir.

(g) The. term pf the Commission has been extended
upto 2.2.96 to enable it to complate its work.

[English]
Opening of Private Bank in Gujarat

3395. SHRI ARVIND TRIVED! :
FINANCE be pleased to state :

(a) whetherthe Governmenthave allowed the opening
of a pnvate bank in Gujarat recently;

(b) if so, the details thereof; and .
- (¢)the details of leadingmembers of the management?

" THE MINISTER OF STATE IN FHE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). Reserve Bank of India (RBI) has
reported that it had issued licences to UT! Bank Ltd. and
ICICI Banking Corporation Ltd (having their Registered
Office in Ahmedabadand Baroda) on 28.2.94and 17.5.94
respectively to carry on banking business. The names of
the Membegrs of the Board of Dlrectors ofthese banks are
given below :

I. UTI Bank Ltd.

“1. Shri Supna Gupta, Managing Dlrector
Shri A.K. Dam, Executive Director
Shri S.A. Dave, Director
. Shri J.S. Sakunkhe, Director

Shri U.M. Rao, Director

Shri B.L. Paranjpe, Director
_Dr. Abid Hussain, Director
. Dr. AC. Shah, Director"
. Shri K.G. Vassal, Director
. Shri Shardue Shroft, Director -
Il CICI Banking Corporation Ltd.

1. Shri P.V. Maiya, Chairman

2. Shri B.V. Bhargava, Director

3. Smt. Lalita Gupta, Director -

Will the Minister of

WE NG LA N
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4. Shri R.B. Dattar, Director
5. Dr. Ashok Gulati
6. Shri R. Rajamani.

RBI has further reported that it had also issued an ‘in
principle’ approval on 27.1.94 to Gujarat State Fertilizers
Company Limited to set up a new bank in the private
sector to be known as Bank of Gujarat Ltd. with its
registered office at Ahmedabad. The promoters of the
proposed bank are in the process of complying with the
terms and conditions of the ‘in principle' approval.

[Transiation]
Foreign Debt

3396. SHRI SATYA DEO SINGH : Will the Minister of
FINANCE be pleased to state:

(a) the amount of foreign debit likely to increase during
the year 1995-96;

(b) the present ratio between foreign-loan and its
repayment; and

(c) the percentage of foreign loan spent by India to
repay its loan during the year 1994-95?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a). The likely increase in foreign debt
outstanding would depend on a number of factors in both
the current and centralaccount of our balance of payment
including the growth of exports, foreign exchange
eamings, fresh debt to be incurred, debt servicing to be
made etc. In view of uncertainties in these accounts, it is
not possible to precisely indicate the likely increase in
extemal debt stock during 1995-96.

{b) and (c) : Extemal resources are mobilised to bridge
the gap between the total investment outlay and intenal

resources available for the plan development of the .

country. It is used for meeting the foreign exchange
requirements of the project and non-project need of the
country. Howaever, it may be mentioned that the debt
service ratio is normally computed on the basis of debt
service payment (i.e. repayment of principaland payment
of interest) as percentage to current receipti.e. export of
goods and invisible eamings. The debt service ratio for
1992-93 and 1993-94 was 30.3% and24.8% respectively.
The debt service ratio figures for 1994-95 would be
available only after figures are firmed up after fihalisation
of accounts.

[English]

Computerisation of Employment Exchanges

3397. SHRIPRITHVIRAJD.CHAVAN : Willthe Minister
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of LABOUR be pleased to state :

(a) whether the Government have any plans to
modernise the Employment Exchanges through a
computer net-work connecting all the centres; and -

(b) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA)
(a) and (b). No. Sir. However, 117 Employment
Exchanges were computerised under the Scheme of
Central Assistance for Computerisation of Employment
Exchanges which was launched in 1986-87 and
subsequently transferred from Central Sector to State
Sector w.e f. financial year 1992-93.

Modernisation of Low Capacity Mills

3398. SHRIHARISINH CHAVDA : Will the Minister of
TEXTILES be pleased to state :

(a) whether any proposal has been received from the
Govemnment of Gujarat for modemising low capacity
textile mills in the State during the current financial year;

(b) it so, the details thereof; and

(c) the expenditure likely to be incurred thereon?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No. Sir.

(b) and (c) : Do not arise.

[Translation]

Loan Assistance to Rajasthan

3399. SHRI GIRDHARI LAL BHARGAVA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Rajasthan Governmenthas demanded
to increase the amount given to the State Governments
as loan assistance out of the total deposits received
under small savings schemes;

(b) it so, the details thereof;

(c) whether the Union Government propose to accede
to the said demand; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHR{ M.V. CHANDRASHEKHARA
MURTHY) : (a) No, Sir.

(b) to (d) Do not arise.

[English)
Jute industry

3400. SHRI CHITTA BASU :
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SHRI PANKAJ CHOWDHARY:
DR. RAMKRISHNA KUSMARIA:
SHRI BRIJBHUSHAN SHARAN SINGH:

Will the Minister of TEXTILES be pleased to state :

(a) whether the prospects of Jute industry have
brightened considerably due to certain favourable
changes in the intemational market ;

(b) if so, the specific steps have since been taken to
take advantage of the changed situation;

(c) whether the Government have issued order to the
effect that there would be no budgetary support for JCI
from 1996;

(d) if so, the details thereof and the reasons therefor;
and

{e) the stepstaken by the Govemmaentfor development
of Jute Industry

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) and (b). Growing worldwide awareness
aboutthe environmental benefits of jute and development
of many value added diversified jute products is expected
to lead to increased demand for such jute products in the
future. Production of diversified goods is being
encouraged, particularly under the UNDP assisted
National Jute Development Programme. A new scheme
for providing financial assistance to entrepreneurs for
production of diversified jute items has alsobeen recently
launched.

(c) No, Sir.

(d) Does not arise.

(e) Steps taken by the Government for development
of jute industry Inter alia include the following :

(i) Demand stimulation by enacting Jute Packaging
Materials (Compulsory Use in Packing
Commodities) Act, 1987.

(i) Introduction of Jute Modemisation Fund Scheme
of Rs. 150 crores w.ef. 1.11.86.

(iii) Special Jute Development Fund of Rs. 100 crores.
(iv) Duty free import of raw jute under OGL.

(v) Export marketing assistance on selected export
tems.

(vi) Regular purchase of jute bags through DGS&D tor
packing foodgrains on cost plus basis; and

(vil) Active encouragement for development of
diversified jute products, under UNDP assisted
National Jute Development Programme and by
introduction of Jute Entrepreneurs Assistance
Scheme.

Violation of Reservation Rules in S.B.|

3401. SHRI ANADI CHARAN DAS : Will the Minister
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of FINANCE be pleased to state :

(a) the number of representations received by the
State Bank of India from the Members of Parliament
protesting against the non-implementation of the
reservation rules in departmental promotions in the Bank
during the last one year;

(b) the number of representations disposed of;

(c) the number of representations still pending for a
decision; and

(d) the reasons for non-implementation or violation of
reservation rules and action taken in Regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). State Bank of India has reported
thatonly one representation has been received by it from
aMemberof Parliament during the last one year regarding
non-implementation of reservation rules in departmental
promotions. The bank proposes to send a reply to the
Hon’ble Member shortly.

(d). The bank has reported that the rules regarding
reservations are being implemented by it as per
Govemment's guidelines on the subject.

Report of Textiles Technical Sub-Committee

3402. SHRIMATI PRATIBHA DEVISINGH PATIL : will
the Minister of TEXTILES be pleased to state :

(a) whether the textiles technical sub-committee
has submitted its report of the Government for the
Ecomark:

(b) if so, the details thereof; and

(c) the action the Govemment propose to take in this
regard?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (c) : Based on the recommendations of
a Technical Committee, a draft criteria for Textiles made
from cotton, wool, Jute, synthetics, blended, coir and sik
was notified on 16th July, 1992 for public comments.
Presently, the criteria are under review of the technical
sub-committee in the light of comments received.

Excise Levied On Cigarette

3403. SHRIK. MURALEE DHARAN : Will the Minister
of FINANCE be pleased to state :

(a) whether Government are aware that the system of
Central Excise Duty levied on the basis of length of the
cigarettes has adversely affe#ted the Beedi Industry and
workers; and

(b) it so, the steps being taken by the Govemment to
avoid the disadvantage to the Beedi Industry and the
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workers?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE "(SHR! M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). It has been represented to the
Govemment that the existing rate structure of excise
duty on nonfiltered cigarettes is affecting the Beedi
industry and workers. '

Presently, non-fitered cigarettes of length not
exceeding 60 mm attract excise duty at the rate of Rs. 60
perthousand, whichis the lowest rate of dutyoncigarettes.
On the other hand, beedies attract excise duty of Rs. 5
per thousand. Thus, the incidence of excise duty on
cigarettes is substantially higher than on beedies and it
is unlikely that the ratb of central excise duty levied on
cigarettes, based on their length, has an adverse effect
on the beedi industry and workers. .

Tenth Finance Commission Recommendations

3404. SHRI YOGANAND SARASWATIL: Will the
Minister of FINANCE be pleased to state :

(a) the reasons for which grants have been
recommended for the year from 1996 to 2000 for the local
bodies of Madhya Pradesh by the Tenth Finance
Commission despite completion of the democratic
decentralizatiop process.in 1994-95;

(b) whether the Govemment of Madhya Pradesh has
demanded an additional grant of rupees 102.61 crore for
the yéar 1995-96

(c) if so, the reaction of the Gavemment thereto;
and

(d) the time by which the amount is likely to be
released?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). The Tenth Finance Commission has
recommended ad-hoc grants to States for local bodies to
be releasedfrom 1996-97 as in the view of the Commission
ruraland urban local bodies are likely to be fully functional
by 1996-97.

(b). Yes, Sir.

{c). There is no proposal under consideration of the
Govemment to give additional grants to States in addition

to what is already recommended by the Tenth Finance
(d). Question does not arise.

[Translation]
identification of Backward Areas by NABARD
2405 SHRL CHATTUBKAL GANIT : Wil be Mirister ot

AUGUST 25, 1995

Whitten Answers 12

FINANCE be pleased to state :

(a) the specific areas in Gujarat identified by ¢the
National Agriculture and Rural Development Bank as
backward areas;

(b) whether the Govetnment propose to conduct
survey in this regard atresh; and

(c) if 50, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). National Bank for Agricultyre and
Rural Development (NABARD) has reported that it has
notidentified any areas as backward in Gujarat. However,
it has decided to sanction separate. short term credit
limits for financing seasonal agricultural operations to
Districts -Central Co-operative Banks (DCCBs) and'
Regional Rural Banks (RRBs) from the éurreﬁ.t year
(1995-96), in eight districts in Gujarat, having sizeable
tribal population. The districts are Banaskahtha, Bharuch,
Dangs, Panchamabhals, Sabarkantha Surat Vadodara
and Vaisad. .

[

[English]

Handloom Sector

3406. SHRI PRAMOTHES MUKHERJEE - Will the
Minister of TEXTILES be pleased to state:

(a) the number of persons engaged in handloom
industry in the country,

(b) whether the Government have recently set up a
high power Committee to assess the present state of
handloom secfor in the country;

(c)  so, the details thereof;

(d) whether the handioom sector in the country is on
$he verge of collapse due to shortage and high cost of raw
materials,

(e) if so, the facts and details thereof; and

() the further steps taken by the Govermnment for
development of handloom sector in country, particularly
in Tamil Nadu? .

THE MINSTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) The number of persons engaged in the
handloom industry is estimated to be of the order of
128.60 lakhs.

(b) Yes, Sir. .

(c) A committee consisting ol twelve member under
the Chairpersonship of Ms. Mira Seth, Member, Planning
Commission has been constituted. The terms of réference
of this Commiittee are to (i) assess the extentto which the
objectives of the Textile Policy. 1985 have been achieved
by he Handwom Secior, (1) assess e impati ol vatious
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schemes which are being implemented in the handioom
sector; (iii) assess the threats and opportunities facing
the handloom sector and devise ways and means to
capitalise on the opportunities and in particular
recommend comprehensive support necessary to
achieve a quantum jumps in exports; (iv) .make a
comprehensive assessment of the bottlenecks in the
way of development of the handloom sector in all areas
incluging inputs supplies, credit support, production
technology, design availability organisational structure,
marketing support, exports etc. and to recommend (a)
measures to promote rapid development of the handloom
_ seclor; and (b)measuresforits growth inan economically
viable manner.

(d) No, Sir.

(e) Does not arise. .

(f) The Schemes of handioom sector are not State
specific and all State Governments including Tamil Nadu
are eligible for assistance under these schemes. Central
assistance is released under various programmes such
as Project Package Scheme, Market Development
Assistance Scheme, Schemes for input supply, Welfare
package Schemes. Setting up of Handloom Development
Centres/ Quality Dying Units etc. During 1994-95, a sum
of Rs. 9, 897.86 lakh was released under Plan schemes
and Rs. 16,116.90 lakh under Non-Plan Schemes to all
States in the country outof which Rs. 1420.13 lakh under
Planand Rs. 3303 .80 lakhs under Non-Plan was released
to Govt. of Tamil Nadu.

Export of Coffee and Seeds

3407. SHRI K.G. SHIVAPPA :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the Minister of COMMERCE be pleased to state:

(a) whether the production and supply position of
coffee in the country has been adversely affected recently;

(b) if so, the action taken by the Govemment to
streamline the production and supply of coffee beans;

(c) whetherthe Government intends to give incentives
and extend credit facilities to coffee growers in the
country;

(d) if so, the details thereof;

(e) whether any new plantations are being developed
to increase coffee production;

(f) if so, the details thereof; and

(g) the total quantity of coffee in powder and seeds
form exported and the foreign exchange earmed thefrom
during each of the last three years, separataly?

THE MINISTER OF STATE OF THE MINISTRY OF
CONMMERCE (SHRI P. CRIDAMBARAM,) - (a) and (b).
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No, Sir. No report has been received recently about the

domestic supply of coftee being adversely affected. The
. average annualdomestic consumption of coffee is around

60,000 tonnes whereas the total production in 1994-95

was around 1,80,100 tonnes which ensured enough

domestic availability after export commitments were

met. .

(c) and (d). There are a number of loan and subsidy
schemes-operated by the Coffee Board for the benefit of
small growers of coffee. They are as follows:

(i) LOAN SCHEMES :

1. Intensive Cultivation Loan
Replanting Loan
Extensive Culjivation Loan

Crop Hypothetication Loan

Scheme for Hypothetication of Equipment/
- Machinery
(i) SUBSIDY SCHEME :

1. Interest Subsidy

2. Replanting Subsidy

3: Ditferential rate of Interest Subsidy Scheme
4. Water Augmentation Scheme.

-{e) & (f). Yes, Sir. As part of Vill Plan under the
Production Improvement Programme, Coffee Board has
envisaged an expansion of 15,000 ha. of coffee with
10,000 ha. earmarked for traditional areas and 5,000 ha.
for non-traditionalareas. In case of expansion programme
taken up by individual growers or State agencies in non-
traditional States, the Coffee Board has been providing
necessary back-up support in terms of supply of seed,
research, extension etc. As against this expansion target
of 15,000 ha.forthe Vil Plan period, the actual expansion
during the first two years is estimated to be 13,836 ha.

(g) The total quantity of coffee exported and the
foreign exchange eamed during the last three years are
as follows :

wA N

FISCAL YEAR QUANTITY VALUE
‘(TONNES) (IN US $ MILLION)

1992-93 1,13,602 133.51

1993-94 1,36,690 186.90

1994-95 1,36,688 348.59

Refurnishing Programme of
Ashok Group of Hotels

3408. SHRI PARAS RAM BHARDWAJ : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state:

(a) whether the India Tourism Development
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Corporation propose to refurnish Ashok Group of Hotels;
and

(b) it so, the details of the proposed refumishing
programme?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). Yes, Sir.
ITDC has drawn up a comprehensive programme for
renovation and upgradation of its hotels to make them
contemporary and competitive, at a cost of Rs. 14.75
crores during 1995-96.

Pilgrim Centres in UP

3409. DR. SAKSHIJI : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state :

(a) whetherthe Governmenthave identifiedthe Pilgrim
Centres for development in Uttar Pradesh during the
year 1995-96;

(b) if so, whether the allocation has been made for the
development activities there;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THEMINISTER OF CIVIL AVIATION AND TOURISM:
(SHRI GHULAM NABI AZAD) : (a) No, Sir.

(b) and (c). Does not arise.

(d) Development and beautification of tourist centres
including pilgrim centres is primarily the responsibility of
the State Governments/Union Territories. However, on
receipt of a specific and complete proposal, central
financial assistance is released on the basis of merits,
inter-se priority and availability of funds.

RBI Probe in Sahara Activities

3410. PROF. PREM DHUMAL : Will the Minister of
FINANCE be pleased to state :

(a) whether the attention of the Government has been
drawn to the newsitem captioned “Sahara to face RBI
probe” appearing in the Economic Times dated July 2,
1995; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY): (a). Yes, Sir.

(b). Reserve Bank of India (RBI) has reported that
inspection of two financial companies in the Sahara Iindia
Group has been taken up by it on 25.7.95 under the
provisions of Reserve Bank of india Act with a view to
ascertain whether the companies are complying with the
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directions issued by RBI.

ESI Exemption

3411. PROF. K.V. THOMAS : Will the Minister of
LABOUR be pleased to state :

(a) the number of Public Sector Undertakings in
Kerala which are exempted from ES| schemes; and

(b) the details of special assistance provided to
employees when ESI is exempted?

THE MINISTER OF LABOUR (SHRI P.A. SANGAM):
1 {a). 16

(b) The ESI Scheme provides for medical care in kind
and payment of cash benefits in the contingencies of
sickness, matemity, employment injury etc. Exemption
from the ES| Scheme is generally granted on the request
of the employer and the employees both provided the
employer on his own has made necessaryarrangements
for providing “employee-benefits” substantially superior
or similar to those available under the ES| Scheme.
Nature of benefits/assistance provided by the exempted
employers varies from establishment to establishment.

Smuggling of Gold

3412. SHRI K. PRADHANI : Will the Minister of
FINANCE be pleased to state :

(a) whether there is spurt in gold smuggling into the
country following liberalisation process;

(b) if so, the quantity of gold seized during each of the
last three years; and

(c) the steps Govemment propose to check goid
smuggling in to the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). Available reports indicate a decline in
smuggling of goid.

(b) Quantity of gold seized while attempted to be
smuggled into the country during each of last three
financial years is as follows :-

Quantity in Kgs.
1992-93 2339
1993-94 1233
1994-95 1086

(c). Gowvt. have liberalised import of gold including
import under passenger baggage scheme to make large
quantity of legally imported gold available for consumption
in India. Anti-smuggling agencies are alert to detect and
prevent smuggling including smuggling of goid.
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World Bank/IMF Loan

3413. SHRIPANKAJ CHOWDHARY : Willthe Minister
of FINANCE be pleased to state;

. (a) the position of India amongst the countries taking
loan from the World Bank or Intemational Development
Assaociation;

(b) the amount of loan taken by India from the Worid
Bank and International Development Association as on
date; and

(c) the loan taken from the projects being executed by
the aforesaid institutions in the country at present?

THE MINISTER OF STATE IN' THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). According to the Annual Report, 1994
published by the World Bank, cumulatively, India is the
largest borrower from the World Bank including IDA.

(b) India has, till date, signed loan/credit agreements
with the World Bank including IDA for US$ 40.5 billion net
of cancellations.

(c) The total amount of loan/credit involved in projects
presently under execution in India with World Bank
assistance is US$ 13.5 billion.

[English]

Salary Offered by Private Airlines

3414. SHRI MANABENDRA SHAH :
DR. VASANT NIWRUTT! PAWAR :
SHRI MOHAN SINGH (DEORIA) :

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state : '

(a) whether the Government are aware that private
airlines are offering lucrative salaries to their flight crew
and other staff; .

(b) 1 so, the detalils of the pay structure of flight crew
and other staft in various private and public airlines;

(c) whether the salaries of flight crew and other staff
of the private airlines are comparable with that of indian
Airlines/Air India; and

(d) if not, the steps tha Govemment propose to take to
avert possible dissentions amongst pilots of Indian
Airlines/Air India?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD) : (a) to (d). Comparison of
salaries paid for the flight crew by the private airlines with
that ot the salaries of flight crew of national airlines is not
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possible, since private airlines are not required to fumnish
the details to the government regarding salaries paid to
their employees.

Agricultural Spendings by Banks In Bihar

3415. SHRI DEVENDRA PRASAD YADAV : Will tﬁe
Minister of FINANCE be pleased to state :

(a) whether the guidelines issued by the RBI in the
matter of agricutural spendings are being followed by all
nationalised banks especially in Bihar;

(b) if not, the details of branches of nationalised banks
in the State which have notfoliowedthe guidslines during
the last three years; and

(c) the action taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). As per guidelines issued by
Reserve Bank of India (RBI), banks are required to grant
at least 18% of net bank credit as finance to agriculture
and this is to be complied with by each bank for the
country as a whole. It is not envisaged that the target
should be complied by the banks, state-wise or branch-
wise. However, banks have been advised by RBI to
avoidas faras, possible wide disparities. The performance
of lending by banks in Bihar under the Annual Credit Plan
(ACP) under Service Area Approach (SAA) for rural
lending was as under :

(Rs. in crores)

Targets Achievements
March 1993 533.11 185.62
March 1994 473.72 310.89

(c) RBI have advised all banks to make every affortto
achieve the stipulated target for priority sector lendings
including lending to agriculture. Banks have also been
advised that failure on their part to achieve the target
could invite bank specific policy measures. RBI have
also recentiy taken a number of steps such as introduction
of Agricultural Credit Cards to enable farmers with good
track record to secure production credit instantly, cash
credit facility, financing of innovative and high-tech
agricultural projects and establishment of Rural
Infrastructural Development Fund to ensure enhanced
credit to agricultural sector.

Merger of Subsidiaries of S.B.I.

3416. SHRI RAM BADAN : Will the Minister of
FINANCE be pleased to state :

(a) whether a proposal to merge subsidiary banks of
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State Bank of India is under the consideration of the
Govemment; and
" (b) if so, the time by which a final decision is likely to.
be taken thereon? R

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) No, Sir.

(b) Does not arise.

Issue of Refund Orders by UTI

3417. SHRI MOHAN RAWALE : Wil the Minister of
FINANCE be pleased to state :

-(a) whether using registered post is mandatory under
section 73 of the Companies Act, 1956 for all refund»
orders and share certificates of the value of over Rs.
1500;

(b) if so, whether the Unit Trust of India uses ordinary
post instead of registered post to send their certificates
to unit hoiders;

(c) it so, the reasons therefor;

{d) the amount thus saved by the Unit Trust of India

during the last three years;

(e) whether the Unit Trust of india has been exempted
from the provisions of Section 73 of the Companies Act,
1956; and

(f) if not, whether the Govemment propose to issue
instructions to the Unit Trust of India to adhere to the
provisions of the Companies Act, 1956 in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a). No, Sir.

(b) to {d). The provisions of the Companies Act do not
apply to UTI. The Trust has its internal guidelines in the
matter of despatch of Unit Certificates.

(e) and (f). The Unit Trust of India is a corporation
established under an Act of Partiament, the Unit Trust of
India Act, 1963 and is oulside the purview of the
Companies Act, 1956, the provisions of which are
applicable to the companies registered under the
Companies Act, only.

[Translation)
Raids Conducted by income Tax Authorities

3418. SHRI KRISHAN DUTT SULTANPURI : Willthe
Minister of FINANCE be pleased to state :

(a) the number of Income Tax raids conducted duing
the last two months; and
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(b) the State-wise details of money recovered through
these raids?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.Vv. CHANDRASHEKHARA
MURTHY) : (a) : During the month of June and July 1995
the Income Tax Departmerit has executed 201 search
warrants.

(b) : The aggregate seizure of valuable was of Rs.
2141.52 lakhs which included inter alia cash seizure of
Rs. 365.71 lakhs. The State-wise details of cash seized
is as'per attached Statement.

STATEMENT

State-wise Datails of Cash Seized During the Month of
June and July, 1995

Name of the State

Seizure of Cash

(Rs. in lakhs)

Andhra Pradesh 12
Bihar 6
Gujarat 5148
Haryana 31.55
Himachal Pradesh 3.03
Kamataka 2.7
Kerala 43.35
Madhya Pradesh 16.78
Maharashtra . 81.09
Punjab 63.1
Rajasthan 2.45
Tamil Nadu 52.18
TOTAL 365.71

Handloom Clothes

3419. DR. P.R. GANGWAR : Will the Minister of
TEXTILES be pleased to state :

(a) whether the cloth is weaved manually even today;

(b) if so, the varieties of clothes alongwith the length
of the cloth weaved by the weavers during the last three
years, State-wise; and

(c) the type of assistance propased to the provided by
the Government jo weavers?

THE MINISTER OF. TEXTILES (SHRI G. VENKAT
SWAMY) : (a) Yes, Sir.

(b) As the Handloom industry is decentralised in
nature and aiso since the cloth produced by weavers in
their households is spread out in every nook and comer
of the country. State-wise details of production are not
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maintained.

(c) Government of India is providing assistance to the
handloom weavers through various schemes some of
which are :

1. Setting up of Handloom Development Centres.
Janata Cloth Scheme.

Market Development Assistance.

Project package scheme.

Integrated Handloom Village Development
Scheme.

Workshed-cum-Housing Scheme.

Thrift Fund Scheme.

Group Insurance Scheme.

Health Package Scheme.

10. Hank Yam price Subsidy scheme.

11. Mill Gate price Scheme.

ok wn
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Foreign Investors

3420. SHRI BALRAJ PASSI :
SHRI RAMPAL SINGH :

Wiil the Minister of FINANCE pleased to state:

(a) whether attention of the Govermment has been
drawn to the news-item appearing in the “Dainik Jagran”
under the caption “Bharat Mein Nivesh Ke Kiye Abhi
Bhee Anukool Vatavaran Nahin” dated July 20, 1995;

(b) whether the Govermment have taken action to
encourage the foreign investors and to remove the
procedural hurdles coming in the way of investment; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA.
MURTHY) : (a). Yes, Sir. :

(b) and (c) : Government of India’s present policy on
foreign investment and the related approval mechanism,
providing for automatic approvat for foreign equity upto
51% in high priority industries have been formulated with
a view to encourage foreign investment and to eliminate
avoidable procedural delays.

[English]

Minimum Wages for Child Labour

3421.DR. SUDHIR RAY : Willthe Minister of LABOUR
be pleased to state :

(a) whether the number of child labourers is increasing
in the country;
(b) if so, whether the Government propose to bring
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forward a bill ensuring minimum wages for these child
labourers;

(c) whether the Government propose to introduce
compulsory education for these child labourers; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR (SHR! P.A. SANGMA):
(a). Authentic figures on child labour are generated
during decennial census. Accordingto 1981 census, the
number of working children was 13. 6 Million. In the 43rd
round of National Sample Survey conducted in 1987-88,
the figure of child labour has been estimated to be 17.02
million. The data on child labour as per 1991 census has
not yet been released.

(b) The existing provisions of the Minimum Wages
Act, 1948 provides for fixing or revising minimum rates of
wages for adults, adolescents children and apprentices.

(c) and (d) : Under the National Child Labour Policy,
1987-National Child Labour Projects Scheme of the
Ministry of Labour a major activity undertaken is
establishment of special schools to provide basic needs
like non-formal education, vocational training,
supplementary nutrition etc., to the children withdrawn
from employment. Voluntary agencies are being
financially assisted to the extent of 75% for taking up
welfare projects for working children under the Grants-
in-Aid Scheme, Twelve Projects underthe National Child
Labour Projects Scheme which include spacial schools
for children are currently under implementation in 8
States covering a total of approximately 16,000 children.
Though there are many State Acts of Education with
enabling provision far compulsory primary Education,
currently there is no proposal to make primary education
compulsory to child labourers as a class of childrens.

Losses to Public Sector Banks

’
3422. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of FINANCE be pleased to state :

(a) whether attention of the Govemment has been
drawn to the newsitem appeared in ‘Financial Express’
News Service dated April 20, 1995 captioned “Indian
public sector banks suffer losses on overseas account”;
and

" (b) it so, the steps being taken or proposedto be taken
to cover such losses?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY) : (a). Yes, Sir.

(b) Banks have been advised by the Reserve Bank of
Indiato closely monitor and review operations of overseas
branches and consider closing of continuously loss
making branches where there is no potential for revival.
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As a result of such reviews, certain branches have been
closed or merged.

[Translation)

Jute Woven Clothes

3423. SHRI SUKDEO PASWAN: Will the Minister of
TEXTILES be pleased to state :

(a) whether a special action plan has been formulated
to boost jute production and manufacturing of clothes
wherefrom;

(b) if so, the details thereof;

(c) whether directives have been given to the
nationalised banks to provide financial assistance on
priority basis for raisingthe production and manufacturing
of jute cloth; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (d). For boosting jute production and
productivity and improving the quality of fibre in the
country a Centrally sponsored Special Jute Development
Programme has been under implementation in 8 major
jute/mesta growing States. Under the Programme,
incentives are inter alia provided for distribution of seeds
and supply to essential nutrients minikits, farm
implements, excavation of implements, excavation of
kutcha/pucca retting tanks, farmers training,
demonstration of retting technology, foliar spray of urea
and distribution of fungal culture packets.

A Jute Entrepreneurs Assistance Scheme has been
launched to help entrepreneurs through financial
assistance for setting up units for manutacture of various
value added jute based diversified products. Banks and
Financial Institutions who would be providing loans on
approved ventures, have been advised to involve
themselves actively in the scheme.

Transfer of Property

3424. SHRI SANTOSH KUMAR GANGWAR : Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe Govemmenthave received information
about irregularities being committed due to facility of
transfer of property of any part of the country in four
metropolitan cities Delhi, Calcutta, Bombay and Madras;

(b) if so, whether amendment in the relevant Central
Act is under consideration in this regard; and

(c) if so, the details thereof and the time by which itis
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
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FINANCE (SHRI M.Vv. CHANDRASHEKHARA
MURTHY): (a) to (c). No specific information in this
regard has been received by the Government. However,
aproposalfor deletion of Section 30(2) of the Registration
Act, 1908 is under consideration. Views/comments of
the State Governments/Union Territories administration
have been invited on the proposal. Afinal decision on the
proposal would be taken after receipt of the views. As
such it is not possible to indicate at this stage the time by
which the said decision would be taken.

[English]

Misuse of Vabal Scheme

3425. SHRISRIBALLAV PANIGRAHI : Willthe Minister
of FINANCE be pleased to state :

(a) the number and details of the cases of misuse of
Value Based Advance Licence (VABAL) scheme detected
during 1994-95 and till date by over invoicing of exports
and use of hawala transactions; and

(b) the measure taken or proposed to be taken to
check this clandestine hawala market?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA
MURTHY) : (a) and (b). Information is being collected
and will be laid on the Table of the House.

Losses in ITDC Hotels

3426. SHRI MANJAY LAL : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to state :

(a) whether the Government are aware of the
irregularities being committed in allotment of shops/
stalls in ITDC hotels;

(b) if so, the details of the steps taken to inquire into
such irregularities; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). As per present
laid down procedure, shops in ITDC hotels are allotted
through auction. Necessary investigations are conducted
as and when complaints/ reports of alleged irregularities
are received.

[English]

Garment Manufacturing Units

3427. SHRIGOPI NATH GAJAPATHI: Wilithe Minister
of TEXTILES be pleased to state :
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(a) whether the Government have any proposal to set
up Garment manufacturing units in the public sector; and

(b) if so, the steps being taken by the Government in
this regard?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a). No, Sir.

(b). Does not arise.

Assistance to Tamil Nadu for Development of
Tourism

3428. DR. P. VALLAL PERUMAN : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether the Government of Tamil Nadu has sought
financial assistance from the Union Government for the
development of tourism in the State; and

(b) if so, the details thereof alongwith the amount
sanctioned during the last three years?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). The Union
Department of Tourism has sanctioned thirty four projects/
schemes amountingto Rs.655.59 lakhs for development
of tourism in Tamil Nadu during last three years. The
details of the projects/schemes with amount and year of
sanction are attached as Statement.

STATEMENT

Projects/Schemes Sanctioned During 1992-93

Sl.  Name of the Project Amount
No. sanctioned
(Rs. in lakhs)
TAMIL NADU
1. Coftages at Kodaikanal 30.40
‘2. Wayside amenities at Thiruvakkarai 11.25
3. Yatri niwas at Rameshwaram 44.78
4. -Purchase of Hang gliding eEq-uipment 413
5. Rock climbing and Trekking equipment 4.00

for Coonoor and Nilgiri

6. Tea and Tourism Festival, Coonoor 6.10

7. Natyanjali festival 3.63

8. Mahabalipuram Dance festival 3.13
TOTAL 107.42
1993-94 TAMIL NADU

1. Tourist Lodge at Parambalur 23.97

2. Tourist Lodge at Namakkal 23.25

3. Tourist Lodge at Virduunagar 28.78

4. Tourist complex at Krishnagiri 33.54
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5. Tourist Lodge at Courtallam 39.30
6. Yatri niwas at Samayapuram 39.92
7. Tourist complex at Salem 33.21
8. Tourist complex at Kumbankonam 39.37
9. Tourist Lodge at Palani 22.73
10. Tourist complex at Thriunetvelli 39.97
11. Renovation & modification of POW
type of special tourist train to
be run between Madras and
Rameshwaram 48.00
' 12. Purchase of Water sports equipment
for muttukadu backwater and
~ Pulicat Lake 14.94
13. Tea and Tourism festival at Coonoor 3.30
14. Natyanjali Festival 3.00
15. Summer festival 3.98
16. Chitrai Festival at Madurai 5.19
TOTAL 402.45
Projects/Sechemes Sanctioned During ‘
1994-95
SI. Name of the project/scheme Amount
No. sanctioned
] (Rs. in lakhs)
TAMIL NADU
1. Tourist Lodge at Puddukotai 18.78
2. Tourist Reception Centre at
Thanjavur 26.30
3. Yatri Niwas at Thiruvanamalai 39.10
4. Tourist Reception Centre at
Tranquebar 29.49
5. Tourist Lodge at Villupuram 18.78
6. Chittrai Festival 3.83
7. Natyanjali Festival 1.74
8. Mamallapuram Dance Festival 270
9. Assistance for production of pubiicity
literature ) 5.00
TOTAL 145.72

Taritts tor Domaestic Hotel industry

3429. SHRI D. VENKATESWARA RAO : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

(a) whether the leading tour operators and travel
agents have presented a petition to the Government
seeking initiations of administration tariffs forthe domestic
hotel industry;
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(b) if so, the details thereof; and

(c) the reaction of the Govemment thereto?.

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD) : (a) No, Sir.

(b) and (c). Does not arise.

[Translation]

Grant-in-Aid to M.P.

3430. SHRI SURAJBHANU SOLANKI: Willthe Minister
of FINANCE be pleased to state :

(a) whether the amount of grant-in-aid earmarked by
. the Tenth Finance Commission for Madhya Pradesh is
much less than the amount recommended by the Ninth
Finance Commission; ’

(b) if so, whether any action is being taken to meet the
shortage made in the allocation of grant-in-aid to Madhya
Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). The grants-in-aid recommended to
Madhya Pradesh under Ninth and Tenth Finance
Commissions are as under

(Rs. crores)

Ninth Tenth
Commission Commission
1990-95 1995-2000
. Non-Plan Grants
(a) Grant for reliet
expenditure 261.00° 201.67
(b) Upgradation grants - 146.37

{c) Special problem grants - 60.00

(d) Grants for local bodies - 410.43

Total - 261.00 818.47
liPlan Deficit Grants 1047 .81

‘includes Rs. 122.25 crores for Bhopal Gas Leak Tragedy.

The Ninth Finance Commission was required to adopt
a normative approach in assessing the receipts
and expenditures on revenue account (Plan and Non-
Plan) of the States and Centre. It had, therefore,
recommended Plan revenue deficit grants to some States
including Madhya Pradesh. The Tenth Finance
Commission in Para 2.27 of its report have observed as
under :

227 - el But our terms of reference also
explicitly require us to assess non-plan revenue
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expenditure. Our period of recommendations not being
co-terminus with the Eighth plan has further complicated
the issue. The practical difficuities of making acceptabie
projections of plan outlay - even for the remaining two
years of the plan - were brought to our notice by the
representatives of the Planning Commission. Most States
have also chosen not to hazard any estimates. In view of
these constraints we have confined our reassessmentto
the non-plan revenue account.”

In view of the above, Plan revenue deficit grants have
not been recommended by the tenth Finance Commission
to any State. The shortfall in the grant-in-aid to Madhya
Pradesh under Tenth Finance Commission
recommendations is due to this factor.

Part (b) The total devolution to Madhya Pradesh as
per the award of the tenth Finance Commission for the
period 1995-2000 is estimated to be Rs. 16,094 crores
as comparedto Rs. 7,843 crores recommended by Ninth
Finance Commission during 1990-95. There is adequate
increase in the total devolution to State as recommended
by Tenth Finance Commission. There is no_proposal
under consideration of the Gowt. to give additional non-
plan grants to the State in addition to what is already
recommended by the Tenth Finance Commission.

Part (c) Question does not arise.

Sub-Letting of Government Accommodation

3431. SHRI PREM CHAND RAM : Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether many employees and officers of Airport
Authority of india have sub-letted the Government
accommodation allotted to them;

(b) i so, the number of such cases detected during
each of the last three years;

(c) the action taken against those who have sub-letted
the Govemment accommodation; and

(d) the remedial steps taken by the Government to
avoid sub-letting of Government accommodation?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). One case of
sub-letting of Govemment accornmodation was reported
at Dehi in 1995. ‘

(c) The officialwas madeto vacate the accommodation
and he has been debarred for fresh allotment for a period
of one year.

(d) Periodical vigilance checks are carried out and
circulars waming the allottees regarding sub-letting are
issued from time to time. '
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[English]

Banking Business

3432. SHRI SHRAVAN KUMAR PATEL : Will the
Minister of FINANCE be pleased to state :

(a) whether any proposals have been received from
some big business houses for finding a foothold in
banking business; and

(b) if so, the details of the pracise proposails and the
dacisions taken thereon, indicatingthe areas of economy,
rural, urban or industrial proposed to be served thereby?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). Reserve Bank of India (RB!) has
reported that it has received, among others, proposals
from the following business houses for setting up new
banks in the private sector :

1. Ms ITC
Reliance Industries Ltd.

Mittal Group

DCM Group

Shri Aditya V. Birla Group
. Salgaonkar Group.

RBI! have further stated that they are yet to take a view
on the proposals submitted by these business houses.

o0 s LN

Tourism Potential of Northern States

3433. SHRIMATI VASUNDHARA RAJE : Wil the
Minister of CIVIL. AVIATION AND TOURISM be pleased
to state :

(a) whether the Governmnet have taken steps to
explore the tourism potential of Northern States
particularly Rajasthan; and

(b) if so, the steps taken in this regard during the
current Five Year Plan and the achiements made so far
as on March 31, 1995?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a). Yes, Sir. Govt. of
India has formulated a National Action Plan for Tourism
which envisages the Strategy to developtourism potential
inthe country through central assistance and investment
by State Governments and private sector.

(b) The Central Financial Assistance extended during
the Eighth Five Year Plan up to 31st March, 1995 to the
Northem States is as under :—
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Name of State Total No. of projects/  Amount

schemes sanctioned sanctioned

(Rs. in lakhs)
Himachal Pradesh 44 790.05
Haryana 30 503.17
Jammu & Kashmir 34 539.77
Punjab 25 47165
Rajasthan 46 1076.52
Uttar Pradesh 32 472.18
Chandigarh 11 97.02
Delhi ’ 15 24388

As per progress reports approximately 50 projects
have been completed andthe remaining 187 projects are
in progress.

The Gowt. of India Tourist Offices abroad and in India,
extensively promote Rajasthan and other destinations
through films, publicity brochures and by participating in
World Travel Marts and Fairs.

[English]

Privatisation of Tourism Industry

3434. SHRIBRIJBHUSAN SHARAN SINGH : Willthe
Minister of CIVIL AVIATION AND TOURISM be pleased
to state: (a) whetherthe Govemment propose to privatise
the tourism industry;

(b) if so, the details thereof; and

(c) the time by which a final decision is likely to be
taken in this regard? V

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) :

(a)to (c). Tourism is primarily a private sector activity.
The Department of Tourism in its National Action Plan
underlined the policy of encouraging private investment
both domestic and foreign for accelerated growth of
tourist infrastructure.

The Govemment of India has declared hotel and other
tourism related industry as one of the high priority industry
for foreign investment and for fiscal/investment
concessions. Alarge number of States/UTs have declared
tourism as an industry thereby extending benefits and
concessions to the private investors.

[English]

Import of Kerosene

3435. SHRIMATI MAHENDRA KUMARI :
SHRI S.S.R. RAJENDRA KUMAR :
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Will the Minister of COMMERCE be pleased to
state :

(a) whether the State Trading Corporation has any-
proposal to import of kerosene as reported in the
Economics Times dated July 13, 1995;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Governmnet to supply
kerosene to the common people at reasonable price?

THE-MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) and (b) In
December, 1994, State Trading Corporation (STC)
approached Indian Oil Corporation (IOC) for utilising
10C's storage facilities for storage of imported Superior
Kerosene Oil (SKO). However, I0C regretted its inability,
since it did not have spare storage capacity available at
Bombay and Kandla for being offered to STC. However,
as part of diversification of its trade activities efforts are
being made by STC to arrange suitable storage tanks of
adequate capacity alongwith necessary infrastructural
facilities at major ports for storage and distribution of
SKO. The imports will be arranged by STC subject to
availability of such infrastructure and economic viability
of operations. ’

(c) Under the administered pricing policy of petroleum
products, the prices of products like kerosene used by
the common people are subsidised.

_Economic Reforms.

3436. SHRI SANAT KUMAR MANDAL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Prime Minister met the captains of

- Industry-Presidents of three chambers of Commerce on

the July 31, 1995 to discuss the progress of economic
reforms and ways to further them;

(b) it so, the outcome of the discussions held with him;
and

(c) the action taken and proposed to be taken by the
Govemment? )

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). The Prime Minister of India met

‘ leading industriallists, captains of industry and Presidents
of Federation of Indian Chamber of Commerce and
Industry (FICCI), Associated Chambers of Commerce
and Industry of india (ASSOCHAM) and Confederation
of indian Industry (Cll) on 1st August, 1995 and not on
31st July 1995. The issues discussed at the meeting
mainly related to the development of social infrastructure
and improvement of the living standards of the poor.
Industry pledged its support and cooperation to

-Govemment towards this end.
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(c) The suggestions of individuals Associations and
organisations are kept in view while formulating
appropriate Government Policies.

[Transiation]

IDBI Assistance to Entrepreneurs of States

3437. SHRI MOHAMMAD ALI ASHRAF FATMI :
SHRI KUNJEE LAL:
Will the Minister of FINANCE be pleased to state:

(a) the number of the applications received by the
Industrial Development Bank of India from the
entrepreneurs of Bihar and Rajasthan during the last
three years, Statewise;

(b) the number of the applications admitted.~rejected
duringthe above period and the reasons behind rejecting
these applications; and )

(c) the details of the financial assistance provided by
the Industrial Development Bank of India to the industries
located in the above State during the said period, Unit
wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA
MURTHY) : (a) and (b). The details of applications
received, sanctioned and rejected under direct finance
schemes of the Industrial Development Bank of india
(IDBI) in the States of Bihar and Rajasthan during the last
three years are given below :

BIHAR
1992-93 1993-94  1994-95
Applications 29 14 19
received
‘Applications 20 12 13
sanctioned :
Applications 1 - -
rejected<swithdrawrv/
closed
RAJASTHAN
1992-93 1993-94 1994-95
. Applications received - 72 89 137
Applications sanctioned 59 66 104
Applications rejected/ - 1 1
withdrawn/closed

IDBI has reported that the rejection of applications
was on account of non-viability of the projects.

(c) The details of assistance sanctioned by IDBI under
Direct Project Finance Scheme to industries in Bihar and
Rajasthan during the above period are given below:
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Assistance Sanctioned
(Rs. crores)

Bihar Rajasthan
1992-93 123.8 428.1
1993-94 60.9 394.3
1994-95 : 358 567.9

Howaever, inaccordance with the practices and usages
customary amongst banks and in conformity with
provisions of statutes goveming public sector banks and
financial institutions as also the provisions of Public
Finance Institutions (obligation asto Fidelity and Secrecy)
Act, 1983, the unit wise details cannot be divulged.

[English]

Turn-Over of MMTC

3438. DR. VASANT NIWRUTTI PAWAR : Will the
Minister of COMMERCE be pleased to state :

(a) the total tumover of the Minerals and Metals
Trading Corporation of India Ltd. during each of the last
three years, country-wise;

(b) whether there is any decline in trading activities ot
MM.T.C.; and '

(c) if so, the steps taken by the Government to widen
the activities of MMTC to regain the lost ground?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM): (a) and (b).
The total tumover of MMTC during last three years is as
under: :

(Rs. in million)

Year Tumover

1992-93 51224 4

1993-94 321735

1994-95 52625.9 (Provisional)

Country-wise exports/imports by MMTC during 1991-
92: 1992-93 and 1993-94 are annexed in the statement.
The decline in trading activities has been due to
decanalisation of a number of products.

(c) To increase its tumover, Government is encou-
raging MMTC to diversify into agro/marine products,
textiles, leather, chemicals, drugs and pharmaceuticals
apart from consolidating its activities in minerals, metals,
fertilizers, diamonds, gems and jewellery. MMTC is also
developing captive supply bases by selectively investing
in export oriented joint ventures.
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STATEMENT

Export Major Countries (Rs./Million)

COUNTRY *1993-94 1992-93  1991-92
JAPAN 4598 6054 5051
SOUTH KOREA 1545 1724 1805
USA 1270 1721 1994
CHINA 1147 1174 1313
UAE ' 936 832 698
UK ‘ 782 778 824
GERMANY 643 874 961
CZECH. REPUBLIC 448 1 2
PAKISTAN 313 299 370
SINGAPORE 307 222 204
JORDAN 255 422 1138
SWITZERLAND 207 292 331
NETHERLANDS 177 117 158
HONG KONG 131 233 317
TUNISIA 115 18 -
INDONESIA 78 29 183
AUSTRALIA 74 a4 30
SLOVAK REPUBLIC 70 -

USSR/CIS 64 16 3
FRANCE 61 198 266
MALAYSIA 53 79 156
OTHERS 439 1624 2161
TOTAL 13713 16748 17865

Imports from Major Countries

COUNTRY *1993-94  1992-93 1991-92
SWITZERLAND 4852 2452 775
cis 2886 5288 3801
LIBYA 2094 164 -
QATAR 1579 753 807
SAUDI ARABIA 1470 1280 2150
UAE 594 242 142
ZAMBIA 319 32 121
U.K. 316 380 254
INDONESIA 249 152 234
JORDAN 247 2587 3709
BANGLADESH 237 44 -
ROMANIA 218 9 -
AUSTRALIA 182 232 102
GERMANY 136 2542 3956
ZAIRE 132 227 159

*Country-wise Import-Export figures for 1994-95 are under
completion.
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BELGIUM 116 48 95
CANADA 84 1570 1384
MALAYSIA 83 159 102
FRANCE 82 1112 405
CROATIA 72 - -
BRAZIL 70 194 1955
OTHERS 289 10390 32066
TOTAL 16307 29857 51217

SOURCE : MMTC
* Country-wise import-Exportfigures for1994-95 are undercompletion.

Pension Scheme For Employees of GIC

3439. SHRI RAM NAIK : Will the Minister of FINANCE
be pleased to state :

(a) whether the Government have since cleared the
pension scheme for the employees of General Insurance
Corporation:

(b) if so, the number and date of the notification issued
in this regard; and

(c) the time-bound programme fixed by for GIC to
implement the scheme and pay the pension dues?

THE MINISTER-OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). Yes, Sir. The Notification was
issued under No. 2(4)-Ins. lil. 94 (ii) dated 28.6.1995 and
published in the Extraordinary Gazette of India under Np.
S.0.585(E) dated 28.6.1995. Under the provisions of the
Pension Scheme a beneficiary has to exercise an option
in writing within one hundred and twenty days from the
notified date to become a member of the Pension Fund
constituted for the purpose. Further necessary action to
pay the pension dues can be taken by GIC only after the
options have been exercised by the eligible persons.

Goswami Committee Report

3440. SHR! SYED SHAHABUDDIN
SHRI HARIN PATHAK :

Will the Minister of FINANCE be pleased to state:

(a) the major recommendations of the Goswami
Committee; '

(b) the recommendations which have been accepted;

(c) the recommendations which have been rejected;

(d) the recommendations which are still under
consideration; and

(e) the recommendations which have since been
implemented and the time by which all other
recommendations are proposed to be implemented?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (e). The Government had in May, 1993
appointed a Committee on Industrial Sickness and
Corporate Restructuring under the Chairmanship of Dr.
Omkar Goswami. The recommendations of the
Committee inter-alia include:

(i) early detection of sickness.

(i) changes in the Companies Act, 1956 to facilitate
restructuring.

(iii) amendment of the Industrial Disputes Act, 1947 to
enable restructuring of the work force.

(iv) amendment of the Urban Land (Ceiling &
Regulation) Act, 1976 to improve generation of
intemal resources of sick companies.

(v) amendment of taxation laws to facilitates mergers,
amalgamations of companies. '

(vi) changes in Foreign Exchange Regulation Act, 1973
to attract Foreign capital and equity.

(vii) setting up five fast-track winding-up tribunals so
that labour and secured creditors could get their
dues as quickly as possible.

The recommendations are under consideration of
Govemment.

[English]

Interest of International Hotel Chain in Indian
Market

3441. SHRI SURENDRA PAL PATHAK : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :

- (a) whether Govemment have ‘received proposals
regarding the keen interest shown by the international
chains of hotel in the Indian Market;

(b) if so, the details thereof;

(c) whether the Government propose to repeal the
Urban land ceiling law with a view to promote the
intemational tourism; and

(d) if so, the steps being taken in this regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD) : (a) and (b). Yes, Sir.
Govt. has received a proposalfrom Holiday Inn Worldwide
Netherlands for setting up a 100% subsidiary to franchise
Holiday Inn in India, Besides this, Sheraton Inc. USA,
Kempinski, Switzerland; Ramada Inn Inc. USA; Le
Meridian, France; Four Seasons, Canada; Hyatt.
Hongkong; Quality Inn Inc. US; Accor, France elc., are
operating under technical collaboration, franchise and
marketing agreements with Indian companies.
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(c) No, Sir.
(d) Does not arise.

Customer Service at Banks in Madhya Pradesh

3442 :SHRIKHELAN RAM JANGDE : Wilithe Minister
of FINANCE be pleased to state :

(a) the details of complaints received recently against
employees of various nationalised banks for rendering
unsatisfactory services in the country, particularly in
Madhya Pradesh:

(b) the action taken by the Government in this regard;

(c) whether booklets regarding various schemes of
these banks are not available for public use in their
branches; and

(d) if so, the reasons therefor and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). The complaints by customers against
nationalised banks are received by Govermmment and
Reserve Bank of India (RBI) from time to time. The data
reporting system of RBl does not generate information in
the manner asked for. According to RBI. their Regional
Office at Bhopal (under whose jurisdiction Madhya
Pradesh State falls) has received complaints against all

. commercial banks during the last 3 years as per details
given below :- '

Year Number of complaints
received against the
banks
1992 290
1993 298
1994 296

(b) Government/RBI refer these complaints to the
Banks concerned for appropriate action/redressal/
comments. Complaints of serious nature are got
investigated by RBI through their Regional Offices.

(c) and (d). Based on the recommendations of the
Goiporia Committee on Customer Service, RBI had

advised banks in January, 1992 to make available to -

their customers brochures/pamphlets in regional
languages/Hindi/English giving details of various
schemes. As per the information received by RBI all the
27 public sectorbanks have reported to have implemented
this recommendation.

[English]

International Airport at Devanahalli

3443. SHRIMATI CHANDRA PRABHA URS :

BHADRA 3, 1917 (Saka)

Written Answers 138

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state :

(a) whether there is an airport of Indian Air Force at
Yelahanka, Bangalore;

(b) whether the Government propose to take over IAF
airport at Yelahanka in view of Government’s proposal to
set up an intemational airport at Devanabhalli; and

{c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a). Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Ragging in N.L.F.T.

3444. SHRI A. INDRAKARAN REDDY :
SHRIMAT! GEETA MUKHERJEE :
SHRI DEVENDRA PRASAD YADAV :
SHRI BHERU LAL MEENA :
SHRI SURENDRA PAL PATHAK :

Will the Minister of TEXTILES be pleased to state :

(a) whether attention of the Govemment has been
drawn to the news item published in “Indian Express”
dated July 26, 1995 about ragging in prestigious National
Institute of Fashion Technology Hostel;

(b) if so, the facts thereof;

(c) whether the NIFT authorities are indifferent when
approached by parents of students who suffered the
humiliation; and

(d) it so. the details thereof and the action the
Government intend to take against the guilty to ensure
that such brutal incidents are not repeated?

THE MINISTER OF TEXTILES (SHR! G. VENKAT
SWAMY) : (a) to (d). Yes, Sir. The alleged incident of
ragging has been reported in some sections of the press
includingthe Indian Express. The Government constituted
a two-member high level Enquiry Committee to look into
the facts of the case and indicate responsibility wherever
found necessary and also to make recommendation to
ensure that no ragging of students takes place in the
premises of National Institute of Fashion Technology in
future.

As per the finding of the Commitiee the alleged
incident of ragging could not be corroborated.

[Translation]

Investment by UTI and LIC in Gujarat

3445. SHRIN.J. RATHVA: Willbe Ministerof FINANCE
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be pleased to state :

(a) whether any proposal from the Government of
Guijarat regarding investment of the amount mobilized by
the Unit Trust of India and Life Insurance Corporation
through Indira Vikas Patra and Kisan Vikas Patra in the
State especially in tribal areas, is under the consideration
of the Union Government; and

(b) if so, the details thereof and the action taken
thereon?

- THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTRHY) : (a) Government has not received any such
proposal'in the recent past.

(b) Does not arise in view of answer to part (a) above.
[English]
Shortage of Stamp Paper

3446. SHRI MULLAPPALLY RAMCHANDRAN : Will
be Minister of FINANCE be please to state :

(a) whether complaints of non-availability of Revenue
Stamps. Court Fee Stamps and Stamp Paper of various
denominations have been received during 1994-95 from
the State of Kerala;

(b) if so, the reasons therefor; and

(c) the steps taken to meet the shortage of these
items?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) and (b). Due to capacity constraints, the
Security Printing Presses are not able to meet full demand
of Revenue Stamps, Court Fee Stamps and Stamp
Paper throughout the country.

(c) Government have initiated steps to augment the
production capacity.

"[English]
Bank Loans to SSis in Rajasthan

3447. SHRI KUNJEE LAL : Will the Minisiter of
FINANCE be pleased to state :

(a) the number of applications received by public
sector banks in Rajasthan from small industries during
the last three years and the amount sanctioned in this
regard;

(b) whether these banks have provided loan in time to
save applicant/small industries from becoming sick;

(c) if not, the reasons therefor: and

(d) the action Government propose to take in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) The data reporting system of the Reserve
Bank of India (RBI) does not generate information in the
manner asked for. However, according to the latest
available data fumished by RBI, loans sanctioned by
Public Sector Banks to small scale industries (SSI) in the
State of Rajasthan as on the last Friday of March 1991,
March, 1992 and March, 1993 were as under :

(Rs. in crores)

As on the last No. of Amount
Friday of Accounts  Outstanding
March 1991 116533 420.21
March 1992 114147 440.81
March 1993 114229 47555

(b) to (d). RBI has issued instructions to all scheduled
commercial banks that applications upto a credit limit of
Rs. 25000/- should be disposed of within a fortnight and
those forover Rs. 25000/- within 8-9 weeks fromthe date
of receipt of application. Banks have also been advised
that requests for increase in credit limits should be
considered expeditiously and decision taken promptly
and in any case within six weeks. '

[English]

Handlooms (Reservation of Articles for
Production) Act, 1985

3448. SHRI RAMACHANDRA MAROTRAO
GHANGARE :
SHRI CHINMAYANAND SWAMI :

Will the Minister of TEXTILES be pleased to state :

(a) the details of articles reserved for exclusive
production by handlooms;

(b) whether the Government have received any
representation from the powerloom industries sector
particularly from Maharashtra in connection with the
implementation of the Handlooms (Reservation of Articles
for Production) Act, 1985 ;

(c) it so, the details thereof; and )

(d) the action taken by the Government thereon ?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) A Statement on textile articles reserved for
exclusive production by handlooms is attached.

(b) Yes. sir.

(c) Implementation of the Act should be kept in
suspension till statistics like production potential etc. of
handlooms and powerlooms is ascertained.

(d) The Handlooms (Reservation of Articles for
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Production) Act, 1985 has no provision for keeping its
implementation under suspension.

STATEMENT

Saree

Kota Doria Saree

Tie & Dye Saree and material
Dhoti

Gamcha & Angavastram

Lungi

Shirting

Crepe Fabrics

Towels

Khes, Bedshest, Bed Cover, Counterpane and
fumishing

11. Table cloth, Table mat & Napkins
12. Duster Basta

13. Chaddar

14. Mashru cloth

15. Low reed pick cloth

16. Jamakkalam durry or durret

17. Bukram cloth

18. Silk

19. Kambal or Kambalies"

20. Barrack blankets

21. Shawl, Loi, Mufflers, Pankhi etc.
22. Woollen tweed

©®NOOh LN

-
e

CBI Cases against Board Members of ITDC

3449, SHRI INDRAJIT GUPTA : Will the Minister ot
CIVIL AVIATION AND TOURISM be pleased to state :

(a) whether ITDC Management received a complaint
letter dated 22 July, 1995 from All India ITDC Employees
Union regarding a CBl case pending against some Board
Members of ITDC;

(b) whether the delinquent official/officials continue in
office since 1990 in spite of serious allegations and major
penatty action recommended by CBI/CVC in July. 1991;

(c) if so, the reasons and justification for keeping the
delinquent officials in office and for not initiating
departmental inquiry till date and for non-implementing
CBI/CVC recommendations; and

(d) what action Govemment propose to take on the
failure of ITDC Management in such major lapses?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) to (c). A letter dated
22.7.95 was received by the Management of ITDC from
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All India ITDC Employees’ Union requesting that
exemplary action should be taken against the Vice
President (Engg.) on the basis of recommendations
made by CVC. Action in this matter has been taken and
charge-sheet was served on the concerned official on
2.1.1995.

(d). Does not arise.

Letters Received From M. Ps.

3450. SHRI RAJNATH SONKAR SHASTRI: Will the
Minister of FINANCE be pleased to state :

{(a) the number of letters received in his Ministry
written by the members of Parliament during the last one
year;

(b) the number of. letters pending replies and since
when these letters are pending; and

(c) the reasons for not replying those letters and the
time by which these letters are likely to be replied?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a) to (c). The intormation is being collected
and will be laid on the Table of the House.

Shilpgram Project

3451. SHRI ANNA JOSHI : Will the Minister of
TEXTILES be pleased to state : -

(a) the progress made so far in the establishment of
the multicrore ‘shilpgram’ project at Pune which contained
the establishment of a village to promote traditional tolk
artisans and craftsmen;’

(b) the reasons for delay in implementation of the
project;

(c) themeasures beingtaken to implementthe project;

(d) whether the Government have selected any other
place for the said project; and

(e) it so, the reasons for the change of site?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY): (a). There is no proposal with the Government
to set-up any ‘Shilpgram’ project at Pune to promote
traditional folk artisans and craftsmen.

(b) to (e). Do not arise.

[Translation]

Visit of Russian Tourists

3452. SHRI. SUSHIL CHANDRA VERMA : Will the
Minister of CIVIL AVIATION AND TOURISM be pleased
to state :
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(a) the number of Russian tourists visited India during
the last three years ;

(b) whether the number of Russian tourists have
declinedthis yearandif so, the reasons thereof alongwith
the steps taken to check this decline; and

(c) the currency accepted from Russian tourists in
India is Dollar/Pound or Rouble?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRIGHULAM NABI AZAD) : (a). Tourist arrival figures
were not compiled separately for Russia in the past.
However, the arrivals from CIS countries including Russia
during the last three years were as given below —

Year Tourist Arrivals
1992 39409
1993 48644
1994 56387

(b) and (c). Information is being collected.

[English]

Tea Gardens of Assam

3453. SHRI DWARKA NATH DAS : Will the Minister
of COMMERCE be pleased to state :

(a) whether there are a number of sick and weak tea
gardens in Southem Assam patrticularly in Barak Valley
and the same are being abandoned one after another;

(b) whether any survey of such sick and weak tea
gardens has been made by the Govemment;

(c) it so, the details of assessment thereof:

(d) whether there is any difference in daily wages
being given to the tea labourers of Brahmaputra Valley
and Barak Valley; ’

(e) if so, the reasons therefor; and

(f) the steps taken to revitalise the sick tea gardens
and implement the welfare schemes for the labourers
particularly those for working in sick gardens?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI P. CHIDAMBARAM) : (a) to (f). As
per the survey conducted by the Tea Board in April 1994,
out of 113 tea estates in the Barak Valley, 27 tea estates
have been identified as sick/weak. However, Tea Board
have not received any report in respect of tea estates
being abandoned. The problems faced by sick and weak
tea gardens have been quite complex involving problems
ranging from managerial/financial mismanagement to
protracted litigation. Tea Board has already undertaken
an exercise to identify the reasons for such sickness.
Discussions have been held by the Tea Board with
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repreéentatives of commercialbanks and the concemed
tea gardens to find out ways and means for revival of
these gardens by evolvingacomprehensive rehabilitation
package. Tea Research Association has also been
requested to admit the weak gardens to its membership
atasubsidised subscription rate and to providetechnical
knowhow for their revival. Tea Board also undertakes
welfare programmes and schemes for the benefit of
plantation workers in tea estates including such sick
estates. The programmes cover those areas which are
not covered by the Plantation Labour Act, 1951 and the
rules framed thereunder and are supplemental in nature.
The welfare schemes of the Tea Board inter-aliainclude
providing grant tothe wards of the tea garden workers for
pursuingstudies aboutthe primary level andaiso providing
financial assistance to educational institutions, hospitals
etc. for construction of health centres, extension of
educational and vocational training and specialised
treatment facilities for the benefit of the tea garden
workers and their families.

Wages for labourers working in tea plantations in
differentparts of india are being fixed through negotiations
(bipartite or tripartite) between employers, employees
and representatives of the State Govemment under the
provisions of the Minimum Wages Act, 1948. As regards
daily wage rates and pluckingrates for plantation workers
in Brahmaputra Valley of Assam, an agreement was
signed on 10th January 1993 between the Employees’
Association and the Assam Cha Majdoor Sangha. This
agreement will cover the period upto 31st March 1996.
As regards daily wage rates for plantation workers in
Barak Valley of Assam, an agreement was signed on 3rd
February 1993 between the Employees’ association and
the Cachar Cha Sramik Association. The said agreement
will remain valid tiill 31st October 1996. It is noticed that
there is a difference in the wage rate between the two
valleys and on an average it is lower in Barak Valley.

Concessional Foreign Loan

3454. DR. K.D. JESWANI : Will the Minister of
FINANCE be pleased to refer to reply given to Starred
Question No. 91 on August 4, 1995 and state :

(a) the total amount of concessional foreign loan
received during 1994-95 indicating names of foreign
lending agencies and amount of concessional foreign
loan lent by each along with rate of interest;

(b) the percentage of this total concessional foreign
aid received and disbursed in servicing past debt during
1994-95; and

(c)the percentage of G.D.P. of amount of concessional
foreign loan received by the indian Govemment?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY) : (a). A statement showing the concessional
foreign loans received and rate of interest paid on
Govemment Account during 1994-95 is attached.

(b) External resources are mobilised to bridge the gap
between thetotalinvestmentoutlay and intemal resources
available for the plan development of the country. It is
used for meeting the foreign exchange requirements of
the projectandnon-projectneeds of the country. However,
itmay be mentioned thatthe debt service ratio is normaily
computed on the basis of debt service payment (i.e.
repayment of principal and payment of interest) as
percentage to current receipt i.e. export of goods and
invisible eamings.

(c) Concessional foreign loan received by the Indian
Govemment during 1994-95 is estimatad to be 0.65
percent of GDP at current market prices.

STATEMENT

The Amount of Concessional Foreign Loan and its
Interest Rate on Government Account During
1994-95

(Rs. in Crores)

S. Source/ Loan received Rate of Interest
No. Country  during 1994-95
1. IDA 3149.88 No interest (Service
charges 0.75%)
2. IFAD 27.33 No interest (Service
charges 1%}
3. OPEC 1.96 0.51t0 3%
4. Australia 15.94 1.625%
5. Belgium 411 0to 3%
6. France 48.59 210 3.7%
7. Germany 357.51 0.75%
8. Japan 2126.84 2510 4.5%
9. Kuwait Fund 3.92 410 4.5%
10. Saudi Fund 1.31 310 4%
11. Sweden 99.99 1510 2%
12. Switzerland 30.13 1510 2%

Advertisement in Rojgar Samachar

3455.DR. RAMESH CHAND TOMAR : Wilithe Minister
of LABOUR be pleased to state :

(a) whether the Government are aware of the various
advertisements put up by soma institutions in the Rojgar
Samachar purporting to offer professional and
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engineering courses;

(b) whether the Govemment have examined the
veracity of these advertisements before their acceptance
in Rojgar Samachar;

(c) whether the Government have received any
complaint about these advertisements on the ground
that these are from fake institutions and seek to mislead
unemployed youth; and

(d) if so, the action taken by Govemnment in the
matter?

THE MINISTER OF LABOUR (SHRI P.A. SANGMA):
(a). Yes, Sir.

(b) Yes, Sir.

(c) and (d). A complaint was received in the
Employment News/Rojgar Samachar about an institution
in Uttar Pradesh offering some professional courses and
the concemed advertising agency through whom the
advertisement is received has been asked to produce
documentary evidence regarding authenticity of the
advertisement of the said institute.

Disruption of Al Flights

3456. PROF. UMMAREDDY VENKATESWARLU :
Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state :

(a) the number of flights of Air India disrupted in 1993-
94 due to requisition of the planes by Government;

(b) if so, the number of Air-India regularflights disrupted
as a result thereof during the above period; .and

(c) the steps the Government propose to take to avoid
such disruptions of flights in future?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) : (a) and (b). During 1993-
94, 114 single flights of Air India were cancelled due to
requisition of aircraft by the Government.

(c) Chartering ot Air India aircraft is resorted to only
under unavoidable circumstances and efforts are made
that the disruptions, if any, are minimal.

Utilisation Certiticate for Grants

3457. DR. R. MALLU : Will the Minister of FINANCE
be pleased to state :

(a) whether statutory bodies and non-Government
institutions are required to fumish utilisation certificates
regarding grants;

(b) it so, the number of such utilisation certificates
which could not be obtained together with the amount
involved therein;
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(c) whetherthe Governmenthave reviewedthe working
ofthe machinery entrusted with responsibility of collecting
the information; and

(d) if so, the outcome of the review?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHRI M.V. CHANDRASHEKHARA
MURTHY):

(a) In accordance with the provisions of the General
Financial Rules, certificates of utilisation of grants are
required to be given by the grantee institutions. However,
such certificates need not be furnished in cases where
the grants are sanctioned after certain pre-requisite
conditions are satisfied.

(b) to (d): Receipt of utilisation certificates is required
tobe watched by the administrative Ministry/Department.
Information regarding the number of utilisation certificates
which are awaited and the amounts involved therein is
not centrally maintained.

Textile Commissioner

3458. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Union Government have appointed
one man committee to carry out comprehensive
reappraisal of the functioning of the office of the textile
Commissioner;

(b) if so, the details thereof; and

(c) by when the report of the committee is likely to be
received?

THE MINISTER OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) to (c). Ministry of Textiles has constituted
a One Man Committee comprising of Shri M.N.
Ardhanareeshwaran to make a comprehensive
reappraisal of the office of Textile Commissioner. The
Committee has been constituted in April, 1995 to review
the functioning of the Textile Commissioner’s office and
recommend the future role in the context of present
policy of liberalization and de-regulation of the industry.
The report of the Committee is expected to be submitted
shortly.

[Translation]
Import and Export of Urea by STC and MMTC

3459. SHRI MOHAN SINGH (DEORIA) :
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